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 ̂ r  CORRIGENDA

In the Parliamentary Debates (Part I—Questions and Answers), First Session, 
1950­

In Vglume I,—
1. No. S, dated the 3rd February, 1950,—

(i) Page 55, line 8, for "Shiromoni”  read "Shiromani” ;
(ii) Page 68, line 18 from bottom, for "S eht”  read

2. No. *, dated the 6th February, 1950,—
(i) Pagp 70, l i^ ,1 9  from bottom, after “ W ill”  insert " th e " ;
(ii) Page 82, omit line 10; •

8. No. 5, dated the 7th February, 1950,—
(i) Page 98, line 4 from bottom, for “ or”  read “ o f” ;

(ii) Page 112, line 9, /or “ fields”  read “ oil-fields” ;

4. No. 6, dated the 8th Februnry, 1950,—
(i) Page 186, last line, for “ does not go”  read “ goea” ;
(ii) Page 189, line 21 from bottom, for “ SMiUr”  read “ fltn lir” ;

(iii) Page 140, line 11 from bottom, for “ peased”  read “ pleaaed” ;
(iv) Page 348, line 11 from bottom, for “ delaying”  read “ defying’ *;

5. No. 7, dated the 9th February, 1950,—
Page 174, last line, for “ (52)”  read “ (25)” ;

6. No. 8, dated the 10th February, 1950,—
(i) Page 196, line 11, for “ completed”  read “ complete” ;

. (ii) Page 204, line 4, for “ lakhs”  read “ lakh” ;
7. No. 9, dated the 13th February, 1950,—

Page 208, line 8, after “ in”  insert “ a” ;
8. No. 11, dated the 16th February, 1950,—

(i) Page 280, line 8, after “ apart”  in$ert “ from'*;
(ii) Page 281, insert “ Improvbmbnt op Tobacco Cui.tivation”  as 

heading to Starred Question No. 270;
9. No. 18, dated the 20th February, 1950,—

(i^Page 827, line 2, for “ WU”  read “ Will” ;
(ii) Page 836, lines 2 and 8, for "hydronieteorologica”  read "hydro­

meteorological”  ;
(iii) Page 848, line 18, for "N o. P-65/50”  read "N o. P -64/50";

10. No. 14, dated the 21st February, 1950,—
(i) Page 886, line 8 from bottom, before “ Will”  insert “ (a)” ;
(ii) Page 888, in beading to Unatarred Questioa No. 40, for “ AUD**

read “ AND” ;



11. No. 15, dftied the 22nd Febninry, 1950,—
Page 415, line 10 from bottom, for **Appendix V  read Appendix

l ir^ ; ^
12. No. 16, dated the 28rd Febniary, 1950,—

(i) Page 428, line 8, for “ Eailway”  read
(li) Page 424, line 12, after “ Railway”  imert “ survey”  and line 27, 

for “ have’ ’ reod “ baa” ;
(iii) Page 444, line 9 from bottom, for ‘ *Sum”  read “ S un '';

13. No. 17, dated the 24th Fetw’uairy, 1950,—
(i) Pnge 471, Hiae 4 fi’oin ^bottom, for “ catting’ ' rMfd “ calling” ;
(ii) Page 472, line 19, for “ Government”  read “ Governments” ;

14 No. 18, dated the 27th February, 1950,—̂
(i) Page 490, Jine 2, for “ had”  read **hard” ;
(ii) Page 500, for existing heading to Starred Question No. 580, read

“ Export of M ica” ; ^
15. No. 19, dated the 28th FeJ)ruary, 1950,—

(i) Page 516, line 1, for “ remiasi of th”  reo'd “ remission of the” ;
(ii) Page 522, line 1, for “ lik”  r&ad “ likely” ;
(iii) Pqige 526. line 8 from bottom, before “ diwQntinue”  insert “ to”

and for “ telegram”  read “ telegrams” ;

16. No. 20, dated the 1st March, 1950,—
(i) P ^ e  553, last line, omit “ the”  before “ so-called”•;
(ii) Page 554, line 17, for “ Gove nment”  read “ G«vernment” ;

(iii) Page 560, line 10, for “ re-introduction”  read “ re-introduced” ;
17. No. 21, dated the 2nd March, 1950,—
- (i) Page 567, line 14 from bottom, after “ put”  insert “ up” ; /

(ii) Page 578, line 2 from bottom, after “ that”  imert “ may” ;
(iii) Page 585, in heading to Starred Question No. 609, for

“ PpERSONS” rend “ l^ s o K s " ’ ;
18. No. 22, dated the 6th March, 1950,—

Page 616, line 1, before “ limits”  insert “ age” ;
19. No. 23, dated the 7th March, 1950,—

Page 640, lines 1 and 2, for “ Infomation”  read “ Information” ;
20. No. 24, dated the 8th March, 1950,

Page 658, line 8, for “ ot”  read “ to” ;
21. No. 26, dated the 10th March, 1950,— ,

Page 717, line 14, for “ not”  read “ note” ;
22. No. 27, dated the 11th March, 1950,— >

(i) Page 749, line 10, for “ pudchase”  read “ purchase” ;
(ii) Page 755, line 2 from bottom, for “ corruption”  read *«eon8ump-

* tion” ;
2ft. No. 28, dated the IBlh March, 1950,—

(i) Page 787, line 8, for “ outpt”  read “ output” ;
(ii/ Page 788, line 17, for “ is”  occurring after “ There”  read “ are” ;



In Volume IT,—
24. No. 1, dated the 14th March, 1950,—

(5) Page 825, Hue 0 from bottom, for *‘P’erbuorj*’ read ‘ Tebruary*';
(ii) Page 833, Hue 16 from bottom, for “ Far’ ' read “ far” ;

25. No. 2, dated the 15th Murch, 1950,—
Page 857, line 16, for “ Boy«’ ' read “ B oy” ;

26. No. 4, dated the 17th March. 1950,—  ^
(i) Page 899, for line 22, read **that if he was invited he would be

prepared to come again, and, if so, is thftre’ *;
(ii) Page 901, omit line 9 from bottom;
(iii) Page 918, in heading to Starred Question No. 944, for “ CoM-

MUNicATN*' read “ Communication^”  ;

27. No. 5, dated the 20th March, 1950,-­
Page 927, line 11 from bottom, for “ instalments”  r&ad “ instal- 

mental” :

28. No. 6, dated the 21st March, 1950,—
Page 989, for existing last two lines read 8« P. Mookerjee: 

I  think tihai question will arise after th^ Institute comes into 
existence” ; ’

29. No. 8, dated the 2Brd March, 1960,—
Page 1020, line 14 from bottom, for “ moring”  read “ morning” ;

30. No. 9, dated the 24th March, IWO,—
Page 10.59, line 21, for “ pltased”  read “ pleased” ;

31. No. 10, dated the 27tli March, 1950,—
(i) Page 1075, line 5 from bottom, for “ go”  road “ got” ;
(ii) Page 1082, line 3 from bottom, after “ of”  insert “ the” ;

(iii) Page 1101, last line, for “ strinency”  read “ srtringency” ;

82. No. 11, dkt^d the 29th Mar«h, 1950,—
(i) Page 1125, omit line 5 from bottom and after line 3 from bottom,

insert **Appendix VI, Aunexurc No. 6**;
(ii) Page 1131, line 1, after ” blocJt”  insert “ grant” ;

(iii) Page 1138, line 20, for “ Cindhya”  read “ Vindhya*” ;

83. No, 12, dated the 30th March, 1950,—
(i) Page omit line l(i and in line 17, for “ 1848-* read “ 1948” ;
(ii) Page 1177, in heading to Starred Question No. 1252, for ‘ ' I mmi­

g r an t s”  read “ I nsu r g en ts” ;

84. No. 13, dated the 31st March, 1950,—
Page 1213, line 23, for “ 1:74 and 1 :17”  read *‘ 1*74 and 1 1 7 ” ;

35. No. 14, dated, the 1st April, 1950,—
' Page 12i42, line 13 from, bottom, for read “ lTt86*'.



•6. No. 15, dated the 8rd April. 1950,—
(i) Page 1254, Une 1, /or “ Dr. P. B. Mbokerlee”  read “ Dr. 8. Tj 

Hbokerlee” ;
(li) Page 1268, line 16 from bottom, for **rehhiwala8*  ̂ read **Rdhn- 

waXo8*\
(iii) Page 1271, line 9 from bottom, for ‘ 'Ministry’ ' read “ Minister’ *;

37. No. 16, dated the 4th April, 1950,—
(i) Page 1282, line 2 from bottom, for ‘ ‘happend”  read “ happened" 

and line 1 from bottom, omit “ here” ;
(H) Page 1291, line 5 from bottom, after 'H h a f' insert “ may be” ;

38 No. 18, dated the 6th April, 1950,—
(i) Page 1858, in heading to Starred Question No. 1467, for 

“ E x p e r ts”  read “ E x p o r ts”  ; line 21, for “ 4”  read “ 41”  and 
line 6 from bottom, for “ spending”  read “ sending” ;

(li) Page 1364, line 4, for “ hunred”  read “ hundred” ;
(iii) Page 1372, line 1, for “ (i)”  read “ (ii)” ;

39. No. 19, dated the 8th April, 1950,—
(i) Page 1879, line 16, after “ fact’ ' insert “ that*';
(ii) Page 1888, line 5, for “ ond”  read “ and’ ' and line 15, /or “ held’ *

reod “ help” ;

40. No. 20, dated the 10th April. 1950,—  ‘
Page 1438, last line, for “ of broadcasting is completed”  read 

“ devolved upon the Government of India?” ;

41. No. 21, dated the 11th April, 1950,—
Page 1460, line 11, for “ No. I I ”  read “ No. 11” ;

42. No. 22, dated the 12th April, 1950,—
(i) Page 1486, lines 2 and 1 from bottom, for '*’intstituted”  read 

“ instituted” ;
(li) Page 1496, between lines 12 and 13 from bottom, insert 

“ Statement by M inister  op State foe T ransport re 
E xpenditure in  A ssa m ” ;

(Hi) Page 1499, in heading to Starred Question No. 1664, for 
“ ndorb”  read “ I ndore” ;

(iv) Page 1601, line 9 from bottom, for “ Telgu’ ' read “ Telugu” ;
48. No. 23, dated the 14th April, 1950,—

Page 1605, line 8, for “ Homea'* read “ Home” ;

44. No. 25, dated the 17th April, 1950,—
(i) Page 1572, line 8, for “ acrerage”  read “ acreage” ;
(ii) Page 1594, line 5, for “ Project’ * read “ Projects” ;

(iii) Page 1597, line 3 from bottom, Offter **to** insert “ a” ;
(iv) Page 1598, line 20 from bottom, for “ 1773”  read “ 1788” ;
(v) Page 1608, in heading to Starred Question No. 1794, for “ Se e d s”  

rmd “ Sbbds";



Ill Volume 111,^
45. No. 1, dated the 18th April, 1950,—

(i) Page 1622, line 2 from bottom, for ‘ ^28,78’ ' read **28,739'*;
(ii) Page 1634, m heading to Starred Question No. 1795, for

“ I ncume-t a x ' '  read ‘ ' I ncome-t a x ’ *;

(iii) Page 1636, in heading to Starred Question No. 1827, for “ K am -
pu r”  read ‘̂ K am alpur ’ * ;

46. No. .2, dated the 19th April, 1950,—
(i) Page 1657, line 3 from hottom, for ‘ Uoging** read “ losing’ *; and
(ii) Page 1670, line 9, fpr hutch*' read ^'Kutcha'\

In Volume 1,—
1. No. 9, dated the 18th Februai’y, 1950,—

(i) TO  ̂ ^  qj I
îi) ^ ^  3?TC apt  ̂«Tc  ̂ vr t qf i

(iii) K qrr ^  qf i
2. No. 11, dated the 16th February, 1950.—

^  qr ^  «Tf‘ I
3. No. 12, dated the I7th February, 1950,—

(i) <TftF5T CR “  5 ”  T't anr? " 5T " w  I
(ii) <l'!5 <T.TRT n  Tt ‘ ”  Jift ant? *' I

(iii) fss trfw qr “ ar̂nsT ” "  awf? ” qf i
(iv) <T<!5 % sPT’r «ift V (re " 'j,a*n ”  anr? “ [̂W7 i
(v) 755 itSpt k t». " jftf^  ’* vr anr?" "  qf i -
(vi) t,«5 qFw t trr ‘ 4  ̂ ” ?m "  wnw ” VI nnn

“  ”  i f  I
(vii) i«5 <Tfw Tc "  ftref ’’ ar»T?“ fii5rf "q f  i
(viii) <j«5 «fl^ TT" I "  ainf "  ? "  qf i

(ix) f«5 «trf?r qr ■' apTf » i

4. No. 14, dated the 21 »t February, 195(J,— '

(i) fS5 ^\o, «frw T< “ «Pt#?T " ^  •
(ii) qfiRr 5̂ v tTT“ 53PT? “ ” «r|' I

5. No. 16, dated the 23rd February, 1950,—

(i) 1«5 TT •' qifT ”  ^  apr? “  T f r " q f  I
(ii) i<ss #»?r ?o «n: “ ?»r#f ’’ ar»rf "  irraft ”  qf i



(iii) n  "K " ’fw ^  ’’ qf i
(iv) 755 v̂ <J, <Tft?r*fpir vc  "  “ tm*rvr» ”

V f I
( t )  ^  «rtw  ?TT HT"  ^  apnr"  ’ * «t| 1

6. No. 17, dated the 24th February, 1950,—
•jss v\9t, «TpRt % ®qr n  " 3r«r|" i{f5T«r%#r ”
qf I

7 . No. ao, dfl4wd tt»e 1st March, I960,—
«j53 <rft?r n  ‘ flf^^psr ”  ‘  1

8. No. 23, dated the 7th March, 1950,—
«Tr«RT <TT'' >nr4>i5 ”  # j p n i  '* >rw5f ê ” «w i

9. No. 26, dated the 10th March, 1950,—
<j«5 »̂ v», «T^ It K TT " ^  anT5 “  asnft ”  <i« ,i

In Volume II,—
10. No. 2, dated the 15th March, 1950,—

(i) 'j«5 "ifiw % STC ^  aftr  ̂ T< “ ”  vY annr
‘‘ >ftf5|55 ’ ’ I

(ii) «j«5<:yo, 3ftr(» <tt " ̂  ">TTf'«r’ 'q f  i
(iii) <J«5 <iW «Tfw ITT " ^  ”  Tf I

11. No. 6, dated the 21st March, 1950,—
(i) V \ o ,  % 3W?: Y 'R “ t » ” apT? “  ! »  ” q fi

(ii) i«5 «rft{T \ 6  qr “  'Vfinr Ttr " “  ftfrr <Tf i
12. No. 15, dated, tjie 3rd April 1950,—

t W ,  'T.ftW  ̂ ^  am? " t ” Til
18. No. 17, dated the 6th April, I960,—

TO \\\\, <rpRr 'Tt, “  jnpr” f̂t “  iijer ’ ’ q f  i

14. No. 18, dated the 6th April, I960,—
^  <Tfw ^̂ <TT "ftRpn̂ T ani?" ftRPrr ” q? I

15. No. 24. dated the 15th April, 1950,—
(i) ' { ^  UY?, <ifiRT “ sft̂  " anr? "ift? ” # »

(ii) U  "T? " ^  ^  “ ar̂ i#w-f " qf I:
16. No. 25, dated the 17th April, I960,—

(i) V ITT " 3Rf ” ar»T5 “ 3fKip ” qf i
(ii) 7^ qftw  ̂ qr “ jttjht ” am? " «ftapn ” qf i

Xu Volume III,—
17. No. 1, dated the 18th April, 1950,—

q^ \ \ X \ ,  •' ”  ^api? “ v̂ !*r ”  q f i



In Volume I—
1. No. 7, dnted the Dth February, 1950.

(t i .  «  »» - II ^  4is -  16V *aaA^

2. No. 9, eluted the 13th February, 1950.
. »» i_i<f »» £  tt t-ii «  - r  >lk«. ^  - f I ♦ 11)
’ L>**W ** ** ^  -  I I )fa«. -  r I I  ̂f )

8. No. 12, dated the 17th February, 19r)0.
• « *uf u £  « a!| M . 11 ^  - r I r

4. No. 14, dated tht* 21st February, 1950.

t^X « ^ 1  » . 11 ^ -• rvv (')
u>**X «« L̂j M £ ft II - 1II .-rvA isaJ^ (r)

5. No. 17, dated the 24th February, 1950.

L>**X ft H »  l̂ap< £ ft iS II - r• ■■ no (1)
»» UJy- )) £ ff U9  ̂II - r ^ •-n y i r )
ff <dlf it i (( !UJ| II - r 4fef ■ rvi (r)

f). No. 20, dated the 1st March, 1950.

l>**K ♦f j|5? £ tt 4>|)f II - IV -s? oor (0
t^K ” uJSŴ ** i - - oir X.er\Â (r)

7. No. 21, dated the 2nd March, 1950.

o**w «  i.»*> M i (f II - lA ^ - OAV
8. No. 23, dated the 7th March, 1950.

U 2^  i  « ** - IV >la- - in  (I)
«  v , ^  »» i  »i ^  ^  ^  -  i r v  (r )

i  »* » » -  V >i»- 4-  -  i r v  *»A-» ( r )
9. No. 2fi, dated the lOth March, 1950.

0 * ^ } i  ** £  »» -  V >1»- -  V f 0 < » /U  ( I )

,£ «  M -  A )la«. -  vro  :̂aaA-» ( r )
*» i  « -  0 ^ 1 " t j *-«  -  0 )i»«. - vrV teu-» (r )

■ u**J< ”
i } **K « « f^ ) » » i  «  ( * - i ) »» -  !♦  r*»- -* '»'♦  (f ')
t>**K «» * * ^ -  r >«I»- - v r A i « » l # ( 9 )

»« *.UJ *» Jlqpi< ^  »» UU.» »i -  J8 ^  -  VrA to»<u (1 )
tHk*X «  - |0 >la«, ^  VfA  < * 0 -*  (v )

♦« ****^ «  i  «  »» - 1 - vr* tofc- (a)
u * »je  ** urtf^y I  » » « - v >u. «  v r*  <«»*-» (^)

<« A.)W »» J. **- ir  v r *  ( !♦ )
M itlyii it t, fifil *» -  1 * jlâ  ^  -  fre ■ual* (I I )
«  l)f)J »» ^  ^  -  vr© *«»*-» ( Ir)



10. No. 27, dated the 11th Maroli, 19f)0.
-  «  ») ))l *» 2 - ^  i  ««»> ))(»»  -  r  ^  -  VO I *»*-»

lu  Volume II—
1. No. 2, dated the lotJi March,

“  '♦ f '-  ** ft ♦ »» -  9 >tu, ^  -  Aor ( I )
" t>**K ”  i. «  - h >ia“ - ver (r)

2. No. 6, dated the 2()th IMiirch, 19')0.
-  *< i !  «  ‘i f ) t »» “ r  >i«- <*• 9r^

s. No. 11, dated the 20th Mnreli, 10.50.
-  «< )<5j< )) i_ <( y^ fj »» -  r  )Ja- ^  m3^  • I • V ( I 1

- »» J. « - ) yb«, - I I 10 &3aA-» (r)

-  » » w - 1r  >ia-> <- -  h r *  *»*-» ( r )
4. No. 20, dated the lOth April, 1950.

■ L>**K ”  «̂ >»» X «  «̂ ) «  - |A - |r*A *aoi-<» (I)
** ** ^ ** ** " M “ irff *3ii< (r)

5. No. 23, dated the Mtli April, I9'.().

■ ** Lf^S^ “  ** '  f f Of -  10 ' ♦ fcoArf ( ) )
-  ♦« VJJy.* i i  X  ** t^Vf^ it -  V )Jo- -  ) 0 • f * aai^  ( r )

- « £)S )) ̂ ipu! X f( iyS it - r jja* ^ - 101 r *«>»<<» (r)
“ '* T)»* ** 1 »» M - r )fa- “ |0M (r)

« vvr* i. •« vv i*  »* ir > t > - I o n  (o)

“ L>**K ** Wj#*> *» UJjJo )* - r  - 10 M <laxA-» (1 )
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PAJBLIAMENTARY DEBATES 
( P a r t  I—Q u e s t io n s  a n d  A n s w e r s )  

Monday, 20th February, 1060.

The House met at a Quarter to Eleven of the Clock

[M r . S pbakbb in the Chair]

MUMBKBS SWORN

Colonel B. H . Zaidi (Uttar Pradesh). 
Shri V, T. Krishnamachari (Rajasthan).

ORAL ANSW ERS TO QUESTION®
R ailw a y  C ollision  at E!anpub

*S44. Shii SidlLvm: (a) WiU the Minister of BaUways be pleased to 
state whether it is a fact that on or about 20th August 1049 tlie Delhi-Howrali 
Express collided with the G.I.P. Passenger at Kanpur?

(b) If so how many persons were injured and how many died?
(c) What was the cause of this accident?
(d) Has an enquiry been held and if so, what are the findings?
Tbe Minister of State for Transport and Railways (Shri Santhanam): (a) 12

Down Delhi-Howrah Express collided with the rake of 806 Up G.I.P. Passenger.
(b) 'Sixteen persons received minor injuries.
(c) and (d). An Enquiry by a Committee of Senior Railway Officers waa 

held. The Finding of m e Committee was that the accident was caused by 
No. 12 Down Express having been wrongly admitted on a line already occupied 
by the rake of the Kanpur-Banda Passenger train at Kanpur Central, as a result 
o f  the non-observance of certain of the prescribed -.ules by the Assistant Station 
Jiiasters of the two Cabins, on duty at the time of the accidents.

Shri Bidhva: May I know what action has been taken against the Assistant 
Station Masters and others who were responsible for this?

Bhri Santhanam: Two Assistant Station Masters have been demoted as 
Signallers. One senior Cabin Assistant Station (Mlastler has been demoted 

^temporarily for one year. And in regard to the driver of No. 12 Down Express, 
his mcrement has been stopped for six montiis.

Shri Sidhva: Do Government consider this punishment sufficient for avoid­
ing any further accidents?

lb . Speaker: It  is a matter of opinion.
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Bhri Sidhva: May I  know whether a similar i ^ e  of accident— t̂hat is, wrong 

Biding— occurred last week in respect of a train on the G.I.P. track with tha 
result that there were several casualties, and if so, what steps Government 
intend to take to stop the intentional lack of the sense of duty on the part oi 
railway officials?

Shrl Santhanam: Unless the hon. Member gives me the particulars of the 
aeeident I cannot say anything offhand. But the senior officers considered 
this punishment adequate for the purpose.

Shii Kesava R*o: May I  know whether any amount was paid by way of 
compensation to the persons involved in the accident?

Shrl Santhanam: The injuries to persons in this accident were very minor 
and therefore there was no question of compensation.

Shrl Kamath: Are railway accidents in India tending to be on the increase 
or the decrease as compared with the previous years?

Mr. Speaker: Order, order. It is a very general question.
Shrl Kamath: I  shall put it this way. Have there been more railway acci­

dents this year, that is from the 1st of April U949 up-to-date, than in the corres­
ponding period of the previous year?

Shrl Santlianam: I think in the last year there have been less accidents than 
in the previous year.

Shii Sonavane: May I  know whether there is any automatic mechanical 
device of preventing trains running into tracks already occupied by another 
train, and if not, will the Government ask any scientist to devise one?

Mr. 8{>eaker: The hon. Member will not make suggestions but ask for infor­
mation only. Is there any reply to the first part of it?

Shrl Santhanam: I do not think it is possible for any scientist io  devise any 
machinery by which a track cannot be occupied by two trains at the same time.

Shrl Frank Anthony: May I  know whether in any case in the past year 
where officials have been found guilty of departing from traffic rules and preci­
pitating accidents, any official has been removed from service?

ShTi Santhanam: I have already stated that the officials concerned in this 
parUcular instance have been punished.

SM  Eamath: How many of the accidents during the last year have been 
due to the negligence on the part of the running staff and station staff and how 
many due to mechanical defects and sabotage?

Hr. Speaker: I  do not think this really arises out of the question.

Pbiobity for Booking Goodĉ ok G. I. P. aot B. B. A; C. I. Ratlw4Y«

*846. Sbjrl Sidhva: (a) Will the Minister ol Hallways be pleased to state 
.what is the present position of priority for booking goods from Bombay on 
G .I.P . and B .B . & C.I. Eailways?

(b) What are the articles which are closed for small bookings by passenger 
irains and bt foodi trams*’

(c) How mnny stations on B .B . and G.I. ajid G.I.P. Railways are closed 
for booking from the month of April 1949 up-to-date and when do Government 
intend re-opening the stations for booking?



Bie Mlniirter of StaU for Tyansport and Railwayg (Shrl Santhanam): (a) Th©
booking of goods from Bombay—G.I.P. and B.B. & C.I. Railways is free except 
that priority regulation is enforced as and when necessitated by operating 
oonditionB. Such occasions are infrequent.

(b) A list of th© articles which are not accepted for booking as parcels by 
pataen^r torain over th© G.I.P. and B.B. <fe C.I. Railways is laid on the Table of 
the House. {Copy plored in the Library. See No. P~62f60.)

Ther© is no restriction in the booking of any article as “ Smalls'* by goods 
train.

(c) No sifttion on the G.I.P. and B.B. & C.I. Railways has remained closed 
for; booking from April 1949 up-to-date. The latt©r part of the qu©ation does not 
ttwrefore, arise.

Shrl Si<lb7a: Misiy I  know whether th© wagon situation on the broad gauge 
line has been improred, and if so» why on a small scale the restriction is still 
maintained?

8hrl SaBthaaam: I have already stated that the restnqtions are not main­
tained. but ocMsiisionallv when there is conprf‘stion temporary restrictions are 
placed. Otherwise, both the lines are generally free.

Shrl Sldhva: May I know whether, apart from small bookings, large bookings 
by passenger trains are open?

Shrl Santhanam: I am afraid my hon. friend has not understood the posi­
tion. Small booking is by goods tmin and the other one, namely, parcel is 
by passenger train. Only certain articles are not allowed to be sent as parcels 
by passenger trairs. They are allowed to be sent either as “ smalls’ * or by 
wagon-loads in goods trains.

Shrl Sidhva: What is the maximum weight of the paurcel described by the 
hon. Minister which can be sent by a passenger train?

ShJl Santhanam: There are some limitations both as regards volume and 
weight for which, however, I would require notice.

8hri Sidhva: Does the hon. Member know the difference between a “ parcel'^ 
and a “ small goods"?

Hr. Speaker: Order, order.
Shrl Deshbandhu Gupta: How many days does a passenger-parcel train take 

to reach Delhi from Bombay?

Shrl Santhaaam: It depends u jm  tfce train. Sometimes it comes very 
quick, but sometimes Am  to unloading of parcels at way-side stations it takes 
a lot of time.

Shrl Deshbandhu Gupta: Is he aware of the fact that it takes about ten 
days for a passenger-parcel-train to reach Delhi from Bcmibay?

Hr. Speatar: Order, order.

Shrl Sonavaix©: What is the priority number in respect of leather goods and 
raw hides for booking as “ goods*’ ?

R erthiotions on B ntbrtainmbnt op G uests

♦846. Shrl Sidhva: (a) Will the Minister of Itood be pleased to stato 
whathar it it a fact that in the Food Ministers' Couferenc© held in Aufurt
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last, it was decided that there should be an uniform aystem re|[arding the
number of gueste to be entertained at parties in connection with various
iunctions?

(b) I f  so, what is the number?

(c) Is it a ffict that the Government of India recommended at the instanoe 
o f  various State Governments, that 50 should be the mazimimi number of 
quests on such occasions excluding ihe members of household?

fd) Are all tb(̂  State Governments following an uniform policy a« decided 
in iixB Conference?

Tbe m nM n of Fdod and Agriculture (ahii Jairamdas Daulatrami): (a) to
(c). The Food Ministers' Conference in August last accepted the need for

adopting austerity measures throughout the country but in view of the divergent
opinions expressed on the proposals regaiding the niunber of guests etc., agreed 
that the final decision should be left to the government of India. The Govern­
ment of India decided with regard to number that (i) on occasions of marriage 
and funerals, the number of guests, excluding the members of the household^ 
v̂ rho may be provided with rationed m in s  should not exceed 50 in number and
(ii) for ordinary entertainments at which rationed food is served the number of 
persons including host/hoste should not exceed 25.

(d) Some of the State Governments have suggested minor variations as to 
the occasions or articles of food for which the above limits are prescribed.

Shri Sidhva: May I know whether these orders of the Government of India 
are being followed by all the iSltates Governments? Is it not a fact that the 
<>ovenmients of Bombay and the Punjab are not following them?

Shri Jalramdas Doulatram: As I have said, they have suggested minor 
changes which are being considered. I e3cpect that all the States Governments 
ivill carry out the final decision given by the Government of India.

Shxl Keaava Eao: May I know whether it is a fact that a high official of 
the Government of India recently fed about 2,000 people during a marriage at 
liis house?

Shri Jairamdas Doulatram: I am not aware of that, but I do not know whether 
rationed food was distributed there.

Shri B. K. Ohauidhuri: Do the rules operate also on any parties held by the 
President and the Embassies?

Shri Jairamdaa Doulatram: Certain exceptions are made in Delhi. For 
instance, there is no restriction in the case of Government House so far as the 

number of guests is concerned. And one or two special exceptions are made 
as in the case of Embassies.

Shri E. K. Ohaudhurl: So, there is no restriction as far as the Embassies 
are concerned?

The Prime Minister (SJirl Jawaharlal Hehru): None of the Embassies is 
.affected by these rules.

Shri KamAth.: Have any instances been brought to the notice of Government 
recently when Governors or Ministers in the States refused to participate in 
dinners and walked out because the party consisted of more than twenty-five?

Shri Jatramdaa DoulaitraiiL: Tes.

Slixi Kamatli: What action was taken in those cases against the hosts? r
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StiPi JalramdM Doulatram: I believe the parties must have been stopped or 
ihe rationed articles removed. In any case, I understand there was one instance 
in Bihar and I shall enquire as to what happened.

Shri B. Subramaniam: Is this limit regarding the number of guests appU* 
cable to non-rationed areas also?

Shri JairamdaB Doulatram: It applies to the entire area of the State—rationed 
or unrationed.

Shri Tinxnuala Bao; With regard to the reply given by the Prime Minister, 
do our Embassies abroad enjoy the same priTilege?

ahrl Jawaharlal Nehru: Yes, Sir.
Shri B. K. Ohaudhuri: May I know if two or three Members who hold 

ration cards can combine together and invite twenty-five each?
Mr. Speaker: Order, order. That is entering into an argument.
Khwaja !biait VUah: Does this rule apply to the rural areas also?
Shri Jairamdas Doulatram: Yes.
Shri Bjamath: Apart from stopping the party, is no action taken against 

the host who invited more than twen^-five guests?
Mr. Speaker: Order, order.

Peodfotion of Obbbals

♦847. Seth Ctovind Dai: Will the Minister of ^ood be pleased to state the 
latest position about production of cereals in the country, and the deficit, if 
any, expected during the next six months?

The Minister of fbod and Agriculture (Shri Jairamdaa Doulatram;^: The
foo4 estimates we not assessed on a six-monthly basis, but for the whole
year. According to the State Governments estimates the total deficit in their
food budgets during 1950 will amount to 35 lakh tons. In view of better 
crop prospects this year the total distribution required from the centre at 
present is expected to amount to 20*67 lakh tons of which 6*75 lakh tons is 
likely to be available from surplus areas within the country.

TRT : WT ^  W R  |

^  arrf t  aft ^  ^

^  arm  ^  3̂TRft t  ?

Seth Oovind Da«: Have the Government received separate reports from 
the Governments of the States, intimating them any expected fall in the 
kharif crop to be harvested this year as compared to the one in the preceding 
year?

Shri Jalramdaa Doulatram: In the case of most iSttates the prospects are 
better, but in the case of some reports have come that the prospects will be 
worse than the previous year's.

^  ^  f irw + T  ^  srnfir ^  ŝrpft ^  ftr

vfUKTT 3 0 ^  ?
Seth OOvlnd Daa: Oould this be expected that the total of all of them will 

exceed this year as oompexed to the previous year’s?
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)ijt gW rnr : 55TRT armt, exoept in Ma4ras.
Shri JairamdAS Doulatram: It \vill exceed except in Madras.

3TTf t  f%  T f t  ^  ^  §3IT I  ?

Seth Oovlnd Das: Is th e  Government in posseBsion of any reporte 
intim ation  of an appreciable damage h av in g  been done as far as th e  Habbt 
crop  is concerned?

gft ^  ^  t '

Sbri JairamdAS Doulatram: It is aleo the oase.

^  » r t f ^  ^  STF?ff % appft 3TTf I  a ftr t o f t

% i n #  I  ?
Seth Oovlnd Das: IIow many of the States have sent in such reports and

from how many they are still expected?

«ft s W m T : ?TTvirT ^5TT |

«rr f «ft, ^ 3 ^  9>nRT |«tt aih: ^  ^  ^

f  arr I

Shri Jairamdas Doolatraxn: The latest I have heard is from the Pmjjab.
It is to the effect that previously rains proved to be beneficial but damage
has occurred now because of the cold waves.

^  ^  : 3 T , ^ f r ^  »r5nT%%  m |  ^  w t

STMT #  ^  t  %  afN: ^  vâ
f w g r a ’?? ^ITRT ITT «FT ^  ?

Seth €k>7lnd Dae: From all such reports in possession of the Govemmont 
till-date, could it be anticipated that the sum-iotal of the kharif and the Rabbi 
crops will be more or less?

: «n ft  % arr^ ^  ^  i t

I , eft t , ^  I
Shri Jatramdas IKmlatcaiii: Nothing can be aaticipatad with regard to the 

Rahhi crops at this stage. The prospects, however, seem to be better.

Loss OF Food Gbains

♦348. Seth fiovtnd Dae: Will the Minister of Tood be pleased to state the 
steps that are proposed to be taken to safeguard decomposition or loss of toad- 
grains due to bad storage or due to insects and rata?

The MinUMier of Food and AcrioimuVe {€hh i7aimaLdaB DmiMmtt): (1)
Grain is stored preferably in damp and rat proof godowns.
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(2) DiBiufestation measures such as dusting of insecticides on bags, fumi­
gation of stocks etc. are carried out wherever technical staff is available.

(8) Training for insecticides work has been given to 1827 members of the 
staff of 14 States and training will be extended to the other states.

(4) Technical organisations to carry out the above measures have been 
set up at the Central Government depots and by some of the State Govern­
ments. Such of the State Governments as have not yet sot up technical 
wganisations have been asked to do so iuimadiately. The State Governments 
llAve been also asked to provide proj)er godowns for storing grains. The loss 
■due to bad storage and insects and raus will be substantially reduced as these 
steps are taken.

R r w  |arr «it 3̂^

^  w  ^  ^  a r m  ^  |  ?
Ssth Ckovind Das: Is there any hope that damage of the type done during 

the last year will be less this year?

^  STT̂ TT ^ I Ab a matter of fact, we
are progressing. In 1947 the loss in transit and storage in Central godowns 
was .6 per cent. In 1949 it was reduced to .8 per cent, that is by about one 
half.

S!hri Jairamdas Doulatram: Such is the hope. As a matter of fact, we
are progressing. In 1947 the loss in transit and storage in Central godowns

«PS6 -6 per cent. In 1949 it was reduced to *8 per cent, that is by about one 
.half.

H?PFt ^  f v v  ^  ^  ^  3ftr

Seth Qevind Dee: In which of the States, this work carried on by the 
Centre to safeguard against loss of this type has ah^ady commenced and in 
which of them this is still to be commenced?

<Tto, qto, <T5nW

3rnciNTf#ST’R( (Teohoioal Organi-
satioas) gft 5, ^  ^  ^  ^  |l

Shri JalraindaB Donlataram: There are small technical organisations funo- 
tioning in the States of Bombay, Madras, C.P., U.P., the Punjab and Mysore. 
The matter is under oonsideration in the rest of them.

‘Bliri Battitiingsm Obettlar: Sir, may I request the Minister at least to reply 
in English so that the others can understand?

Mr. Speaker: What does the hon. Member went? He wants an Englisli 
translation?

iSbri itomaMngMn >01161081:: I  asked whether the Minister will be so pleased
«8 to reply at least in English. The Members can put questions in Hind! 
but at least ihe Ministers can reply in Einglish.
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Mr. Speaker: The point is that it is perfectly legitimate and permissible 
to use Hindi. And I may go further and say that the new Constitution mak6tt 
it obligatory. But that is a different matter. The hon. Member will get an 
English translation in the proceedings.

Shri Syamnandan Saliaya: Will the Government be pleased to state what is 
the total quantity lost on account of decomposition, insects and rats during 
the last year ending December, 1949?

Shri Jalramdaa DoulAtram: Speaking of the Central Government godownBi 
the loss due to storage was greun worth about two to three lakhs. I  am sorry 
I  have not got all the figures handy, but with regard to loss in the country as 
a whole it will be much vaster.

Shri Syaxxuiandan Sahaya: Are Government awMre that some times loss due 
to men are attributed to rats and insects?

l£r. Speaker: Order, order. It is an inference.
Shri Syamnandan Sahaya: Is there any provision in Bihar for carrying 

out these methods of preserving grain that may be lost in this manner?
Shri Jairamdas Doulatram: I think Bihar is one of those Govemmenti 

who are yet considering the question of setting up a technioal organisation.

^  : WT iTRTfhT ^  ^  ^  WTR ^  sftT W  |

^  3RT3r ^  3 R p r  «rr ^  w

^  t  ^ f  I

Shri Bhatt: Has the hon. Minister mven his attention to the fact thaH 
foodgrains in good condition have been allotted for animal consumption on the 
pretext of the commodity being rotten? I am citing Bombay in this case.

Shri Jairamdas Doulatram: That matter is under enquiry.

gft ^  •• W  ^  ^  t  ^

^  f  aftr 3RT^ ^  9IHT I  I

Shri Bhatt: Is the hon. Minister aware that in many States ^dow ns 6fl
businessmen are sealed and remain sealed for months and the foodgrains rol
there.

Shri Jairamdae Doulatram: I do not think that is generally true, but II 
attention is drawn to any particular area, I  will have the matter enquired

Shri Alexander: May I know the amount of money recJized by the sale pi 
decomposed foodstuffs?

Shri JaiTamdaa Doulatram: When the grain gets rotten, we generally sell 
it to starch manufacturers who use it for the purpose of manufao^ring stflro]^

Shri Alexander: What is the amount realized in 1949 by such salel?
Shri Jairamdas Doulatram: I  require notice.

Shri Sidhva: Has the attention of the hon. Minister been drawn to a states 
jnent made by the Governor of U.P. that a large number of monkeys haTS 
destroyed food?
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Shrl JalrsmdAB Doulatram: My attention has been drawn by the U.P. 
Qovemiaent. In fact, everybody's attention has been drawn.

Shrl Kamatli: Is the over-all food deficit in the country more or less, thaa 
the total loss due to storage, destruction by rate etc.? ‘

Shrl Jairamdaa Doalatram: I think the loss which we suffer on account of 
insects, rats and other causes would be greater than the deficit, I have men­
tioned.

Pboduotion of Sugab

*849. Seth Govind Das: Will the Minister of Agriculture be pleased to state 
ilid total production of sugar upto February, 1950, and whether any sugar 
scarcity is apprehended during the next six months, tod if so, what steps are 
proposed to be taken to minimise the difficulties of the public?

The Minieter of Food and A^cultnre (Shrl Jalramdaji DoulatramjiL Sugar
production up to the end of January 1960 was 4,64,672 tons. Production during 
February is still to be known.

The total production during the year will be known after the completion d  
the season. It is, therefore, not possible at this stage to state whether any 
sugar scarcity will occur. However, in case it occurs, steps to be taken are 
under consideration.

: 3RT 5PP t o f t  3Rt |  f in

Seth Govind Da«: Is the total production in respect of sugar, till this time 
of the running year, less than the quantity manufactured till the correspond­
ing period of the last year?

0hrl Jairamdas Do^Uatram.: The production up to the end of January this- 
year is greater than the production up to the end of January last year.

’fit ^  ^  5 sftr ^  9I<+«P< %

^  ^  |  ?

Seth Ck)<v1iid Dm : Are the Government in receipt of any report to the effect 
that gur has been manufactured from the cane this side of the country and* 
consequently there is a possibility of the sugar mills closing down with effect 
from the month of March?

Shri Jalramdaa Doulatram: Yes, there has been considerable diversion of 
sugar cane to gur, but it is too early to say as to whether it will be necessary 
for the mills to close down.

: fUT ^  ^

Seth Govind Das: Are the Government considering this year any proposal*, 
for importiM sugar from outside or the sugar manufactured locally will bo 
made to suffice?
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Shii JairamdM Doulatram: No decision has been taken. The matter is 
under consideration.

Blxrl Kes&va Bao: I know whether the proposed Conuuittee to go into
the sugar muddle has been appointed and if so, who are the members?

Shri JalnundAS Doulfttram: That matter is under consideration. The Com­
mittee has not yet been appointed. The Tariff Poard report is under examinO' 
lion.

Shii D«8ih.bandbu Oupta: What is the production of sugar by mills in the 
Western U.P. up to 31st January? Is it less than that of last year and have 
some mills already closed?

Shxi Jairamdaa Doulatram: The production of sugar in the Western U.P;.; 
area has gone down. The production in Eastern U.P. is expected to be better, 
so also production in Bihar and possibly also in Madras and Bombay.

With regard to closing down of any particular factory in the Western U .P.,
I  am not aware.

Shri ^ragi: What is the present method of distribution of sugar? Does 
sugar stand frozen even today?

Shri Jairamdaa Doulatram: The method that was adopted in September 
last continues.

Shti ^iragi: What is that method? On what basis is sugar distirib;uted7 
Is it given to merchants t;0 sell?

Shri JTairamdaa Doulatram: It is given to the provinces on the basis of what 
-each province used to receive in the pre-control period. The provinces are 
given discretion as to the manner in which distribution is to be na^e, and also, 
the quantity to be given to urban and the quantity to be given to rural areaa^

Shri Tirumala Bao: In view of the statement iiiat fresh stocks are beinff 
produced, mey I know if this has led to any easing of the eituation with regard 
to supply and price of sugar?

Shri Jairamdas Doulatram: The supply to all the provinces has been in- 
creaaed.

Shri Tirumala Bao: Aind the price?
Hr. Speaker: Order, order.
Shri Himatsingka: Is the falling off of production of sugar and diversion of 

Bugarcane to gur in the Western U.P. due to any action taken by the Btate 
Government of the U.P. in connectiwi with realiaation of money from oaoe 
^ w e r s ?

Shri Jai^amdas DoulaAanm: I would not be able to say. I t  will be for 
ifce U.P. Government to say.

Shri Sidhva: Is the distribution of sugar being done by Government or tb» 
Sugar Syndicate?

Shri Jairamdas Doulatram: Government are doing it. The Syndicate has 
nothing to do with it.

Shri Sjramnaadan Safaaya: Do Govemxnent consider that the mails on tiie 
whole will be able to crush for the 100 minimum days as settled by the first 

TPariff Board?
Shri Jftiramdas Doulatram: I  would not wish to make any foro^etiat pre­

sent. W e are making efforts to see that the factories get the maximum cane.;
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PBO0FOTION A »D  OoWST7MPiaO»r OF A e TOAKUTS

*860, Shri Barman: (a) Wil the Minister of Agriciiltura be pleased to state 
wtat is the annual consumption of arecanuts in India?

(b) What is the annual production in India?
A e  Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a)

Accurate fi^ires regarding the total consumption of arecanuts in India are 
not available. Consumption depends on the level of prices. It is estimated 
on the basis of production, imports and exports that tho average annual con­
sumption during the last three years has been between 36 and 37 lakh maunds.

(b) Aljout 24 lakh maunds.
Shri Barman: What is the expenditure of the ̂  Government of India in 

importing arecanut to make up the deficiency?

Shri Jairamdas Doulatram: I am  a fraid  m y  M in is try  is n o t  d ea lin g  with 
im p o r t  o f  a reca n u ts.

Sliri Shankarai3ra: How much is exported?
Shri Jairamdas Doulatram: I do not think much is exported, but imporft 

and export are not being dqalt with by my Ministry.
Shri R. K. ChAudlmri: M!ay I  know what quantity of arecanuts is still im­

ported from Pakistan?
Stall Jairamdas Doulatram: The figures that I  have do not include anything 

from Pakistan, unless it is included in the general statement “ Other coun­
tries” , against which is mentioned 0'4 lakh maunds.

Sliri Kanmikaea JKanon: What is the progress of work that the All-India 
Geni»*al Arecanut Committee has made since its ereation, and in what 
directions ?

Shri Jairamdaa JDoulatram: It has set up a sub-committee to work out 
plans for development. Its report is expected at the next meeting. The pro­
posals are to set up arecanut nurseries in Western Bengal, Orissa, Travancore- 
Gochin, Assam and Coorg and also research stations in Malabar, Orissa and 
Bombay.

Shri R . Velayudluui: Is it a fact that because of imrestricted imports of 
areoanut, the price of arecanut grown in our country has gone down?

Shri Xftrunakara Menon: Muy I  know how much of the money set apart 
for the Arecanut Committee for 1949-50 is contemplated to be spent this year?

Shri Jairamdaa Doulatram: The expenditure for the current year is expected 
to be about Be. 76,000.

Shri Syamnandan Sahaya: Does not the Ministry of Agriculture keep in­
formation ebout import and export of the different items which are its oono«m in 
erder to control or improve production?

Shri Jairamdas Doulatram: Import and export matters are dealt with by 
the Conomerce Ministry. But Ibere is continuous consultation whenever 
questions dealing with production arise.

W nia£B B 8 OOKTBOL OF T£Qs M o v s im r r B  OF A b e o p l a n b s

*352. Pandit M. B. Bhargava: (a) Will the Minister of Oommunlcatlons
be pleased to state what aerodromes in the Indian Union are funotioiling as 
the centres for the wireless control of the movements of aeroplsneB for com^ 
mercial civdl aviation in India?



(b) Are such aerodromes furnished with up-to-date modem scientific equip­
ments and apparatus?

(c) If so, what is the total investment made by the Government of India, 
on such air stations?

(d) Are any further improvements contemplated thereon and if so, at what 
coste and by which time?

TIlb Deputy Minister of OommimicationB (Sbrl Khur^hed Lai}: (a) A state- 
merit giving the requisite information is laid on the Table of the House. [ISeê  
Appendix / ,  annexure No. 44.]

(b) No, Sir. The stations are equipped mostly with war-time surplus 
equipment acquired from Disposals.

(c) The total estimated cost of the equipment installed at the 86 stations 
operated by the Director General of Civil Aviation is Rs, 45,00,000 approxi­
mately. Tne cost of the equipment installed at the other stations is not Imown 
to this Ministry.

(d) Yes, Sir. The development plans which are estimated to cost about 
Bs. 1,37,50,000 envisage all-round improvement of the Aeronautical Oommuni* 
cation Service. Tlie implementation of the plans will be spread over a number 
tof years and will depend on the extent of the funds which can be made avail­
able for this purpose, having regard to the financial situation in the country. 
Among the improvements contemplated are (i) the provision of modern radios 
aids for all-weather flying and approach and landing at important aerodromes 
and (ii) the replacement of the present war-time structures in which the trans­
mitting and receiving stations are housed by functionally designed permanent 
buildings.

Shrl Sidhva: In reply to part (b) of the question the hon. (Mjiinister replied 
in the negative. May I  know which of the aerodromes in the list mentioned, 
are fitted with up-todate scientific apparatus?

Shri Khurdi^ Lai: As I  said most of them are equipped with war-time 
surplus equipment.

fihri Sidhva: I  would like to know which of the international aerodromes- 
are equipped '^ th  modem apparatus?

Shrl Klxuridieid Lai: Certain important works are yet to be done at the 
international air ports: the instrument landing system at Bombay, Calcutta 
and Delhi; the ground control approach at Bombay and the long-way navi­
gational aids in Bombay and Calcutta. These will be done as soon as fimds 
permit.

Shri E. K, Ohaudta.ari: Has each aerodrome been equipped with suck 
modem equipment? Is there any such centre in the province of Assam?

Shri Eliaifllied Lai: No. 
ShJi Hossain Imam: And in Bihar?

I m port  o f  Stjoab

*353. Pandit M. B. Bhargava: (a) Will the Minister of Agricoltnre be
pleased to state whether the Government of India have taken a decision to 
import sugar from Java?

(b) If so, what is the price of sugar in Java as compared with the price o f 
sugar in India?
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(ô  At what approximate prioe is tibe sugar imported from Java likely to be 
rsold m India?

(d) Have the Oovemment of India taken any decision regarding import of
«ugar from other foreign countriee also and if bo, from whioh oountries and in
what quantities?

The lUnister of rood azLd Affrloaltiire (flbil JalramdM Daalatranih (a) to
^d). An enquiry regarding availability of sugar for import into Inma and 
quotations and terms thereof has been made from the Government of Indo­
nesia. No reply has yet been received. A decision in regard to import of
^ugar from the other foreign countries has not yet been taken.

^  w r  n v N fr  arr?r ^  ^ ^  ^ ^  !

Bath Gk)Vlnd Dm : Are the Government considering any proposal to de* 
•control sugar?

6 hzl JalramdM Donlatram: It has not yet been decided.

t  I l f  ^TPrrr ^ ^  t t

Seth Oovind Das: What I want to know is whether this is under considera- 
iiion?

Shil Tlrumala Rao: The hon. Minister replied that no decision has been 
iiaken. Is the matter actively under the consideration of Government—to 
import sugar from Java?

Shrl Jairamdas Doulatram: It is under consideration—^whether it should be 
from Java or from other countries and has not yet been finally decided.

Dr. R. S. Singh: Is it a fact that some 8tat« Ministers are urging the agri- 
•culturists to give up sugar cane production in favour of cereals?

Shrl Jairamdas Doulatram: No Government has done so.

OEAL A H 8 W U B  S 2 t

jIaJU  ̂ct-HkJ iS  >S-X. : (,Uf
- H or*̂ >i ^  (Enquiry) ^

Shll HOiWHln Imam: Is the hon. iMIilnister in a position to inform as to 
from which of the countries an enquiry regarding the price at which sugar is 
-available there, is being made?

Shrl Jairamdas Doulatiam: Government have made no enquiries from other 
‘Countries, We know that private trade channels have been making enquiries.

W e st  Coast  M a jo r  P ort  D bvelopm kn t  Com m ittbb

*8M. Pandit M. B. Bhurgava: Will the Minister of Transport be pleased
to state:

(a) whether the West Coast Major Port Development Committee has sub­
mitted its report, if so, what are its recommendations; and

(b) whether the Central Board of Transports considered the recommendations 
o f the Committee, and if so, with what results?



Th»  Miiiifter of nraiUBport anxl Bailwayv (Sfari Ck>pala«w«mi): (a) The West
Coast Major Port Development Committee has submitted its report, a oopy of 
which is placed in the li^ary.

(b) Y^s. The Central Board of Transport have suggested that the recom­
mendations regarding the need for and the sitting of the major port should
be deferred for the present, and that a more thorough examination of the eco­
nomic and engineering aspects should he undertaken when the financial position 
Improved.

Pindit H . B. Bliargava: May I  know whether Qovemmeni liaznla oom*
mitted to the development of a major port on the Western coast or not?

Shxl Gk^pftlaawami: They are c<»»mitted to the development of a major port 
at Kandla on the West coast. -

Shrl Kamath: Have Government finally deferred consideration of the deve­
lopment of a port on the west coaat from ctmoog the four ports of Mangalore, 
Bhatkal, Malpe and Kai*war, recommended to them last year?

Shri Gopalaswaml: It has been deferred pending a final investigation.
Sliri Kamath: Is this report of the West Coast Major Port Development

Cbmmittee being placed before the Standing Committee of the Ministry o f
Transport?

8hri Ck)palaswaml: Yes.

L ate running  of T rains on O. T . RAiLWAif *

’*‘360. Shri Jnaoi Ram: (a) Will the Minister of ^ilway^ be pleased to state 
whether Government are aware of the late running of trains on the O.T. 
Eailway?

(b) What me&fcures are being taken for the punctaial running of trains?
(c) When will it be possible to put the supply of wagons on the line on the 

pre-war level?
(d) What are the reasons for not putting the supply of wagons on the pre­

war level?

The Minister of State lor Ttan^port and Ballwayt (Shri Santhaaiun): (a)
Yes. A deterioration in punctuality set in during January 1950 owing to rush 
of Magh Mela traffic catered for by fewer than t5e normal number of trains. 
Borne passenger tra ns had to be cancelled to find engines for movement of 
traffic via the Assam Rail Link consequent on the denial of transit facilities by 
the E. B. Railway.

(b) As soon as normal number of trains is restored, punctuality will improve. 
In the meanwhile special watch is being maintained on running of passenger 
trains to secure maximum possible punctuality under the present conditions.

(c) and (d). It is our constant aim to increase wagon supply to even above 
pre-war level by improving turn round of available stocky by reducing the number 
of wagons under repairs and by obtaining new wagons to the extent that funds 
permit.

Shri Syamnandan Sahagra: Are Government aware that even important 
tbin>!s like* irirtimrt* f(»r ‘ ('Irow Mr)re Food’ is not hemg sent from Delhi to the 
stations on th^ 0 . T. RaUway for want of wagons, and il bo what are Govern- 
;nent going to do about it?
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8tet Santhaaftm: If thâ  hon. Member will give me parinculars, t shall ext- 
quire. The real difficulty is at the transhipment pointe. On the broad gauge 
the position is easy. But in the metre gauge of the 0 . T. Kailway the position 
is not so easy and at the transhipment points there are diihoulties.

Bbrl̂  SyAnmaodiii Saliafa: Are Government aw^re that B. B. and C. I. 
wagons go to the 0 . T. Eailway without any transhipment— mean the metre 
gauge wagons?

Shrl Santhanam: In the metre gauge thev can go through; but there are 
shortages of wagons owing to the congestion of trskffic in that area.

DULHI SUQAB St o DIOATB

*361. 8]ui 8* Jain: (a) Will the Minister of be pleased to
Btate whether it is a fact that the sugar distribution monopoly in Delhi is given 
^  one firm namely, Delhi Sugar Syndicate?

(b) What is the constitution of this Syndicate?
(c) Why have other trade channels been ignored? *
Tbe Minister ol 7ood and Agriculture (Sliri Jairamdaa Dwlatram): (a) and

(b). The work of purchasing sugar from the factories and storing and distri­
buting it to ration shops in Delhi has been assigned by the Delhi Adrninistnition 
to a Syndicate consisting of (i) Messrs Mukandlal Hiralal, (ii) Messrs Sardarimal 
Kundanlal, (iii) Messrs Dindayal Murarilal, (iv) Ganesh Flour Mills Co., Ltd., 
and (v) Messrs Delhi Cloth & General Mills Co., Ltd.

(c) The Delhi Administration had entrusted this Agency during the last 
control period with the work of procurement and distribution of sugar and its 
work had been found by the Delhi Administration to be satisfactory. With the 
reimposition of control on sugar this Syndicate was again appointed as the
importing and distributing agency by the Delhi Administration as it was feit
that controlled distribution might continue for a brief period.

Shrl N. S. Jain: Have any efforts been made by Government to see that
the cooperative organisations take charge of the distribution?

Shrl Jairamd&s Doulatram: The Government themselves have not asked' 
any co-operative organisations. If any comes into the field, Government will, 
surely consider.

Shrl V , S. Jain: Are there any co-operative organisations in Delhi?
Shri Jairamdaa Doulatram: There are many co-operative organisat'ons in 

Delhi which have been entrusted with the distribution of grains, but I do not 
know whether any co-operative organisation exists in Delhi for the distribution 
of sugar.

8bri H. S. Jain: May I  know whether the Delhi Administration will be 
ask4)d to contact co-operative organisations?

Speaker: Order, order. He is making a suggestion.

Prof. Eanga: Who are supposed to be in charge of the Delhi Sugar Syndicate 
and what reaf^ons did Government have to satisfy themselves that this will give 
Batisfaction to the public?

Shri Jairamdaa Doulatram: This was the dtK-iwion of the TV hi Adwuiviî lrfltion.
The matter never came up to me. After all, the Delhi Administration is con­
ducting the provincial administration. The Central Government is in charge of
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major pc>lioy and oan in oertain oases over-rule, but the day to day adminis­
tration is carried on by the Delhi Administration. If any pairtioular proposal 
r^omes up before Oovernment, Goveznment will certainly consider it.

Shri lyagH: What is the peroentaRs of profit which this i^yndicate derives 
from the sale of sugar and how much sugar is given to them evory year?

Sbii JalramiUm Dralatnun: No decision has yet been arrived at as to how 
<̂ much profit should be given to this Syndicate.

8hrl May 1 know whether they are having any profit?
Shrl Jairamdas Doolatram: I  said that the question has not yet been decided.
Shri What is the rate at which they get sugar and what is the rate

.a t which they are selling it?
Sim Jairamdaft Donlatnun: The matter has not yet been decided.
Mr. Speaker: His question is that the Syndicate must be selling the sugar 

^at a certain profit. What is the percentage of that profit, he asks.
Shri JaliamdM Doulatram: So far as I  know, they can only sell it to ration 

^ o p s  at the control rate.
Shri Tyad: My question is whether there is any difference between the 

price at which they are getting and the price at which they are selling the 
-sugar.

Shri Jairamdag Donlatram: The Siyndicate procures the quantity of sugar 
needed for Delhi, and then gives it to the retail shops at control rates. What 
profit this Syndicate should get has not yet been decided. The price fixed by 
the ration shops is detehnined by Government.

Shil Dedibaadliu Oupta: May I know, Sir, whether the wholesalers of sugar 
in Delhi made any rej)resentation to the Government of India that the arrange­
ment of entrusting the distribution of sugar to the Syndicate was not satisfac­
tory and if so, what action has been taken on the same? ‘

Shri Jairamdao Doulatram: There was a casual conversation between me 
the hon. Member, but no deputation has so far come to me in this con­

nection.
Shri Tyagi: Sir, he has not answered my question.
Mr. Speaker: He has answered it. The hon. Member has not followed his 

reply.
Shri Jadramdaa Bouiataram: I said that what margin of profit the Syndicate 

should get is a matter to be yet decided.
Shri Tyagi: I want to know whether there is any difference between the

two prices.
Bliri Jairamdas Donlatram: The question of how much profit the Syndicate 

should get has not yet been decided.

SbJi T^agi: He has not yet answered my question. Sir.
Hr. Speaker: The matter is clear. He is still not in a position to give that

linformation.
Shri Tyagi: Let him say so then.
Mr. Speaker: He has said so.
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CONSUMEBS’ CO-OPBKATIVH StOBES IN DBLHI

*362* Shri N. S. Jain: Will the Minister of Vood be pleased to state how 
many Consumers' Co-operative Stores are there in Delhi under the control of 
the Rationing Organisation?

THe Minister of Food and Agriculture (Shri Jairamdas Doulatram): 95.

Bhri Shiva Rad: Is the Government aware that it is extremely difficult for 
co-operative organisations to get registered in Delhi because of the difficulty of 
getting at the official concerned?

Sturi Jairamdas Doulatoanc I am not aware, but since it has been brought 
to my attention, 1 will go into the matter.

Prof. Banga: What steps ha\«e Government taken to encourage these con­
sumers’ co-operative organisations in Delhi?

Shri Jairamdas Doulatram: I will require not’ce of that question.
Shri Tirumala Rao: To a previous question, the boo. Minister replied that 

food grains are being distributed by these co-operative societies. If they are 
working satisfactorily, what prevents them from handling sugar?

Hr. Speaker: Order, order.
Shri Syamnandan S i^ya: Has Government considered the advisability of 

carrying on with this distribution through co-operatives, in other States apart 
from Delhi?

Shri Jairamdas Doulatram: We have recommeaided to the various provinciaJ 
governments to use the co-operative societies wherever possible for this pur­
pose, and in some provinces it has been handed over to Qo-operative societies. 
But complaints have been received that some co-operative societies hai^e been 
unable to clear sugar stocks from mills because of want of funds.

Shri Desfabandh.u Oupta: May I know if the Delhi Grain Syndicate holds 
a monopoly for the d'siribution of food grains in Delhi and, if so, whether there 
has been a good deal of agitation from the wholesalers against this monoploy? 
If so, what action has Government taken?

Sliri jaHamdaa Soulaftram: My attention has not been drâ T̂i to any com­
plaint or agitation at this arrangement, but I am prepared to go into the quet 
tion.

Shil K. S. Jain: Does the Government know that in the U,P. the distribu­
tion of food grains and sugar has been taken up by co-operative societies and 
that they are working very well?

Shri Jalramdas Doulatram: Yes, but we have also received complaints with 
regard to the distribution by these co-operativ«e societies.

B u n o b -Ch a n d p u r  Sbotion  o f  t h e  £.I,B .

*368. Shri K. S. Jain: (a) Will the Minister of BaQwiftys be pleased to state 
how many railway lines had been dismantled during the last war?

(b) H^w many of them have been re-buJlt?
(c) How many new lines have been sanctioned which have been either com­

. pleted or are under construction since the end c i  ih e  war?
(d) When do they intend to re-build Hie Bijnor-Chandpur section of the 

E. I. Railway?
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(e) Is it a fact that the U.P. Government have asked for a priority for thia 
section ?

(f) If so, what are the reasons ior the delay?
(g) Is it a fact that the U.P. Goveniment have abandoned the oonstruotioi> 

of Biinor-Chandpur metalled road on an assurance from the Railway Authori­
ties that they would construct this section soon?

The Minister of Transport and RaUways (Shri Oopalaswami): (a) 25 in the
territory which now constitutes India.

(b) One.
(c) Ten, six on Indian Government Railways and four on States Railways.
(d) It is not possible at this stage to say when the restoration of this line 

will be taken in hand.
(e) Yes, they desire it to be included in the 1948—1968 quinquennial pro­

gramme.
(f) Inadequate reBouroes.

(g) Yes.
Shll N. 8. Jain: Ib it not the policy of the OoTemment that tiie old linea

should be restored first before they take up new lines?
Stall Oopalaswaml: No, not in all cases.
Shil Syamiuuidaii Sahaya: Has any Railway line been restored in Bihar?
Sbil Oopaiaswami: l  do not think so.
Shri Syamnandan Sahaya: Is there any scheme for Bihar under considera. 

tioD and included in this quinquennial period?
Shll Oopalaswami: It w'll be considered. This quinquennial programme 

is with regard to the lines in Uttar Pradesh.
Slirl It. Velayudhan: May I know whether the Nilambur-Shoranur line

which was dismantled during the war wll be restored?
Shri Oopalaswami: This is one of the lines, the restoration of which haa 

been recommended by the Central Board of Transport.
Dr. E. 8. Singh: Was the Eajinahal line in Bihar dismantled during the 

war?
Bhii Oopalaswami: That is a separate question.

K osi D i i f  Projkot

•864. Shri B. R. Bhagat: (a) Will the Minister of Woiks, Mines and Power
be pleasea to state the progress made so far on the Kosi Dam Project?

(b) What is the number of officers including the engineers and labourers
working on the dam site? • .

(c) What is the number of houses or other living accommodations and the
sanitary and medical arrangements made available to them? ^

(d) What is the arrangement provided or proposed for transport of materials 
required for construction of the dam?

How and to what extent has the existing financial utringency afleoted th® 
projeot?
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The Minlflter of Works, Mines and Power (Shrl Oadgil): (a) Sufficient pro­
gress on the various items of investigations has been made. Enough hydrome- 
teorologica data have been coLected to base des gns on; more than 80 per oent. 
of the exploratoiy work of the dam foundation has been completed; property 
survey has been com peted and computations made; flood and ground water 
inventigations have been carried out; construction materials have been 
investigated; an area of more than 10 lakh acres out of nearly 70 lakhs acres
has been surveyed; trial load analysis o. the dam profile and design st^idies
are near ng completion. The remaining investigations will be compietec du­
ring 1950.

(b) IB gazetted officers, 57 technical subordinates, and al)out a thousand 
non-technical subordinates including clercal staff.

(c) All gazetted, technical and such non-technical staff, as have to v/ork 
throughout the year at the dam site, have been provided with suitable acoom- 
modation in temporary houses mostly of pre-fabricated construction. Seasonal 
labour is prov ded with thatched or tented accommodation. There is a dis­
pensary at the sit« in charge of an Assistant Surgeon w i^  facilities for indoor 
treatment for emergent or serious cases. The medical officer is also in charge 
of sanitary arrangements, and is aes’sted by a sanitary squad.

(d) It is proposed to extend rail and road conmiunications to the dam site.
(e) The investigations are not affected by the existing financial stringency.
Shri B, R. Bhagat: May I know, Sir, whether the work on the construc­

tion of the Chatra Barrage which is an integral part of the Kosi Project Scheme 
has been started? If not, what steps do Government propose to take for its 
construction and the period during which it will be completed?

Shrl Oadgil: The construct on of Chatra Barrage has not yet been started. 
The matter is under consideration.

Shri B. R. Bhagat: May I know whether there has been any difference o£ 
opinion between the experts of the Bihar Government and the Government of 
India over these two schemes, i.e., the Chatra Barrage and the dam at Barak- 
shetra?

Shri Oadgil: Difference of opinion between whom?
Shri B. R. Bhagat: Between the experts of Bihar Govternment and the Go­

vernment of India.
Shri Oadgl: None so far as I know,
Shrl B. R. Bhagat: Is it a fact the work on the Rosi Project has been so 

slow and unsatisfactory that both the Bihar Government and the Bihar Pro- 
vinc’al Congress Committee have sent representations to the Government for 
expediting the work? If so, what steps do Goviernment propose to take on 
them?

Mr. Speaker: Order, order. The question calls for opinion.
Dr. R. S. Singh: May I know the name of the American finn which is

working on the Kosi plan and-whnt is the fee it is going to oharge. for the pre­
paration of that plan?

Shii Oadgil: There is no American firm engaged as yet
Shri T. T. Kriflhnamachari: May I ask the hon. Minister is a seismic survey 

has been made of this Project, and what is the result?
8hrl Oadgil: In the process of investigation, what has been termed as seis­

mic survey has undoubtedly been made.
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S h r l  M .  F .  M i i h r f t :  Is it a fact that the Government of India was charged 
190 per cent, more than the actual fee for the preparation of the estimate?

Mr. Speaker: Order, order. That cannot come under this.

8h2i P. O, Son: When will the actual work on the Dam begin?

Shrl €kui^: The investigations will be completed by the end of 1950, and
when the Government finally decides the actual site where the dam 's to be
constructed in consultation with technical persons, then the question of finance 
will come. The hon. House is probably aware that the cost will be round 
about 100 crores. The decision will be taken at that stage.

Sliri P. O. Sen: Is there any chance of getting a priority?

Mr. Spdakar: The hon. Minister 8ays that he will put it through. Next 
question.

EsTmATBD DBFiorr OF F ood Grains for 1950

*8e5. Sliri Blyani: Will the Minist<ir of Food be pleased to state as to what 
is the estimated deficit in respect of principal food grains for the year 1950?

T t i  Mini8t«r of Pood and 4gricnlt»re <8hri Jalramdat Doolatram): The
total >f the food prains deficits as e^?timated bv the var'ous States to meet 
their rationing commitments during the year 1960 amounts to 35 lakh tens. 
But Li the view of the Central Government the real deficit in the country is 
likely to be much less. Owing to better crop position this year we expect a 
lower offtake and a higher figure of procurement than what the States liave 
estimated. The hon. member may also refer to my reply to the Starred Ques­
tion No. 119 on 7th Febniary, 19^).

Shli SbiTa Rao: May I ask how these estimates are prepared and whether 
this is done entirely by the statistical organization under h*m or does he con­
sult the Provincial Governments before coming to a final conclusion?

Stiri ja&ramdas Donlatram: The provincial Governments send up the r esti> 
mates. We revise them by checking it here with the help of our staff and after 
discussion and consultation with provincial officers, we reach a final conclusion.

Sliri Ratlma«wamy: May I ask the hon. Minister as to how he proposes to 
tide over the food grains deficits?

Sbri Jairamdas Doulatram: We shall tide over the difficulty by maximising 
procurement and trj îng to import the minimum that is necessary for this year.

^  t  t  ’

3T ^  ifH" f  ^  f  ^

^  I

Seth Gk)vlnd Dag: You have just said that tiie Governments of t ie  States 
maintain such ficrures which are subsequently scrutinised bv the Central Go­
vernment. It being the case, are the Government aware of the fact th>it the 
experts in this country cons‘der these figures to be inaccurate?
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Sliri jAiramdM DoulAtram: I am afraid the hon. Member is referring not 
to the matter which is covered by this question. The Provincial Governments, 
for instance, send us their eet-imates as to what is caJled the olftakes, that is 
how much they expect will be taken by the rat on card holders from the ration 
shops. Som£?t:mes when the crops are harvested and prices fall in some cen­
tres ration card holders do not go to buy their food from the ration shops* 
Other factors also intervene and the ofiPtake is sometimes less. We therefore 
discuss w th the Provincial Governments and come to a final decision as to 
what W'i.l be tlie actual offtalce. There is no question of statistics but it is a 
question of estimation and then from time to time we know how much is being 
consumed by the rat on card holders in each Province and then we adjust 
allocations also from time to time.

ShrimAti I>argabai: What percentage of the deficit stated by the hon. 
Minister is expected to be covered by the operation of the ‘Grow More Food" 
schemes of this Government?

Sliri Jairamdaa DoulatraiXii: 1 do not think it will be ppnaible to work out 
the percentage now. The proper estimate will be available roundabout June—  
Julv 1950, that means at the end of this Babi crop and then we shall know ex­
actly the rate of progress which we have made and also the percentage.

Sbri Bharat!: The hon. Minister said that the estimated delict of food 
grains according to the statements of Provinces is 86 lakhs and according to 
the Government of India it is much less. May T know the exact estimate 
accord ng to the Government of India?

Shri Jairamdas Doulatram: I think it will be roundabout 20 lakh tons.
Mr. Speaker: This was stated already in reply to a previous question.
Slirl Tirumala Rao: is it a fact that the Government have got 15 lakh tons 

of food which have accumulated this year and is ?t proposed to meet from this 
tlie 35 lakh tons of deficit?

Shri JairamdaA Doulatram: They have food no< in one Contra I pla«e of 
godown. Food is distributed from the Provincial godowns, the district go- 
downs and the taluk podowns and the total quantity of this at the end of 
montli of December 1940, was 15 lakh tons. Every year at the end of the last 
month there is always some food in all these centres and the total quantity 
available at the end of December 1949 was about 15 lakh tons and this will 
be included in the allocation to be made for the next year.

Sim XamatH: Is any area under food crops being diverted to money crops 
like jute and cotton? If so, how much?

Shri Jairamdaa Bovlatram: There are certain proposals under consideration 
in view of the need for increasing the production of jute.

Shri B. K. Ohaudliuri: Does the hon. Minister still expect that India will 
be self-sufficient in 1951?

Shri Jairamdas Doulatram: I certainly do.
Shri Sldhvi *̂ Wlliila at tl^ d ^ cit oi 36 bikfc tons, will the hon.

Minister state on what basis the Government have considered the consump­
tion of food grains by the ])eople of this country?

Shri jairamdaa Doulatram: The figures relate to food which is be^ng con­
sumed by the ratVm card holders. There are no rough estimates. Each Pro­
vince has fixed up as to what should be the ration issued to ration card holders 
within its area. Ordinarily it is 12 ounces. Therefore, this is the aoiual 
quantity which is given to a ration card holder.
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Sluri Alagesan; In view o£ the faot that Madras has estimated that the off­
take there this year will be more than that of last year, do Government pro­
pose to increase the alotment sutfieiently to cover deficit in Madras?

Slul Jairamdas Doulatram: We are considering this matter in consultation 
with the Madras Goveinaient and we do expect to tide over the diriiculty as 
Wat lone in 1948. As u matter of faot, 1 may say, at present, it is not a ques­
tion jf food famine in Mardas. There are plenty of stocks available with the 
Madras Gbvernment and we have given a special accelerated iiliocucion ot one 
lakii tons this mouth, and this has already begun to movie. As a matter of 
fact, in the cnse of Madras, it is money-famine, income famine because of the 
failure of monsoon and agricultural labour has not been able to earn anything. 
Xt has not got the money to purchase food.

WlirPTEN ANSWEKS TO QUESTIONS

P urchase  of T baotors

**•351. Dr. Deshmttkh; (a) Will the Minister of Agriouitore be pleased to 
state the date on which the purchase of tractors and other implements was 
made out of the loan from the International Monetary Fund?

(b) How mtiij> tractors have arrived so far, and when are the remaining 
expected to be landed in India?

(e) Have Government made any enquiry as to the prices of these tractors 
in compariji'u with those manufactured in other countries?

(d) Is it a fact that most of the tractors purchased out of the Internatiorial 
Monetary Fund are of American manufacture?

(e) Are Government aware that large conamissions are awarded by manufac­
turers to the purchasers of any manufactured goods?

(f) Are Govtrnment aware that sometimes this commission is as high as 
40 per cent?

(ff) Will Government please stJate what commission wag obtained on these 
purchases and if not, why not?

\!he Minister of Food and Agriculsture (Shri Jairamdas Doolatram): (a)
From the loan by the International Bank orders for 180 tra'̂ torB w’ere
placed by the Director General, Industry and Suj5ply on 28rd and 29th July, 
1949 and for 90 harrows and 58 land clearing blades on 25th and 26th August.
1949. Indents for the remaining 195 tractors and associated equipm('nt to bo 
purchased out of the loan have been placed on the Director General of Indus­
tries and Supplies, and the latter will in turn be placing orders on the firms 
concerned shortly.

(b) 149 tractors have arrived and the remaining 81 are expected in Bombay 
by the end of this month.

(c) Enquires were made by the T>̂ r/̂ p>,or T’^dustries and Supplies
from all likely suppliers of tractors in U.6.A., U.K. and other European <*o\in- 
triee.

(d) All tractors purchased so far are of American manufacture.
(e) and (f). Yes.
(g) The Government have obtained half share of the discount al)owe<l by 

the manufacturers to their agents i.e. 11 and 12  ̂ per cent, commission res­
pectively on the above mentioned tractors.
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T a x is  in  D b l h i

^355. D r . D eflhm ukh ; (a) Will the Minister of Tran sp o rt be pleased to state 
whether Qo'vernment are aware that the number of taxis in Delhi is insufl&- 
cient?

(b) Do Government propose to consider this question of ordering the Delhi 
Transport Service to arrange to have its own taxis at the same fare which 
obtains in Bombay?

T h e  H in lB te r o f T ran sp o rt and  H allw ays (S h ri G k)paiagw «nii): (a ) I t  is for th e
Transport Authority to fix, under Section 51(a) of the Motor Vehicles Act, 1989, 
the number of contract carriages (motor cabs). The State Transport Authority, 
Delhi, has fixed the maximum number of taxis (cars) for the city of Delhi at 414, 
out of which 894 taxis (cars) are already on the road. In addition 162 motor* 
<3ycle rickshaws are in operation bringing the total number of taxi oars and rick­
shaws on the road to 646. This number is considered by the State Transport 
Authority, Delhi, to be adequate as, according to the reports received by the 
Local Administration even tlie preUpt number of taxis are not fully employed.

(b) No.

T a x  on T onga  D b iv b r s  a t  N e w  D e l h i R a il w a y  Station

’ 866. D r. D efld im ukli: (a) Wi 1 the Minister of Ttanflpodrt be pleased to
state if it is a fact that every tonga driver has to pay annas two at the New 
Delhi railway station before a tonga is permitted to leave the station?

(b) Who has imposed this levy?
(c) What; is the purpose and justification for the same?
T h e  Ifin is te ir o f Transpoirt and B allw ayg (S h ri QopaUusiwaml): (a) No. But in

making enquiries it was revealed that some time back some unauthorised per­
sons were unlawfully collecting annas two from each tongawala  plying at Delhi 
and New Delhi Railway Stations. This was stopped when it was brought to 
the notice of the iongawaUis that the amount was being charged from them ille­
gally. Later on the Tonga Owners Union (a registered body under the Trade 
Union Act) started charging annas two per day from each tonga or tumtnm  
plying for hiie in Delhi. Both the practices were declared unlawful by the 
Municipal authorities and are not prevalent at present,

(b) and (c). Do not arise.

L ocust

S h ri R . L . IC a lv iy a : Will the Minister of A g rio u ltu re  be pleased to
•stat e :

(a) the };luces in the country where the locusts breed and form swarmg and 
.the method adopted for the prevention of swarm formation;

(b) how iiuuiy cases of locust swarm formations have been reported during 
the last five years;

(c) v4iich and how niuoh area hfls been affected and what is the estimated 
loss to crop during the period;

(d) what the main terms of the Indo-Iranian-Bakist^n Locust Convention 
are and how they are enforced; and

(e) what the annual expenditure incurred by the Government on the niain- 
tenan(!f! of “ The Plont Protection Orcanisation’ ’ is and where its offices are 
Jo '̂.ated?
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The Minister of fo o d  and Agricultnre (Bhrl Jairamdas Doulatram): (a) Id this
country tlie permanent breeding grounds are the desert areas of Eajaethan, the 
Saurashtra Union and Cutch. •

The control of locust is cairied out mainly by the destruotion of eggs and 
hoppers. The methods used for the killing of hoppers depend on the terrain 
of the country. They are (i) the digging of trenches where soil is sandy in front 
of marching bands of hoppers in which they fall and are promptly buried (ii) 
spreading of poisoned baits in front of them or (iii) burning them during cool 
hours when they hide in wild bushes.

(b) There were four oases of swarm formation in 1945, none in 1946 to 1948 
and four in 1949.

(o) The areas affected are parts of Eajasthan, the Saurashtra Union, Gutch 
and the East Punjab. In 1945 about 1,40,000 square miles wero infested 
during 1946 about 10,0(X) square miles were infested with hoppers and in 1949 
about 2,500 square miles were affected.

No apj)reciable damage was reported from anywhere as control operations 
were carried out succeBsfully and in time. "

(d) A copy of the Indo-lranian-Pakistan Locust Convention is laid on the 
Table [See Appendix /,  annexure No. 45]

The main features of this are:
The contracthig parties have agreed to maintain a standing organisation for 

watching the changes in the locust population in their territories both during 
the soli^ry and swarming phases. They are a'so required to make adequate 
arrangements for the destruction of the pest in the swarming phase.

The terms of the Convention are enforced by holding, at suitable intervals, 
meetings of llie representatives of the contracting parties,

( g)  The average annual expenditure during the last four years on tlie main­
tenance of the Plant Protection Organisation has been about Rs. 5 lakhs. The 
II10in office of the Organisation is at present located in New Delhi, and there 
are sub-offices at Bangalore, Bombay and Jodhpur. The one at Jodhpur is the 
headquarters of the field organisation for fighting locust in permanent breeding 
groimds.

Ma n u fao tu rb  o f  L ooomotivbs

^358. Shri B. L. Malviya: Will the Minister of Bailways be pleased to 
state:

(a) the main t<3rms of the five year agreement with the Locomotive Manu­
facturers’ (Company Limited, England for the manufacture of locomotives in 
Indio;

(b) whether the Company will have any hand in the Chittaranjan Project;
(c) whether the Company ehall contribute to the capital of the project and 

if so, how much and on wnat terms;
(d) how many Indian technicians the Company will train in their locomotive 

manufacturing works in Great Britain every year and how long it will take 
for complete replacement of the technical personnel of the project by Indians 
â id

(e) what is the method adopted for recruitment of the trainees and whether 
they Will be reojruited from among the Railway employees alone or from out- 
piderfl as well?
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The Hiniater of Tranaport and Railways (Slizl Oopalaswami): (a) The maia 
terttiB 9f the five year agreement with the Locomotive Manufacturers' Com­
pany Limited, England, are:

(i) Technical advice on the most efficient and economical methods of
producing locomotives and boilers at Chittaranjan.

(ii) Technical assistance to bring Chittaranjan Locomo^tive Work® iuta
operation by expert advice and the provision by L. M. Co. of 
skilled production and supervisory staff for temporary service at 
Chittaranjan at the expense of the Goverrmient.

(iii) Technical aid by receiving into the Locomotive Works of Locomo­
tive Manufacturers’ Association member timis, Indian personnel 
for training in all branches connected with the m a n u fa ctu re  o£ 
steam locomotives.

(iv) L. M. Co. shall assist the Government to establish the manufacture
at Chittaranjan as early as possible of all parts and components
for the building of locomotives.

(b) The î . Al. Co. will supply technical personnel to assist the Management 
on technical and production matters and will supply such specialists as are 
tiec;«bsary during the early stages of production. The L. M. Co. will also sup­
ply on order such parts as are not manufactured in India and which are required 
for the conatruction of locomotives at Chittaranjan.

(c) No.

(dj Thi* J.. Co. London, undertake to arrange at the Workshops of the 
member firms of the lioinoinotive Manufacturers’ Association the practical 
training of mutuall;y agreed numbers of such Indian technical personnel as 
shall be se’ected by the Government of India for periods mutually agreed. It
is expected that complete replacement by Indians of the foreign technical per­
sonnel of the project will be completed within the period of the agreement.

(e) At present the intention is to select staff from those in service at Chit­
taranjan as it is essential that the trainees should have attained a satisfactory 
level of skill and experience in locomoti\«e manufacture work in order to be 
able to take full advantage of the specialised training.

.WRITTEN AN8WEES 3 4 1

OVEROBOWDINO IN T r a INS BETWEEN D b LHI AND J a IPUB

*"359. Shri R* 0. IJpadh3raya: (a) Will the Minister of Railways be pleased 
to state whether it is a fact that all the trains nmning between Deihi and 
Jaipur are overcrowded?

(b) If so. w'iil Government consider the proposal of increasing the number
of trains betwei? )̂ tfeese stalaons? • "

The WtnMm of 8^te for TMasport and RaHwayis (Shri Santhimam): (a) A
tendency to overcjrowding in the through trains nmning between Delhi and. 
Jaipur hfiis been noticed recently.

(b) J'or introduotion of another through Bervice, in addition to the two eaek 
way at present, necessary extra stock and power are not available. As and 
when coaching stock and train room are available, load of No, 18 Up and 14
Down through train* will oontinue to be strengthened. There are, of course,
other short distance local trains co\ering the section^



S h ip p in g  a n d  I nsxjranob  o f  im p o b t h d  F o o d g b a in b

♦866. Sliri Blyanl: (a) Will the Minister of Food be pleased to lay on the 
table of the House a statement showing (i) the imports of principal foodgrains 
from the various countries during the last five years, including 1949, both in 
terms of quantity nnd value; and (ii) the* amounts expended on shipping and 
insurance charges of the same to Ind’an ))orts and the currencies involved?

(b) Was any part played by Indian shipping and insurance concrorns in ship­
ping and insurance of imported foodgrains?

(c) Is it desired to make any stipulation in future that at least a part of 
India’s imports of foodgrains should he carried by Indian ships and covered by 
Indian Insurance Companies?

The Hinivter <A Food and Agriculture <Shri Jaiiamdas Doul&tram): (a) A
statement is laid on the Table of the House. [See Appendix /, annexure No, 46].

(b) Yes, Indian Shipping was utilised as far as possible. As the Govern­
ment of India do not insure their cargoes of imported foodgrains the question 
^f utiHsing Indian Insurance Companies does not arise.

(c) Wherever Indian ships are available they will continue to be used.

F ood  G uaiiNs a l l o t m e n t  for  M ad r a s

♦867. Shfl Kunlliraman: Will the Minister of Food be pleased to state:
(a) whether it is a fact that the Government of Madras has requested the 

Government of India for the increase of food grain allotment by 3,00,000 tons 
more in order to meet the rationing commitment^;;

(b) whether the Government of India have been informed of the situation 
of food i)osition in Madras owing to recetit failure of monsoon etc.; in several 
parts of the State; and

(c) what the Government of India have* decidcd to do to meet tht* situation?

The Mioaoer ol Food and Agriculture (Shri JiOramdas Soulairazn): (a)
Madras has been allotted three lakh tons of food grains. P̂hey have now
:asked that the quota may be increased by another five lakh tons.

(b) Yes.
(c). Government shall watch the situation from month to month and do 

ithe best it can to help Madras.
D e r a il m e n t  of B om bay  M a il

*368. Shri Nandldshore Das: (a) Will the Minister of Railways be pleased to 
ettite whether it is a fact that there was derailment of B. N. Kailway Bombay 
Mail a few months ago, at a short distan'*  ̂ from Kharagpur station?

(b) What were the results of this derailment?
(c) Was an enquiry made into the cause or causes of this dei-ailment and if

so, what was the result of the enquiry?
The Minister of State for Transport and Railways (Shri Sa®thanam): (a)

Yes; 2 CJp Bombay Mail derailed at mile 82/6, between Kalaikunda and 8ur-
l̂iah stations on the 12th of Octhcr, 1040.
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(b) The engine and the first seven bogies of the train derailed, the remain, 
ing four coaches in the rear ha-ving remained on the rails. Five persons were 
ikilled and 82 injured, of whom 6 seriously. The approximate cost of damage 
to engine, rolling stock and permanent way was Ks. 75,500.

(c) Yes; the Government Inspector of iUiilways, Ministry of Communica­
tions, had an enquiry. His finding is that the accident was caused by the 
track having been tampered with by some unknown person or persons.

S u s p e n s io n  o f  T b a in s  b e t w e e n  M a d h u i â n i an d  J a y a n a o e e  (O.T.R.)

^869. Prof. 8. V. Mishra: (a) Will the Minister of Railway® be pleased to
state whether it is a fact that trains have not been running between Madhubani 
And Jayanager (0. T. R.) during the rainy season for many years past and 
if so, what are the reasons?

(b) Do Government propose to take steps to prevent the discontiniuuioe of the 
trfiin service during the rainy season?

Tlie Minister of State for Transport and Railways (8hii Santbaoam): (a) No.
Through running is only suspended when the causeway between Madhubani 
and Rajnagar gets flooded beyond the safety limit. In such an event shuttle 
service plies between Jaynagar and the causpway which is situated at the down 
outer signal of Madhubani. ^

(b) The O. T. Railway approached the Bihar Government to permit them 
to restore the bank to original level, above the flood level, at this causeway but 
the Bihar Gov(^rnment have so far not agreed.

W k l l  S u bkidy  So h e m b

*370. Siiri Audikesavalu Naicker: Will the Minister of Agriculture be pleas­
ed to state:

(a) the States in which the well subsidy schenui iu connection with the ‘Grow 
More Food' Campaign is working;

(b) the help given by the Government of India to the States in the matter 
of affording well subsidies; and

(c) the monetary and other aids the Government of India propose to give to
the Stales in the year 1950-51 and especially with regard to well subsidy 
schemes State wise? "

The Minister of Tood and Agriimlture (Shri Jairamdas Doulatram): (a) Well 
subsidy schemes are at present working in the following States:

(i) Bihar, (ii) Bombay, (iii) Madhya Pradesh, (iv) Uttar Pradesh,
(v) Punjab, (vi) Madhya Bharat, (vii) P.KP.B.U., (viii) Mysore, 
(ix) Travancore and Cochin and (x) Madras.

(b) The cultivator gets a subsidy upto 50 per cent, of the total cost of the ' 
well and the materials such as iron and steel for Persian wheel, slack coal for 
burning bricks and ccment for ])lastering at controlled rates. The Government 
•of India shares half the cost of this 50 per cent, subs’dy given to the cultivator 
by the State Government.

(c) A block allocation of Rs. 15 crores has been set apart for financing all the 
‘ Grow More Food' Schemes during 1950-51. There is no specific amount 

earmarked for well subsidy scheme. The grant for these schemes in different 
States will, depend upon the schemes actually submitted by tl)c Stat/es.
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Ch it t a b a n j a k  L o o o m o tivs  Fa o t o b t

*a7ls 8 h il Banura] Jalware: (a) Will the Minister of Bailwayi be pleased 
to state at what stage the construction of Chittaraajan loeomotive factory is 
at present?

(b) When is it expected to manufacture engioes with all its component
parts? '

(c) Hove the roads and sanitation of the adjacent Mihijaxn bazar been affect­
ed by this project?

(d) If so, whnt steeps are Government taking for their improvement?
The Minister ol nansport and Bailwaya (Shrl Gtopalaawami); (a) The

Chittaranjan luocomotive Factors  ̂ is about 40 per cent, complete at present.
(b) It is expected thfjt cn̂ ]̂ ines and tlit* full range of component parts, except 

propr’etary fittings, will be manufactured at Chittaranjan in 1954, though manu­
facture of certain components will commence in 1050.

(c) Eoads and sanittvtion of the adjacent Mihijam Bazar have been indirectly 
affected by this project as the activities of property owners and speculators have 
resulted in the formation of congested and insanitary art'ftw.

(d) Government have provided for residences, shops, roads and other com­
munity facilit’es for staff employed by th-̂ 'm in connection with this project 
within the colony which is now being developed. As regards the position in the 
adtjacent Mihijam Bazar, the Bihar Government have been requested to examine 
conditions a n d  to repulate the growth of this town.

1’uAix 8ki;VICKS on tue O. T. Railway

*372. Shrl Satish Chandra; (a) Will the Minister of Railways be pleased 
to state the numbe) of engines, coaches and ^ âgons transferred from each of 
the Metre g^uge railway systems in Ihe country for use on the new As^am llail- 
Link?

(b) How many passenger ar)d goods trairis services have been cancelled on 
the O.T. Railway nnd other railways as a result of this transfer?

(c) When are tbeso train services likely to be resumed?
The MlniBter of Transpart and Ballvays (Shrl Oapalaswami): (a) The number 

of engines and bogie coaches transferred from Metre Gauge Railways for use 
on the Assam Rail-Link are:

Engines.—All mipplied initially from the O. T. Railway whose resulting, skortafps
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were Iftter made up from other Railways. 
B. B. A C. I. Railway 
Jodhpur Railway .
Mjrsore State Railway 
Niaam State Railway 
O. T. Railway .

e
7
7
1

87

Ooaohe*.—
B.B.& CJ. Railway . . . .  13
M.A fl. M. Railway. . . . .  14
O.T. Railway . . 1 6
S. I. Railway . • 10

53



As regards wagons, 400 Metre Gauge wagons have been trangferred from the 
Southern group of Metre Gauge railways to the Northern group to meet the 
requirements of the Assam Link.

(b) Twenty passenger and four goods trains were cancelled on the 0. T. 
Eailway and none on the other Bailway6.

(c) Four passenger train services have already been restored; two more will 
tbe restored shortly and the others as soon as the power position permits.

E x t e n sio n  of  S ou th  I n d ia n  K a il w a y s

*373. Shri S iv ^  Pillay: Will the Min ster of Railways be pleased to stale:
(a) the number of miles involved in tlie projected extension of the Soiith 

Indian Eailway line from Tiruchendur to Cape Comorin and connecting it with 
Trivandrum;

(b) whether any preliminary survey in this behalf hag been made; and
fc) if not, when Government propose to make the survey?
The Minister of transport and Bailways (Shri Oopala^romi): (a) About 100 

miles.
(b) A survey was carried out in 1926 for connecting Tinnevelly with Nagercoil, 

but no survey hag been carried out for connecting Tirucliendur with Trivandrum 
via (3ape ("omorin.

(c) There is no proposal to survey the extensions at present.

SuBVBY FOR N e w  R a il w a y  P e o jb c t s

•874. Shri Naik: (a) Will the Minister o f Bailways be pleased to state 
whether Government propose to convert the Mayurbhanj Light Railway and 
the Porlakhemdi Light Railway in the Howrah-Waltair seot’on of the Bengal 
Nagpur Rai way into broad gauge systems and if so, when do they propose to 
commence work in that behalf?

(b) Is it a fact that the Bengal Nagpur Railway had a proposal to link the 
Tata-Badairipahar branch with the Mayurbhanj Light Railway after conversion 
of the latter into R broad-gauge line and if so, what is the reason for the non­
implementation of the scheme so far?

The Minister cl Transport and Eallways (Shri Oopalaswaml): (a) There is 
no proposal immediately to convert these Narrow Gauge railways into Broad 
•Gauge.

(b) Yes. The proposal has since been dropped in view of the prohibitive cost 
involved in crossing the difficult Bangriposi Ghat.

O il - P r o s p e c t in o  W ork  in  P a t h a e ia  H il l s

•875. Burl KtWraJulu Haldu: (a) W 11 the Minister of Works, Mines and 
POweor be .pleased to state whether the Burmah Oil Company was carrying on 
oil-prospecting work in an area in the Patharia Hills ar d whether it is a fact 
that the work had been stopped on account of the boundary dispute?

(b) Is it a f«cL that the Indo-Pokistan Boundary Dispute Tribunal has given 
an award according to which the said area falls within the Indian territory?

(o ) If BO, d o  Government propose to issue directions for the resumption of 
oil-prospecting work?
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The ICiniBter of Works, Mines and Power (Shri CMklgil): (a) to (o). The 
Burmah Oil Company was oarrying on oil-prospeot’ng work in certain areas in 
the Patharia Hills and this work was stopped because of the Boundary dispute. 
The dividing ime according to the decision of the Tribunal has yet to be demar­
cated on the ground. As soon as this is done, prospecting will, no doubt, be 
resumed.

TiNPAHAii -R a j  M ahal B a il w a  ̂ L ink

^876. Shri Ramra] Jajware: Will the Minister of Bailways be pleased to 
state whether Government propose to reopen the Tinpahar-Rajmahal Railway 
line which was closed during the war time?

The IDnister of Tjransport and RaUways (Shri Ghjpalaswaml): The question 
of restoration of the Tinpahar-Bajmahal Bailway line will be examined after 
the results of preliminary investigations of the Ganga Barrage Scheme are avail­
able, as this would fix the point where the river can be crossed and may necessi­
tate a change in railway alignment.

T bactors

*377. Shri P. O, Sen: (a) Will the Minister of Agricnltiire be pleased to
state the number of tractors that are being used for the purpose of cultivation 
uptil now?

(b) How many of them are owned by private concerns and how many of 
them are av£iilablc on calls for public services?

(c) Is it a fact that the tractois purchased by individuals have not got the 
full implements and if so, what steps have been taken for their provision?

The Minister of POod and Agriculture (Shri Jairamdas Doulatram): (a) and
(b). Reliable data in regard to tractors owned by private persons is not avail­
able. The number owned by State Governments and used for cultivation 
purposes is 1540. According to the information received from the State Govern­
ments, they have made available 601 tractors to agriculturists and co-operative 
societies on hire..

(c) Yes. It Jias come to the notice of Government that in some cases indi­
viduals did not get implements for use with the tractors purchased by them. 
In order to ensure that sufficient number of implements are available for use it is 
proposed to make it obligatory on the part of importers to import implements to 
the extent of 20 per cent, of the value of tractors along with every consignment 
of tractors.

M a n d i H y d e o -E lboteio  W o bk s

*S78. Giani O. S. Musafix: (a) W11 the Minister of Works, Mines and
Power be p.eased to state the quantity of the electricity that is being supplied 
to Pakistan from the Mandi Hydro-E ectric Works?

(b) What is the approximate number of the consimiers of tdiis electricity?
(c) What were the original plans regarding the diversion of this electricity 

towards the Indian consumers?
(d) How much electricity has been diverted to Indian consumers during the 

last two and a half years, and how much time will it take to get it fully utilized 
by the Indian people?

(e) Have tho Government any plan to make this diverted eleotridty avail­
able only to the displaced persons and if not, why not?
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Tbe Minister <4 works, Mines and Power (Shri Oadgil): (a) In accordance 
with the hiteBt agreement, power to the extent of a maximum demand of 
y,000 K.W. 16 to be supplied to Pakistan with effect from 1st December 1946 
to the end of March, 1950, with a possibility of its continuing to the end of 
November 1960.

(b) to (d). Exact information is not available.
(o) Preference is given to displaced persons.

D iso on tin uan cb  op  R atio n in o  in  F ood  Su bplu s  A b b a s

’*'879. Shrl Kannamwar: Will the Minister of 7ood be pleased to state
whether there is any proposal to stop rationing in Food Surplus Areas?

The Minister of T o o d  and Agriculture (Shri Jairamdas Donlatram): No.
there is no such proposal before ihe Gbvernment.

R ik d b b f b st

*380* Shri Kannamwar: (a) Will the Minister of Agriculture be pleased tcu 
state the effect of Rinderpest (cattle plague) in cattle during the last three years, 
in India?

(b) What steps have Government taken to control the disease?
The Miniater of rood and Agriculture (Shri JairamdM l>oulatram}i (a)

Accurat/€̂  and complete statistics of the incidence and mortality of cattie on 
account of rinderpest during the last three years are not available. A statement 
containing such information supplied by the State Governments is laid on the 
Table of the House (See Appendix I , anmxure No, 47.)

In moKt of the States mortality on account of rinderpest has been on the 
decline.

(b) The attention of the hon. Member is drâ l̂l to the reply given to Starred 
Question No. 1484 of ‘Shri V. C. Kesava Rao on the 30th March, 1949 and 
to the rejji\ to Starred Question No. 1200 asked by Prof. N. G. Ranga on the 
18th March, 1949. •

RATIONmO

•381. Shri Hossain Imam: Will the Minister of rood be pleased to lay on
the Tahio a statement showing:

(a) tlie number of persons under each different system of rationing in (i) 
urban an^as; and (ii) rural areas in the year 1949?

(b) What is the proposed number of people to be rationed in the year 1950. 
under each of the different systems of rationing in urban and rural areas?

(c) On what basis has the quota of rationed artttcles for Bombay been cut 
by half for the year 1950?

(d) Will Government please state the followinsf facts about the Rtock for (he 
year 1949 (i) opening stock with Central Government on let January, 1949, (ii)- 
receipts from States, (lii) receipts from abroad, (iv) allotment to States up to 
Hist December, 1949 and (v) balances with Centre on 81st December, 1949?

(e) What was the quantity procured by each State Government in the year 
1949 and what are the target figures for 1950?
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n e  Mlnlater ol Tood and Agriculture (Shri JalraxndM Doulatraxu): (a) to
(e). As desired by the hoii. Member a statement is laid on the Table of the 
HoTjfie in reply to parts (a) to (e) of the question. [Copy placed in the Library. 
See No. P.68/50].

R a tio n ed  su g ab

*S82« Sliri Honain Imam: (a) Will the Minister of i^riculture be pleased
to state whether the rationed quantity of Bugar has been increased, if so, since 
when and what is the quota now?

(b) What was the monthly despatch from sugar mills to the States in each 
month up to January, 1960 since rationing stari^?

(c) Is the rationing confined to urban areas or does it extend to the rural 
areas as well and if so, wkat was the rationed unit in each State in Januaiy 1930?

The Miniater of Food and Agriculture (Shri Jalramdaa Doulatram): (a) to
(c). The sugar ration has generally been increased by the State Governmenta, the 
quantuTTi and date of increase and extension to rural areas varies from State 
to Stat‘3. A statement incorporating the available information relating to parts
(a), (b) and (c) for each State is placed on the Table of the House. [Copy 
placed in the Library. See No. P-65/50].

D e lh i T r an spo b t  Sbrviob

*383. Shri Hoeaain Xsiam: Will the Minister of Tranapott be pleased to 
state the following facts about the working; of the D.T.S. up to the date of last 
audited accounts: (i) the Gross profits; (ii) the depreciation written down; (iii) 
provisions made for unusable assets; and (iv) the net profit?

The Miniater of State for Transport and Railways (Shri Santhanam): The
audit of the accounte of the Delhi Transport- Service for the period from 14th 
May, 1948 to 31M March, 1949 only has been completed but the repoii; has not 
yet been received. The information required by the hon. Member has however 
been collected from the Profit and Loss Account for thê  year 1948-49 pre­
pared departmentally by the Delhi Transport Service and is furnished below:

R b. aB. p.
(i) Oro8S profit r . 15^95,832 0 0
tii) Depreciation written down . . 5,39.372 0 0

(iii) Provision made for unuaable ttSfleta . Nil
(iv) Not profit . . ' 10,24,791 10 I

E ast P unj âb R a il w a y  A d m in istra tio n

*̂ 384. Kaka Bhagwant Boy: (a) Will the Minister of BaUways be pleased to 
fltate whether it is a fact that the E.P. Kail way Administration does not accept 
t̂ he certificates of the Begistered Medical practitioners other than Railway 
doctors?

(b) What are the reasons for not accepting these certificates?
(c) Is it a fact that fiome employees have been discharged on this ground?
T ie  lOnliter of TSranaport ond Railway* (Shri Oopalaawam^: (a) No, not in

all cases. Medical certificates of re«*8tered medical practitioners other than 
Bailway doctors submHt-ed bv the Pailwav staff arp not accepted only in cases 
where the Railway staff reside within the jurisdiction of their authorined 
Hallway medical attendant?

3 4 8  PARLIAMENTARY DEBATES [20t H F b B. 1950



(b) The reaeong for not accepting tbese certilicutes are that Railway doctors 
are well acquainted With the special consideration to be kept in niind for 
each category of staff, aa well as their habits and different types of work, and 
experipiice has shown that tiao average number of days covered by nooi-Hailway 
doctors’ certificates is many times more than that covered by railway doctors’ 
certificates, resulting in greater loss of workmen days due to sickness etc.

(c) Yes.

D isoh abqb  o f  R a il w a y  E m plo ye es

*385. Kaka Bhagwant Roy: Will the Minister of Bailwajrs be pleased to 
state the number of Kailway employees discharged on the E.P. Railway since 
the beginning of 1948? •

The Minigter of TrmspoH and Bailways (Shri Oopalaswami): The informa­
tion is not readily available but will be laid on ttie Table of the House qs s o o b  
as it has been collected.

Information is, however, available that the number of employees discharged 
on the E. P. Railway since 1st October 1940, otherwise than as a result of 
disciplinary action, is 628 (92 Class III and 586 Class IV).

Cotton

^386. Kaka Bhagwant Roy: (a) Will the Minister of j^riCQlture be pleased 
to state whether it is a fact that India is a deficit country in cotton?

fb) If so, what steps are taken to increase the production?
(c) What measures have been adopted to grow rnofe cotton in P.E.P.S.U.?
The Minister of 7ood and Agriculture (Shti Jairamdaa Doulatram}: (a) Yes.
(b) Official estimate of the total ]>roduction of ootton for 1949-50 is not yet 

available but it is 28 lakh bales according to trade estimates. Detailed pro- 
j)osals for increasing the production by another 6 lakh bales, are under examina­
tion in consultation with the States. The measures adopted for increasing 
production are extension of aerĉ age, mixed cropping, manuring and use of 
improved seed.

(c) The measures for increasing production in P.E.P.S.IJ. are under dis­
cussion with the (State Government.

A gr ic u ltu r a l  M ac h in e r y

•887. Shri Zangre: (a) Will the Minister of Agriculture be pleased to state 
whether rural agriculturists are getting necessary iron implements for agricul­
ture for the “ Grow More Food Campaign” ?

(b) What is the total output of iron materials for agricultural purposes, in
India and how much hag been imported in 1949?
. The Miniater ol Food and Agricutture (Shri Jairamdw Ikmlatrami: (a) The
cultivators’ needs for iron implements are not being met in full.

(b) The total output of iron materials du)ing 1949 for all purposes was
■ 9 22,(X)0 tons. Imports were 8,97,964 tons. For the financial year 1949-50 

2’, 14,776 tons were allotted to the Provinces and States for agricultural pur­
poses. In addition 26,0(K) tons (approximately) were allotted to steel pro­
cessing firms for the manufacture of agricultural implements.
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F l y in g  Clu bs  A b e o pla n e s  AociDBifT

*888. Shrl Munavalll: (a) Will the Minister of Oommunicatioiis be pleased 
to state wbnt is the number of accidents in which neroplnnes belonging to the 
flying clubs in India are involved during the years 1948 and 1949?

(b) Hnv3 any measures been adopted to prevent such accidents and if so, 
what are they?

The Deputy Minister of OommunicatioDa (Shri Khunfaed Lai): (a) 24 during
1948 and 41 during 1949.

' (b) Yes, Sir. Steps have been taken to ensure better planning of flying
courses, greater flying discipline and rigorous enforcement of the regulations 
relating to airworthiness of aircraft and licensing of persotmel laid down under 
the Indian Aircraft Buies, 1937.

A llo tm bn t  o f  R iob  a n d  W h e a t  to  T b a v a n o o e e -Coohin  U n io n

*889. Siiri B. Veiayudhan: Will the Minister of Food be pleased to state:
(a) the quantity of rice and wheat allotted to the Travancore-Coehin Union 
in 1949;

(b) the quantity of the annual requirement for the same year in the same 
Union;

fe) whether Government’s attention has been drawn to a Press statement 
made by the Burmese Premier at Madras that Burma has got any quantity 
of rice to be sold to India; and

(d) whether Government have made any deal for getting rice from Burma?
The Minister of Food and Agriculture (Shri Jaixamdaa Doulatram): (a)

Kice B18,C)rwj tons. Wheat 83,000 tons. Total: 346,000 tons.

(b) The demand of Travancore-Cochin on the Centre during 1949 was for 
r)05,000 tons.

(c) Yes.

(d) Not yet.

R a il w a y  A rran o b m b n t s  fo e  P zlgiiims to  K u m bh am bla  a t  H a b id w a b

*890. Shri P. K. Bamlah: Will the Minister of Bailways be pleased to state 
the nature of arrangements E.I. Railway authorities have made to meet the 
rush of pilgrims to Haridwar during the forthcoming Kumbhamela?

The MinlBier of SUte for Transport and Eailways (Shrl Santhanam); The
E. I. Railway authorities have made elaborate arrangements to meet the rush 
of pilgrims to Hardwar, which include the running of additional trains for the 
jiftsemblage and dispersal of the i)ilgrims; covering of platforms; the opening 
of additional exit gates, booking offices, bathing places, fluslyng latrines and 
urinals, additional drinking water arrangements, catering facilities c’tc. 
Passenger and social guides are being posted to assist passengers and enquiry 
offices o])ene(i with loud speakers and public telephones.
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M o v a  or N a t io n a l  Savznqs CoMUissioiniiB’s O f f i o b  fb o m  S ih ia

♦891. Sbil Dwivedi: (a) Will the Minister of Worlfli, M ln e e  and Power be
pleased to state whether it is proposed to move the office of the National Sav­
ings Cominissioner from Simla to Bombay?

(b) How long has this office been located in Simla?
(c) Is it also proposed to move some offices from Delhi to Simla?

The Mioiflter ol Works, Mines and Power (Shri Gadgil): (a) and (b). The in> 
fonnation asked for has already been given by the hon. the Finance Minister, 
in reply to parts (a) and (b) of the Starred Question No. 228 answered on IBth 
February 1950.

(c) Only a small part of one office, that of the Director General of Health 
Services.

SuBsiDUBY P ood  P eoduotion  Oom m itteb

88. Shri Sidhva: (a) Will the Minister of Pood be pleased to state the re­
sults so far obtained by the labour of the Subsidiary Food Committee?

(b) Has any actual saving been made so far in the food grains by the intro­
duction of subsidiary food?

(c) What is the total amount so far spent for popularising subsidiary food?

(d) What is the total staff engaged for this work?

(e) Do Government intend to continue this scheme?

The Minister of Pood and Agriculture (Shri Jairamdas Doulatram^; (a) and
(b). As will be seen from the Government of India, Ministry of Food resolution 
No. PY.625/2 dated the 6th May, 1949 appointing the Committee, copy of 
which is placed on the Tuble of the House [See Afypendix /, annexnre No. ^8], 
it was decided that before any large scale scheme of this type can be under­
taken it would be necessary to study a number of technical and other problems 
regarding storage, keeping quality, palatability, dehydration, cost, et<!. The 
Committee has therefore undertaken its work on an experimental basis to study 
the above problems and report its conclusions to the Government.

A statement showing the progress made by the Committee upto the end 
of October 1949 was laid on the Table of the House in the November-December 
Session of the Constituent Assembly of India in reply to Starred Question No. 
109 by Shri 'Siatish Chandra Samanta on 80th November, 1949.

(c) The total amount of expenditure authorised upto the end of December, 
1949 by the Committee in conducting its experiments, etc. (including estab­
lishment chai;ges) is Rs. 4,21,948 with an estimated recovery of Ils. 2,04,821.

(d) A statement is laid on the Table of the House. [See Appendix f, 
annexure No. 49].

(e) The Government's decision will be taken after examining the report of 
the Committee which will be submitted shortly.
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T a r g e t  f o b  P bo ou ebm en t  of F ood  G e a in s

89. Shrl Sidhva: (a) WiiJ the Minister of Tood be pleased to state what is 
the target fixed by the Government of India for the procurement of food grains 
for the year 1950?

(b) How much has so far been actually procured State-wi^e?
(c) How much is still required to be procured during the year?
(d) Is there any prospect of Government s stopping import of food grains in 

1950?

The Minister d  Food and Agriculture (Shri Jairamdas Doulatram): (a) Pro-
-urement targeiji are fixed by the State Governments in consultation with the 
Government of India. The Stat« (ioven\ments* j)resent targets for 1950 aggre­
gate 54 lakh tons.

(b) and (c). A statement is placed on the Table of the House. [See 
Appendix /, annexure No, 50J.

(d) No.

P olishing  of R ice

40. Seth Oovind Das: Will the Minister of Food be pleased to state if st’epa 
are in contemplation to abolish polishing of rice as a measure of food economy*/

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): The
Governineiu of India had issued a directive last year to all the States to ban 
the polishing of rice in order to avoid to the maximum extent the loss of the 
nutritive part of the rice, and the loss in outturn as a result of brokens and 
bran produced in polishing through milling. "

F r u it  pr ese rv a tio n  and  Ca n n in g  I n d u st r y

41. Pas lit M. B. Bhargava: (a) Will the Minister of Food be pleased to
state the number of the factories for Food preservation and canning industry
situated in the Union of India and the total investment thereon?

(b) Have th3 Goverimient of India any control over such factories and have 
they got f̂ ny administrative machinery to check and test the product from 
these factories before they are put in the market?

(c) What assictance or encouragement do these industries receive from the 
Government of Indio and State Governments?

(d) How do the products of these factories compare in quality and value,
with similar imported products from foreign countries?

(e) How does the Indian Industry of Fruit Technology help the develop­
ment of these industries?

The Minister Of Food and Agriculture (Shri Jairamdas Doulatram): The
question should have been addressed to the hon. Minister of Industry and 
Supply. It has. accordingly been transferred to the list of qjiestions for 27th 
February, 1950, when the hon. Minister of Industry and Supply \̂ ill a,n§wer 
it.
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R a il w a y  A ooidbnts
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42. Shri ir. 8. Jatn: (a) Will t\us MiuiBttir of Bailways be pleased to state 
how many railway accidents have happened since 1st January, 1950 giving the 
details and dates of accidents?

(b) What was the number of casualties in each case?

(c) What were the causes of accidents?

(d) Do Govei’nment j)ropose to place on the Table of the House the Railway 
Inspectors’ reports in each ease?

(e) How many dependents of the persons killed in accidents and how many 
injured persons have been given compensation in each case and what were the 
amounts so given?

(f) What steps do Government intend to take to prevent such accidents?

(g) Do Government suspect any sabotage in any of these cases?

(h )^ h a t  actions have been taken against the persons responsible for the
accident in each case? •

The Miniater of State for Traoflport and Railway (Shri Santhaaam): (a)
and (b). The number of serious accidents to trains carrying passengers 
attended with loss of human life or grievous hurt, which occurred on the Indian 
Government Railways, since 1st January  ̂ 1950, is Three. A stat^ement showing 
details including those of casualties in each case is laid on the Table of the 
House.

(c) and (d). The Government Inspectors’ Reports of enquiries into these
accidents, wliich will contain inter alia the causes of the accidents, are jjot
yet available.

(e) No com()ensation has been paid so far. All the three accidents are 
recent ones and claims Commissioners have been appointed in connection with 
the second and the third accidents to determine the amounts of reliefs due, 
the first one being left to the Railway Administration itself for investigation 
which is in progress.

(f) An enquiry is instituted into every such accident and suitable preventive
action, aw warranted is taken.

(g) Prima facie no; reference is also invited to the reply to parts (c) and (d) 
above.

(h) Suitable disciplinary action will be .taken against the staflF responsible, 
as may be foiuid necessary on receipt of the Reports of EnquTies.
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Delhi Tbanspokt Service

48. Sliri Hoflsain Imam: Will the Minister of T)raiuq;>ort be pleased to state 
the following facts about fares charged by the D.T.S. on 81st January, 1950, 
for ordinary buses and Pullman services: (i) the fare charged between the 
Secretariat and the next stage on each of the seven services, with the names 
and the distances; and (ii) similar for the next two stages of each service?

The Minister of State lor Transport and BaJlways (Shri 9antbianam)i Two
statements giving the information required by the hon. Membe)* are laid on 
the Table of the House. [See Appendix 7, annexWe No. 51].

Pbooubement op Food Grains

44. Shri N. S. Jain: Will the Minister of Food be pleased to state
whetWt* it is a fact that Government have asked the U.P. State to double the 
quota of procurement of food grains for the year 1950 as compared to last
year’s procurement? "

(b) Have Government received any request from the U.P. Government for 
allotment of food grain from the Centre to that State and if so, for how much?

(c) How much food grain are th<? Government releasing for that State?
The Minister d  Food and Agriculture (Shri Jairamdas Doulatram)i (a) No.

But each State has been asked to maximise its procurement so as to meet if 
possible all its commitments.

(b) and (c). U,P. Goveniment have asked for a loan of 100,000 tons of 
wheat from the Centre and the Centre has agreed to make available this quantity.

Assistance to Farmers

45. Shri N. S. Jain: Will the Minister of Agriculture be pleased to state
what help Government are giving to the farmers of the Centrally Administered
areas to push the “ Grow More Food” campaign especially in the following
matters;

(i) providing interest-free loans to them for purchase of tractors and other 
necessary agricultural implements for bringing waste land under cultivation;

(ii) providing subsidy and necessary materials for sinking Masonry wells and 
tube wells; and

(iii) providing technical aid and advice specially in the matter of tractors?
The Minister of Food and Agriculture (tShri Jairamdae Doulatram): (i)

Advances are given to the Centrally Administered areas for giving loans to 
cultivators in respecjr of their food production plans. No request for giving 
intereflt-free loans to cultivators for purchase of tractors and other necessary 
agricultural implements to bring the waste land under cultivation has, however, 
been received from the Local Administration.

(ii) A subsidy equivalent to 50 per cent, of the total cost of the masonry 
well is given to the agriculturist by Government.

(iii) The Engineering Section of the Ministry of Agriculture gives technical 
advice to farmers regarding the types of suitable tractors and implements.
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CORRIGENDA

to

the Parliamentary Debates (Part II—Odier than Questions and Answers), ist Sesskjo, 1950;—*
In Volume I,— .

1. No. I, dated the 28th January, 1950,—
(i) Page (i) Col. i , after line 4 insert "Ahammedunni, Shri V.C. (Travancore-Codiin” .

(ii) Page (ii), Col. 2, line 27 for “ Rafi Ahmed, Shri **read “ Shri Rafi Ahmed” .
(iii) Page (iv). Col. 2 , delete line 20,

2. No. 2, dated the 31st January, 1950,—
% an f?^ % ?«iw <K '‘srt” t? i

3. No. 3, dated the ist February, 1950,—
(i) Page 32, line 13 for *‘ule”  read “rule” .

(ii) qr TO I
4. No. 4, dated the 2nd February, 1950,—

(i) Page 103, line 3 add “ it”  bef<m

(ii)  <{<!5 % p f t  "3ft" % wpr "sfhjr” is' (

(iii) i<s5 ? c vs, % 3P3 4  "arnr % ann ^ s n  ^  ft; sft ^

anpT ^  ^  i 3RT

i  Pf aw vRRT 5RW W  t ” 3ft? I
(iv) Page n o , line 5 from bottom for “humiled”  read "bundled” .

5. No. 5> dated the 3rd February, 1950,—
( i)  fss ^  “ 5 1 ^ ” %WR'tT "fSJRff” «!? I
(ii) Page 186, line 17 from bottom for “ debator”  read “debtor” .

(iii) Page 188, line 18 for “unformity”  read “uniformity” ,
6. No. 6 dated the 6th February, 1950,—

(i) Page 204, line 20 from bottom/or. “ were”  read “ are” .
(ii) Page 212, line 12 from bottom for “ of** read “ the” .

(iii) Page 224, line 13 for “ from”  read “ form” . #
(iv) Page 232, line 20 from bottom for “happens to be the Chairman and whether he could 

be expected”  read “  will act as its President; he is an I. C. S. man and is, admittedly,” .
7. No. 8, dated the 8th February, 1950,—

Page 315, line 19 for “ refugee”  read “  refuge” .
8. No. 9, dated the 9th February, 1950,—

(i) Page 369, line 24 for “are”  read “ am” .
(11) Page yjiy for  line 18 read “ giving me credit for having done something which should 

really go to the” .
(iii) Page 389, line 2 from bottom for “ khakad”  read “khahad” .

9. No. 10, dated the loth February, 1950,—
(i) Page 415, line 2 from bottom for “detrimetal”  read “detrimentar’.
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11. No. 12, dated the 14th February, 1950,—
Page 498, line 8 from bottom for “ strach” read “ starch**.
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(iv)  ̂ TT "aft fRTfk” ’I? 1
( v )  'j « s  % \o, !f)% %  ^  ‘ -5 ^ ’ ’ %

( v i )  5 «® % p r f t  > ip R r f  " f P ? ”  %
■ sntre”  % 1 ST ?  I
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(v iii)  -T<!5 <rF?r ^  ^  V% snf^ #

% ?«n5T IT  TS' I
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(iu) TO ŝ̂ o, ^  % <jfw K % 3T?fr  ̂''?ft I n" % "14'aY’ <ra i
( i t ) TO iffiCT a ^  III I '
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( P a r t  I I — P ro c e e d in g s  oth e r  th a n  Q u e s tio n s  an d  A n s w e r s )
Monday, 20th February, 1950

p a r lia m e n ta r y  d e b a te s

The House met at a Quarter to Eleven of the Clock

[Mr. Speaker in the Chair]

U  -4 5  AM .
QUESTIONS AND ANSWERS 

{See Part I)

INDIAN RAILWAYS (AMENDMENT) BILL 
The Minister of State for Transport and Bai]:ways (Sliri Santhanam): I

to move for leave to introduce a Bill further to amead the Indian Railways Act, 
1890.

Mr. Speaker: The question is: ^
"That leave be granted to introduce a Bill further to amend the Indian Railwavs Act, 

1890.” ' ^
The motion was adopted,
Slui Santbanam: I introduce the Bill.

HIGH COURTS (SEAL*») BILL 
The Minister ol Hom| Aflaars and the States (Safdar Patel): I beg to move 

for leave to introduce a Bill to provide for the use of seals of common form 
-and design by the High Courts in the States.

Mr. Speaker: The question is:
“ That leave be granted to introduce a Bill to provide for the use of seals of common form, 

and design by tlie High Courts in the States.”
The motion was adopted.
Sardar Patel: I introduce tlie Bill.

- A M IY  BILL
Extexston of time fob presentation of .Report op Seslect CoMMrrTSE.
The Minister ol Delence (Sardar Baldev Sin ^): I beg to move:
“ That the time appointed for the presentation of th« Report of the Select Committee on

the Bill to consolidate and amend the law relating to the government of the regular A itov, 
be extended upto Friday, th« 10th March, 1950.”  '

Mr. Speaker: The question is: .
“ That the time appointed for the presentation of the Report of febe Select Committee on

the Bill to consolidate and amend the law relating to the government of the resalar Army, 
be extended upto Friday, the 10th March, 1950.”  ;

The motion was adopted.
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ExtBiJ $ION QF TIME .FOR PR£SENTATJ02f OF RjSPOjlT OF SEWiCT CoidMJTTEE,̂
The Hiflister Of Beleace (Saxdar Bkidcw Singli) : I  beg to move :
' ‘That the time ^pointed for the preseniatiooi o f the Report of the S e l^  Conimiltee on
Bill to consolidate and amend the law relating to the government of the Air Force,. 

extended upto Friday, the *rOth March, 1950.*’ .

Shri B. E . Ohaudliiiri ,
, Speaker: I have not put tlie mbtibn to the House. I will put the motion
to the House and then the Member may ask questions. That will be the correct 
.procedui'e.

Mr. Speaker: Motion moved; .
“ That the time appointed for the presentation of the Report of the Select Conimittee on 

the Bill to consolidate and amend the law relating to the government olJLhe Air Force, Uc 
extended upto Friday, the 10th March, 1960. .

Bhn K. Chaudhuri (Assam): Is it competent for a Member of this House +o 
enquire into the reason for asking these extensions? ^

Mr. Speaker: It is perfectly in order.
' Slirl R. K. OJiaadJiuri: May I  put that question as to why in both places 

he is asking for extension of time?
Sardar Baldev Singh.: The reason is that both the Bills are identical and 

most of the provisions in the two Bills are common- Each Select Qomrnittt e 
has to take into considerafon the recommendations made in the other Bill. 
Therefore in order to facilitate matters, we want both these 'Select Committees 

.to  compare the recommendations that tbey are making.
ICr. Speaks: The question is:
“ That the time appointed for the presentation of the Report of the Select Committee oil 

the BiU to consolidnte and amend the law relating to the government of the AiT Force, be 
extended &pto Friday, the 10th March, 1950.”

The motion was adopted.

■ A I R  F O R C E  B I L L  , r

CONTROL OF SHIPPING (AMENDMENT) BILL
The Miiiister (rf Commerce (Shri Neogy): I  beg to move:
“ That the Bill farther to amend the Control of Shipping Act, 1947, be tiaken into 

ccmsi deration.”

The necessity for this amending Bill has arisen more or less out of a* 
technical situation that has been created by a decision of the Federal Court. 
The Control of Shipping Act would normally expire on the 31st Mai-ch 1950 
but by the amending Bill which w“afi passed in 1948, a proviso was added 
empowering the Central Government to extend tbe life of the measure, if 
necessary, for a period of one year beyond the 31st March 1950- A Biliâ r 
cafie which came up before the Federal Court, whose decision is reported in 
Federal Court Law Journal 1949 July/August Nimiber, the heading being— 
Jatindranath Gupta Vb Province of Bihar—involved an issue which has some 
bearing upon the legality of the provision of this character under which the 
Executive Government can extend the life of an enactment by virtue of a 
provision ill a law passed by the Legislature itself. Sir, the observation of 
the Honourable the phief JuBtice of the Federal Court in that case is to the 
following effect:

“ The power to extend the operation of the Act beyond the period mentioned in the Act 
'^irima f^ck  a l<^islative power. It is for the Legislature to state how long a particular 
legislation will be in operation. That camiot be left to the discretion of some otber body."
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Although the decision was in specifie t^mS v appUci)ble to the ettse^roin 
Bihar, we are advised that it is fight that w e  shoiild come up before the 
in order to avoid ar.y difficulty that may arise hereafter with regard to the, 
operation of the proviso which I have already refeired to. ,

Normally it wonJd have been sufficient therefore to ask for the extension 
upto the end of March 1951 because tliat was the utmost iiinit upto which 
the Executive Government could have extended the life of the enactment by 
virtue of the provision of the proviso to which I have referred. I  may tell the"' 
House thfit t:lib particular measure the Control of Shipping Act is ffoiT>j|: 
to be inc^3rporated into the Mei-chfmt :ShippiBg Law of the country which is 
under revision. Now., the Merchant Shipping Law of the country îs contained 
not merely in the Merchant Shipping Act, 1923 of the Indian Legislature but 
a considerable number of Actions of the British Merchant Shijypiug Act also 
apply to India. Indeed the Indian Merchant Shipping Act cafi be described 
justly as a supplementary eraetment supplementing the British law as appli­
cable to Tndia. This is a position which is not going to continue and should 
not be allowed to continue very much longer. Government had therefore uiidcr-; 
taken a comprehensive revision of the whole law of which the enactment, : 
which is now before the House for purposes of amendment, will form only a 
very small part. I am glad to be able to assure the House that so far as the 
departmental drafti of tliis very intricate and rather technical measure is 
concerned, it is almost ready. The depai'trneutar draft will now be put intp 
the hands of our Draftsmen who, as the House knows, are very busy because 
of the numerous Bills and Select Committees thyt have to be handled by them 
during the Legislative Session. It is my hope however that soon after thê  
present Legislative Session is over, the draftsmen will be able to give their 
attention to the departmental draft proposals and that it \vill be possible for 
us to introduce the comprehensive measure dealing with Merchant Shipping 
Law of the country sometime either during the next session of this House or 
perhaps during the next Budget Session.

If rneanwhUe the general elections take place, that will make the positioii 
somewhat difficult so far as the progress of leg^slatioti is concerned. Apart 
from the uncertainty of the time-t-able of the general elections on which m l! 
depend fbe time-table of the legislature, there will have to be two Houses, 
whose consideration will be required as a condition of passing ariv measure in . 
the future. For that reason, as a measure oi abundant caution I have sought 
to exi^nd the life of this enactment by twt> years, that k  to say up to the end 
of March 1952. In view of the circumstances that I have explained to. 
House 1 very much hope that this measure will be adopted as? an entirely notv-" 
controversial measure.

Hr. Spealser: Motion naoved:
“ That the Bill farther to amend the Gonti<ol of Shipping Act, 1947, fee taken into 

consideration." - *
Shri Sidhva Oladhya Ptadesh): The hon, Minister has staffed the reasons 

why he desires two years’ extension for this measure. At the same time he 
also explained t^at tha comprehensive draft Bill is iiearly ready and will be 
considered after this Session is over and placed before t^is Souse at an early 
d^e. In that event I  fully appreciate tike comprehensive changes that will 
be i^qnii‘ed in. this Act, in view of the changes that have taken place m our 
new set up. I  would not therefore grudge a very short extension of six months 
and I am prepared to go up to one year even. But when many Indian shipping 
questions are invplved I do not understand why • the hon. Minister desires 
two years’ extension for this Act. "

Under this Act many important factors are i o  be considered relatirig to 
p5̂ sseng5̂ r fares and cargo freight. When this Bill was moved in 1938, urd<?r 
i^ause 6 passenger f ^ s  and cargo freights hs4 ^Iso t9 be taken into consideration
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[Shri Sidhva] ~
a^d this b.eeomes at the present juncture very hnportant, in view of th^ fact 
|iiat several companies have raised the pffssenger fares in coastal shipping 
>"itbout any consideration of the traveliei^’ interests. This grievance had been 
ventilated in this House by way of interjjellations on many occasions and the 
answers certa’nly were not'satisfactory. When this present measure is being 
considered I would ^ke to know what steps Governnlent intend to take in this 
Tespect; ^whether they are going to appoint an Advis(»ry Committee similar to 
the Advisory Comniittee on the Railways, which exists fm* the purpose of 
ensuring passengers’ benefits and fair cargo freights for the trades? The pre­
vious GoYernment once upon a time stated that they Considered this 
matter to be really very imijortant and that they would consider appointing 
an ̂ Advisory Committee.

Those who have travelled on deck in Indian ships on coast lines know what 
hardship and suffering thj^y have to undergo while travelling on deck. Railway 
travel in third class is far better than deck travel on coastal lines where 
conditions are very derogatoi^ to the travc^Uing public. There are no proper 
facilities as regards water supply or latrines or food as also as regards the space 
allotted to the passengers. Certain companies have also been increasing the 
cargo freights according to their whims without any consideration for the public. 
All these points which are important have been stressed many times both in 
this House and outside. Mahatma Gandhi had taken a very great interest in 
the improvement of travelling conditions for deck passengers. He had personal 
experience of ttie great hardships and inconveniences suffered by the deck 
passengers. He had also suggested the appointment of a committee to go into 
this'matter, for the purpose of inquiring into what improvements are i>eeded 
and he had a lv  s^gg^sted the ax>pointment of a permanent committee. I do 
not know whether until the proposed Bill comes into force Government will 

'  consider this aspect of the question, namely the appointment of a 
12 N o o n  commifctee to look into this matter. While the h o n . Minister h a s  

asked for two years, the Act rnay not come into operation before 
three years. During this period what steps do Government intend to take 
regarding Indian coastal shipping, which is abeolutely in  the harn̂  ̂ o f  
the people of this country, regarding better travelling facilit’es and also as 
regards car '̂o freight. The Act comprises of various sections and I do not want 
to. waste the time of the House by dealing with them, because it will not be 
proper under this very small Bill,' where only an extension is required. But 
these two are very important factors which I hope the hon. Minister will con­
sider irrespective of when the nieasure may come befoi’e the House for'enact­
ment, ' I  -ft'onld ask the hon .‘Minister to say whether under the provisions of 
the present Act he would take steps to see that committees are appointed or 
at least definite steps are taken in this direction, vit., to improve the conditicns 
of the travelling public as also to consider the cargo freight from one port to 
another. Otherwise, if it is possible, I wwild request him to amend the Bill 
to give the extension for one year only, so tJiat the House niay have an 
opportunity at an e,arly date of discussing this important measure rather than 
bolding it* up for two ye^ s.

Shfi (Orissa): It was gratifying to me to hear tliat the Federal GoXirt,
which is now the Supreme Court of India, was alert about the rights of the 
legislature and was also alert enough to see that the Executive did lidt take 
too drastic poxvers into its own hands, For that I congratulate the Supreme 
Court: ; ■

While I sup]>prt the main prhieiple of the Bill that the Control of Shipping 
Act should be extended till 1952, I am at a loss to understand why the Govern­
ment of India did pot issue Adaptation Acts and General Clauses Acts as had 
been issued after the 1935 Constitution came into existence. If we look into
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our enactDi^nte \V6 find them strewn witia tbe ghosts of the Crown, His Majesty 
the Kmg, the British Government and so maxiy other things. Those of us . 
who participate in framing Constitution felt? that simultaneously with 
the iraugiiration of the Bepublic on the 26th January, 1950 the Goyernmeiit 
of India and their advisers would have supplied the Members of this House 
and the general public with an Adaptation Act, by which these ghosts would 
have vanished from our enactments. ,

I am glad that my hop. friend Mr. Neogy took us into his conMence about  ̂
the amendment of the Indian Merchant Shipping Act. My hon. friend M r.“ 
Sidhva expatiated on what the general public expected in the'matter of the 
new Shipping Act. Whatever it be it should be the enactment of a free 
Govermuent of India. My hon. friend Mr. Sidhva, I think, looked into the 

' future. If we foDowed* i^ia practice as a precedent, namely that every 
Ministry will examine the existing Acts and modify them to suit our future 
conditions, probably the Government of India will not come forward with a 
general amendment of all the Acts. I would suggest that it is yoiu: pre  ̂
rogative to demand from the Government of India the reason ŵ hy they have 
not followed the wholesome practice, W:hich they followed after the 1935 Act, , 
namely to amend the enactments of India to suit the principles of the Consti­
tution under w’hich we are functioning. My hon. friend Dr. Ambedkar^is not 
here but I do hope my hon. friend Mr. Neogy, being the astute politician that 
he was in the past, will enlighten us as to the intentions of th^ present Cabinet 
and the Government of India and why they are playing such dilatory tactics 
thus bringing us shame and humiliation.

I find that another Bill has been introduced the other day by my bon. friend 
Shri Jagjivan Ram for the purpose of consolidating all the Labour Acts. It̂  
is a desirable thing. But whereas he is keen to consolidate all labour legislation 

-—which raise serious difficulties and obstacles against the factory o\^iers'and 
employers—at the same time I think it is an Act which is necessary. He has 
introduced that Bill and we will discuss it soon- on the floor of the House.* But 
I am most anxious "that the Government of Ind'a should not continue the old 
Acts without adaptation. They must) introduce adaptatioji clauses so thaii 
nobody will continue to think of the names of ‘ 'the Cro^Ti”  or “ His Majesty’^ 
Government'’ and such other associations with the U. K. Government. Those 
things must be removed from our enactments.

With these remarks* Sir, I support the motion.
Shri Himatsinigka (West Bengal); I  heard my hon. friend Mr. Sidhva bui 

I tiiink after the explanation given by the hon. Minister he should not have 
raised this question. There ‘s no bar to any comprehensive legislation being 
brought in simply bocsiusc wc shall be extending this Act for two years. This 
matter was considered in the Advisory Committee attacheji to the Ministry and 
it was felt that in view  of certain difficulties which might crop up and in view 
of the remarks made in the ease that has been decided-by the Federal Court 
it would be better if the time is extended by two years.  ̂ Th / difficulties that 
have been painted out by Mr. Sidhva can also be met w th  under the existing 

 ̂ Act. There is nothing in the present Act ŵ hich can stand in the w’ay of 
reforms being intri>:luced. Therefore there is no reason "why this Aet should 
be curtailed to One year ^nd not extended jbo two years.

Sim N bo^ : My hon. friend Mr. Si&ya is evidently labouring under a 
misapprehenfiion when he thinks that the remedies tliat he wants to be applkd 
to certain complaints that he has voiced from time to tSne cannot he applied 
under the present Control of Shipping Act. For instance, he has mentioned 
two particular points. One is as regards relief in the matter <?f passenger fares 
and cargo freight, and the other is as regards the grievances o f  deck passengers. 
So far as the first point is concerned, the House is awture-Aecause I had to
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answer at lea&t one question on the subject— t̂hat we have already set up a 
Board under the Control of Shipping Act itself, because that provides or the 
appointment of a Board for purposes of re commend in g the rat-es and fares, 
about which references may be mfide to any such body by Govemmerit*

Shri Sidhva: When was it?

Shn Keogy; That wa« long ago. I  think I  answered my hon. friend’s own, 
question.

Ht)wever, that body is functioning with respect to certain, specific complaints  ̂
that were made about the rates and fares on the-Konkan coast.

A« Tegards the question of deck passengers’ grievances, there is another 
body which has been set up, and in regard to which a press conmiunique W'as 
issiK̂ d some time ago, to go mto this question of grievance's of deck passengers.

9hri .Sidhva: What is the result of it?
Shn Keogy: I do not yet know, because that body has to meet aijd submit 

its- report.
SJiri Sidhva: When was it set up?
Shri Neogy: Several weeks ago.
Shri Sidhva: What were they doing all these weeks?

Mr. Speyer: Order, order. The hon. Minister is replying to the ^ear 
expressed that if this is delayed then under the present Act the relief that 
i>ĥ  hon. Member wanted would not be possible. He is saying that the relief 
is poi^ible.

Shii Sidhva: But nothing has been done under the Act;

Mr. S|>eaker: Order, cirder.
Shri Keogy: None of my hon. friend’s fears would be removed simply by 

the passing of th'̂  consolidating measure. If Government are remiss under the 
' present circumstances, w'here they have ample power to take action on the 

lines sought by him, Government may as 'wrjell continue to be negligent of the 
interests of the public in those verj matters even if the consolidating measure 
is passed.

My hon. friend Mr. B. Das also seems to be labouring under a mi«r 
apprehension. It is not a question of passing any a^^ptation law for the; 
purpose of avoiding the applieatian of the British law in regard to merchant 
shipping matters- Orders or adaptation laws can function only witli reference 
to the legislation that has already been passed by the Legislature of this 
coimtry. And adaptation is intended to bring the provisions of the law of the 
Indian Legislature itself into conformity with any provision of the new Cdnt̂ ti- 
tution that mav be necessary. l i  my hon, friend wants to suggest that 
we could have taken recovirse to this adaptation procedure for the purpose of 
adopting the numerous provisions of the British jaw as our own, then I am 
afraid hj Would be guilty, of attempting to encroach uppn the functions of this 
sovereign Parliament. It is this Parliament alone that can possibly adopt 
anv provision of-the British law that may apply to us in the transitional 
conditions of the covmtiry but which must form a part of the law of^the land, 
itself based on r.he authority of this sovereign Piirliament: I am afraid proper
appreciation is wanting of the complexity of tWs paHicular problem. Here is 
the Indian Merchant Shipping Act. It consiste of 296 Sections most of which 

of. a technical chajracter. Apart from all thefee Sections sojHie. of: wMch„
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have from thne to time been amended, tlie experience in the working of this 
jiarticular law points to the necessity of revision in certain particulars. That 
again requires technictil examination, apart from examination from the Drafts­
man’s point of view. Then again, the question of adopting—not adapting—  
the provisions of the British enactment and of making them suitable to Indian 
conditions, is not a mattt-r to be dealt with light-heartedlv. I can again assure 
the House that everything }x)ssibie is being done and, as I  have already stated, 
departmental proposals in the form of a draft are almost ready and it is my 
hope that it would be possible to introduce that Bill perhaps towards the 
end of tiie next session, and if that is not possible, at any rate towards the 
beginning of the next Budget Session. It ;is  in these circumstances that I 
plead î or the extension of time by two years. ,

Shrl B. Das: I was referring to the general question of adaptation of our 
laws.

Shri Neogy: I am airaid I can answer only with reference to the measure ' 
for which I  am responsible, :

Mr. Speaker: The question is;
“ That the Bill further to amend the Control of Shipping Act, 1947, be taken 4nto

consideration.”  ‘

The motion was adopted.

Mr. Speaker: The question is:
' ‘That clauses 1 and 2 stand part, of the BiU.”

The viotion was adopfed.
Glauses 1 and 2 were added 4o the Bill. ^

The Title and the Enacting Formula were added to the BilL 

Shri Neogy: I beg to move: .
'  ^-That the Bill be passed.”

Mr, Speaker: Tfie question is:
"‘That the Bill be passed.”

The motion was adopted.

GONTROL OF SHIPPING ( a m e n d m e n t )  B l l i  <547

INDIAN TEA CONTROL (AMENpMENT) BILL

The Mliilster Commerce (Shri Neogy): I beg to move:
“ That the Bill fuHher to amend the Ihdiati Tea Control Act, 1938, be taken intd 

<:dusi deration, ”
The tea industry faced an unprecedented and eatasU’ophic slump in the 

early t îirties wliieh threateiied the very existence of the industry, particularly 
tbe smaller units of the industry. Early in 3933 the principal producing 
countries, namely India, Ceylon and the Dutch East Indies, now named 
Indonesia, reached an agreement to regulate exports of tea and in certain ways 
to restrict production. The Government of India supported^ this move and jgave 
necessary legislative cover to the agreement that was reaohcwi by these three 
countries, and tiie Tea Control Act of 193B was the result. Under that Act, 
the export quota of each of tlie contracting countries was fixed for each year 

; *t a percentage of the highest export figure during any of the tliree years, 
namely 1̂ )20, 1930 and 1931. The quota that belonged to any co(mtry--and 
/̂he Xndiatn quota—had to be distributed among the estat̂ es by a conamittee



[Sbri ]
xjomposed of representatives of tea interests. The second provision related to 
restriction of cultivation which was effected by agreement and was to the effect 
that no virgin land shall be brought under cultivation except in the case of 
tho^e estates whose economic existence would be otherwise imperilled, and the 
extension for the whole of India was limited to one half per cent, of the area 
actually under tea on the 31st March, 1933. InfiUing of worn-out plantations 
was also permitted \mder certain limitations. The third important provision 
was the banning of the export of tea seeds to non-participant countries. B y 
this method we sought to control the possibility of competition developing in 
countries that were not parties to the agreement.

The first agreement and legislat‘on of 1933 were effective for five yea.rS' and 
were periodically renewed subject to minor changes, the last renewal hjiving 
been made in 1948 for two years. The agreement and the Act of 1948 would 
expire on the Slst March, 1950.

The International Tea Committee which is actually a Gi*eature of the aiTan Ye­
menis brought about by the tea agi-eement and on which are represented, the 
producers and also the Governments of India, Ceylon, Pakistan and Indonesia, 
has recommended that the agreement, subject to necessary m(^difications, may 
be continued for a period of five more years, namely from 1st April, 1950, to 
Blet March, 1955. The proposed agreement for 1950—55, like its predecessors, 
deals mainly with control over tea exports and teA acreage. Existing provisions 
regarding a standard export figure for each participating country have not been 
modified in any way in the present proposals. The standard export figures 
based on the maximum export in any one of the years 1929 to 1931 for the four 
participating countries are as follows:

India 348 million Ibs. ^
Pakistan Very nearly 35 million lbs.
Ueylon About 251 million lbs.

'  Indonesia About 173 million 4bs.

During 194&—50, the participating countries to the agreement were also 
permitted to extend their tea cultivation up to two pef cent, per a înuna p d  
to replace existing tea areas up to five per cent, per annum of the permissible 

.acreage as on the 31st March, 1948. These figures of permissible acreage as 
on 31st March, 1948 were as follows : •

Jndta 775,700 acre&
Pakistan 76,700 acres.
CeyJor. 565,603 acres.
Indonesia -  519,000 odd acres;

Tlie pevmifisible acreage as on 31st March, 1950 under the proposed agree­
ment for 1950— 55, has been worked out on the foregoing basis and is irrespective 
of whether or not such expansion of cultivation did in fact take place during 
194S—50. In addition, during 1950—55 each producing country can extend tea 
cultivation up to one per cent per annum and can replace wom-out tea areas 
up to two per cent per annum of the permissible acreage as on Slst March, 19.50, 
Under this agreement, the tea export release for producing countries d^™ g 
each financial year is to be determined and announced by the International Tea 
OoniTnittee. During 194S—5 0 ‘the expoH release has been 125 per cent of the 
standard export figures. In the proposed agreement for 1950—56 provision is 
contained for increasing the quantum of expoi-t. to 130 per cent for the year 
1950-51 while for subsequent years the permissible percentages would be deter­
mined by the International Tea Committee from year to year. ‘

6 4 8  pabliambntary DEBATES [2 0 t h  F eb, 1 95 0
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The Toting rights on the Intemational Tea Committee are distributed as 

follows: < <
India ••• 34
rakistan ... 4
Ceylon 25 -;eylon
Indonesia _

Thus it will be seen that in regard to the duties that have to be 
by the International Tea Committee, M ia  wUl have the

exercises the vofing rights on behalf of the country that he represent. ^
' Shri iyagi (Uttar PradesW; Ho^v many of them are Goyemment represent­

atives? ,
ni,,i Kaohv Onlv one Government nominee is the Government representative. 

T h e ^ t t e t T r ; t S e d  by Government but are expected to repre^nt the 
interests o f  the industry and trade.

Shri Tyagi: Out of the 34 how many shall be Govermnent representative.? 
Shri Heogy: It is one officer who wiU exercise 34 votes—it is not 34 membars 

that will he nominated by us. ^
J . ,  m .tt»  .1 i » l ,  I ,a »  will b. tep™ »l.d  b5 .

trading interests, but they will not exercise votmg rights.

t t S l t X '  t  K p e  U  the.House will give careful co .saeratio .
to, these proposals.

the tea production of the world. .
Shn Ohaaiha (Assam); What about South Africa?
QKH NfiiOffV* I  have taken everything into consideration.Sim i  nave ® details in a leaflet which has been

Bient) Bill, 1950” . I do not know whether my hon. friend has got a copy,



Shli Sidhva (Madhya Pradesh); It was circulated only tWs morning.
Shri Neogy : I am exWniely sorry. This was sent out long ago, but evi-

;4erjtly sonielbljig lins gone wrong.

Speaker: I understand it Wcos circulated two days batjk.
Shri Neogy: I am thankful to you, Sir. -

I  do not think I need say anything very much more for the purpose of bring- 
home to the House the importance of this measure. I  would on!y like to 

;giye an idea about the comparative position of the partieipatipg and non-parti­
cipating countries in point of acreage and production. So far as acreage is 

’tconcemed, the position was as follows:

Varticipating countries.
1933 1856 {thousand acres).

:  1940 1922
1947 1S57 „  (Permissible acreage).
1948 1937 „

Non-paTiicipating countries,
1933 320 (tbpusand acres).
1940 , 284 „
1947 369 „
1948_ 343 „

^erceniage of acreage of non^participating countries to participating coiuitries,
1 ^  17 per cent.
1940 15 per cent.
i m  19 pei‘ cent. ^
1948 18 per cent.

I  stall now give figures relating t-o production.
rarticipating comtries,

1 ^  770 (minion lbs.). *
910 „

1947 905 „
1948 543 „

 ̂ Non-participating countries.
; _  193? 120 (mUlion lbs ).

1940 216 „
1947 136 . '  ,
i m  136

rFercentage of production, of non-participating countries to participating
couniries.

1933 " 16 per cent.
194C 24 per cent.
1947 15 per cent.
i m  14 ^er cent. ̂

From the above figurbs, you will see that, if anything, the progre-ss has not 
^ « ly  not been maintained, but taking the later figurest, there has been a races^oii 
ill the product’on of the non-participating countries as compared to the productloti
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of paTticipatmg oountries and a^so, to a certain exteat, in acreage. Tbere-v 
foro, the^ need be no apprehension t-hat becaui^e tlie other producing coimi^ries 
are not parties to this Agreement, the int^eiests of the Indian tea prod ucor will 
be in jeopardy in any way. ‘

I shoiiid liice to say a word about the interests of the'smaller growers. f  
am periectly aware of the existence, in certain parts of the country, of a a-cry 
large number of small units, either of a pi-oprietary character or owned by  ̂
limited companies. Tliere are certain special problems which have to be^ 
considered in connection with these smaU units and some hon. friends interestedv 
in tlie tea industry have bro\ight to my notice several points which will require 
careful consideration for the purpose of giving necessary and legitimate prot^ttOB 
to them. I  can give a general aesurance tliafT so fa-r as it lies in our power, .we 
would be prepaid  to give adequate j)rot*ection, which may be justified by the 
circumstances of the ca.se, to these snaaller imits. Some of these poiatv5 
not actually arise out of the .Agi'eement its'^f, but can be dealt with under the 
rule-making power which Government have got \inder the enactment which has

far̂  ̂been applicable and which, if the Hous'e so p’eases, will be. extended 
the next five years. These are problems of a domestic nature. The consideration ' 
of the special interests of the smaller prcwiucers need not, therefore, influence us 
in the consideration of the proposal I have {Placed before the House, which does 
not prejudicially affect these smaller interests but which, I may once more repeat, 
is a matter of domestic concern with whi ŝii we can deal as Government by virtue ; 
of the ru’ e-making powers.

I  do hope that, in view of the assurances I  have -given, my hon. friends who,
I know, are genuinely interested in the smaller units, will not find it necessary 
to raise their voice in criticism of the p?’oposal I have placed before the Hou?«.

Mr. Speaker: Motion moved:
“ That the Bill further to ameod the Indian Tea Control Act, 1938, be taken into 

consideration.”

Shri Venkatarattiaii (Madras): The hon. Minister while giving an account o f  
the non-participating *comitries had omitted to mention some of the salient 
features particularly which tend to show that these non-partic-pating countries ’  
are gojjjg on expanding both their acreage and their production.

I will first mention the countries which are'not participating in this Inter-. 
national Tea Agieement. The Soviet Union, Ch in a,̂  Formosa, the East Africsn 
temtoiieB of Kenya, Uganfla and .Nya?aland are *the most important non-’ 
participating countries in tins International Tea Agreement. '

[M r . Bepittv-Speaker in the Chair.]

So far as the East African te.^Titories are concerned, they have expanded' 
not only their acreage, but have also increased production in niillions of pounds* 
W(? have no figures as to the acreage in the Soviet Union. We have only been 
furnished figures of product'on for the year 1940. Tliere are no figures for the 
years after m O . Only members of the Inte]T:iatiGnar Tea Agi'eement are under 

/this agreement bound to furnish statistical information to the International 
Toa Committee and the non-participating countries are not bound to supply the 
ihformation and we k ^ w  we are not able to get any ijiforination from; countries 
like the Soviet Union. The note circulated by the Ministrv of Commerce shows 
that in the yeair 1940 the Soviet Union had produced 28 million and o<id pounds 
of t>ea. Nine years have sincevelap^ed and we have no figures as to what ext-ent 
they have improved thW  production

Bo far as East Afnca is concerned, I h a ve .the report of the Internattonal Tea 
•Goi:rn3tiitt<?e for the montli of Februa^ -̂ 1950'which discloses an increase in every 

thfeK̂  counties: I^duc^on  figure^ IiTternattotffll



[Shri VenkataTamariJ '
Coiniuittee, but the figures of export of tea irom these countries fchow 

that they have increased their export from 1948 to 1940. Japan, which in 19*^ 
exported only about 8.8 million pounds, exported about 15.8 million pounds in 
1949. Bhould we not now take into aecoimt the future of the tea industry in 
this country ? If the countries which are not participating in this agreement ' 
are allowed to expand their acreage, and to improve upon their export quota-and 
are allowed to go on as they like, both with regard to their new plantings, as 
well as with reg^d to replacernent, ulfmately a time is bound to come A'hen we 
will h?ive to face very keen cQmpetttion fr(\m countries like East Africa •'yhich, 
we are toM, offers verv'great scope for the im])rovement in the cultivation of 
tea as even South India is. Therefore it was brought even to the no tee of 
the Cenli?'al Tea Board that we are not over-zealous about entering into the 
International Tea Agreement, unless all the producing countries are brought into 
it. Bv not bringing in those countries which have both the capacty and azso 
facilitie? for producing tea, we are only placing upon ourselves restrictions which 
may ultimately land us in great ditTiculties. For instance, if within the period 
of five years the other countries are able to produce and expand their acreage 
to such "an extent as to capture a part of the world market, it will only go from 
out of the market which is available to the participating counti’ies and parti­
cularly to India because India is today supplying 50 per cent, of the tea which 
is being consumed in the world.

If the Government of India had bestowed a little attention earlier to this 
problem, they could have brought these non-pai-ticipating countries mtcfc the 
.InterQational Tea Agreement.

Shri Meogy: How?
Sliri Venkataraman: I shall explain it.

: We are all members of the International Tea Market Expansion Board.
■Kenya, Uganda and Kyasaland are all members of the International Tea Market_ 
ExiW sion Bo^.rd. The Intermitional Tea M arket Expansion Bo..rd does 
propagarda ior consumption of tea as such, ani not for Indian tea. 
-We contnbute about 60 per cent, of the total •Expenditure of the 

'  international Tea Market Expansion Board which comes to about 
thousand. The propfiiganda which is done by the International Tea Market 
Expansion Board in favour of consumption of tea is taken advantage of by the 
coimlries which are not parties to the International Tea Agreement. Tea from 
Ghinik and tea from East Africa is being sold in the American markets today 
under the cover of the propanganda which is being done by the International 
Tea Market Expansion Board. If the Goveniment of India had put its firm 
loot and said: “ We will not admit you &4 members of the.International Tea
Market Expansion Board unless you agree to join the International Tea 
Agreement, and at least agree to furnish statistics of your expansion of. acreage, 
of your produetion and of your exports” , and if the Government of India had 
said that they would not conform to the same percentage of the expansion and 
new plantings which are imposed on the participating countries, I wonder if 
these countries would not have joined the International Tea Agreement.

Without the Inlemationivl Tea Market Expansion Board’s activities, it is 
not possible lor these non-participating countries to find ,a market for their tea. 
I  find, that most of the tea. which is produced bv the non-partieipating countries, 
except ^jerhaps the Soviet Union, is expoH»ed to other countries. The Soviet 
Union has not given any figures of export and we presume, therefore, thnt the 
tea which is produced in that country is consumed therein. But for the 
facilities offered by the Tea Market Expansion, Board the non-partieipating
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countries would not be' in a position to sell the tea produced by them. In the 
note which is tirculat^d occurs this statement:

"The period of shortage of supplies is not yet altogether over and its effects will continue 
to influence the tea markets, though in a progressively decreasing measure, till Indonesia and 
p»j5sibiy other war devast-ated countries, such as China and Formosa, resume their exports 
O'., a prewar level. It La not unlikely that the tea industry will then face over-production 
once nioi-e, asSvas the position during the y^ars 1929-32, if unplanned expansion ̂ is allowed 
to take place." '

Another note circulated by tlie Commerce Ministry says.

While the problem at that time was that of eurtailing the supplies to adjust over pro- 
d.uction. we have now to face an expanding rafarket where the supplies are still short.”

You are a l^  aware that the Vice-Chairman of the International Tea Market 
Expansion Board said that the world consumption of tea is far greater than 
the world production, that there is still an over-all shortage and that there is 
no fear of any slump for some time to come. If that is so, why should our 
country bind itself to restriction in its expansion of acreage? Why should pur 
country lo«e the market which it will necessarily do by curtailing her exports 
4md why should our country be faced ultimately with competition from other 
countries, particulaily East Africa where the original planters of India have now 
settled, and where they are trying to bring large tracts under cultivation of 
tea. The potential competitor to Indian tea will bd tea produced from East 
Africa. You will find that having entered into this intemational Tea Agree/- 
ment, having restricted our aoreage, having put a ban on Our exports and 
■having allowed other people to t^ e  advantage of the benefits offered by the 
Inter.!uitional Tea Market Expansion Board and having spent our money and 
our contributions for the propaganda of t-ea as such under wh'ch China t':a, tea 
from .Vfrica and aU the otheJ* countries will benefit, we will ultimately find, that 
our tea has no market, or a reduced or shrunken market.

I  wonder, \̂ *hy the Government of India did not make any effort wjhatsoever 
to bring the non-participating countries into the Tea Agreement by suggesting 
to tiiem that they will be excluded from the Intemational Tea Expansion Board. 
The Government of India has not ,take!i any steps to see that all the producing 
countries come into this agreement, ^ir, merely to enter into an a^eement by 
which we will be curtailing our production while our competitors in the w orld  
will be increasing their production and the r̂ acreage does hot sound good in 
long run. I  must, however, point out that there is a tendency for the tea 
indu^̂ try to grow monopolistic. It does not want the expansion of this industry 
in this country. It likes to preserve a limited acreage, and the suppoit that 
you have received fi-om the Central Tea Board w'hich is dominating the 
of the industry is a qualified support, a support which is in their own interests 
because it wants to see that they have a monopoly in the tea industry. The 
consumers*’ interests and the labour interests were certainly against any such 
rei^triction. It was the consumers’ interests which insisted that at least the 
Intemational Tea Committee’s recommendations of five per cent, new planting 
and ten per ceilt- replacement should be accepted, while the Central Tea Board 
wanted that one-hulf of the International Committee’s figures only should be . 
accepted. Because the future of the tea industry, according to the Govern merit, 
will be one of great ?lump, I would urge that liberal provision be made for 
expttns:Oii aiiLd replacement, partieu!arly for replacement because India has been 
cultivating tea for a very long time and the-soil has dried up. There is no 
gre. t̂ harm in allo'wnng unlimited replacement-, at Jeast, because they can replace 
tea from those soils which have dried , up to new areas where the soil is fi*esh 
and virgin so that thereby, if ŵ e cannot increase acreage, at least we can enhance 
pfoductioh. With thes-e w'ords,' I suggest that a mdre liberal provision be 
made for both exnansion well as replacement. ,
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Shii .B. K. OhaudHiiri (Assam): I  liave long resiat̂ d̂ th^ temptation to mise 
o l  order on tliis M i ,  but now tliiH) vou are in the (3ba r̂, 1 feel bold to raise 

thttt point df x)rder. Xbe point of order is this............ '
Itr. Depiity-Speaker: The hon. Member sboiild not make such obsei v̂ atious. 

I t  open to him to raise any point of order. Possibly he was not sure of his 
own po'nt of order, but I shall try to be strong*

Shri K. 01i««idluiri: You have perfectly guessed my reason, Sir. The 
point of order which I intended to raise is this: In the Statement of Objects 
arvd lieasons it is mentioned that the agreement is yet to take place. Ihere 
biiw/ bee.i several changes in the body of the Bill but no explanation, no n^ason, 
hâ t bee'.i given for the insertion of those amendments in the Bill, My point of 

'  oi^dr is this: Can a Bill be placed before the House without any statement
of objects and reasons? ' '

An Hon. Meinbei: Adequate.
. ShJi R. K. Chandliuri: With regard t<̂ those sect'.ons which the Bill seeks to 
anierid. is it not necessary and im|>erative to give some reasons for putting in 
those amendment's in the Bill? My second objection is this........ .

Utr. Depnty-Speaker: Objection or point of order?
Shri R. K. Chaudhuri: Objection contained in the point of order. It is 

stated l?i the Statement of Objects and Seasons that tb^ agreement hns not 
^et been formally concluded, but these formalities are expected to be completed 
1^ the fii'st week of Mai*ch. It further says in para. 2:

“ After consultation with the various tea interests in India and the Central Tea Board, 
the Central Government have decided to give recognition to the proj[)08ed International Tca 
Agreeinent as soon as it conies into force.”

That is to say, we are asked to give our consent by this Bill to the agreement 
w^hich will be j:\ibRequently arrived at. Then it further says in para. 3:

"‘The Indian Tea Control (Amendment) Bill, 1950, has, therefore, -been designed to 
contlni^e the Indian Tea Control Act, 1938,-upto the 31st March 1955 with fiach modiiicationa as 
ai« necessary to. give ^ e c t  to the terms of the new agreement.”

This meanB that this agreement may hot be completed before'1955., and 
therefore powa- 1 8  "sought to be taken by this Bill, whenever that agreement 
comes into force before 1965, without further reference to this House, I tubmit, 
that such course of aoMon, such piece of legislation, is not warranted by our 
Gon ;̂titutkm. I  therefore raise this point of order.

Mr. Deputy-Speakw: As regards the points made by Mr. Bohini Kumar 
ChPvudhurv in his point of order, I shall talce them up one by one. E^aTdhig 
the inadequacv of the Statement of Objects and Reasons, I  do not see that any 
point of orde^ arises. The Statement of Objects and Beasons has been more 
than amply ridded to or supplemented by the hon. Minister's speeci). ine 
statement of objects and reasons is not a necessary part of any Bill, »nd for 
nurposes of interpretation by coui-ts of law, the statement of objects and reasc^s 
ia not looked into. However, for the benefit of the House, a detailed statement 
of objects and reasons ought to be given, as far as possible without the need for 
further explanations, but that cannot be raised as a point of order for proceeding 

; with the Bill.
As rê ârds para. 2, it empowers the Central Government to give recognition to 

the proposed International Tea Agreement as soon as it comes into, force. , J t  
is expectf‘d to be f^ompMed before the iirst week of March, and today is th^ m h  
Feb-uarv 1 do not see how it is not competent for this House to pass^ 
of t t o  kind so that as soon as the agreement comes into force, i.e., on the 1st 
March it may apply. I  do not see how a point of order arises m this case.



Kegdrdirtg p w  3 / ‘ Svith such liiodifibattoDs as are neoessary to give effect 
to the ferm-S of tiie new agreemeiit ' ’ , the House is fully aware o f  ihe various 
measures wliich have beea taken, empowering Government to apply particu^a^ 
sections as and when occasion arises or circumstances necessitate. A <jerierai 
Bill of this kind to clothe the Government with power to modify or »idapt it 
according to cLroumstances, from time to time, for a period of five years, is also< 
quite within the competence of this House. I do not see any point of order 
arising here. _

The hon. Member, if he wishes to speak on this. Bill, niay do so.
I v^oiild like to make another reference as regards the observation aiade by 

tĥ ‘ hon. Member that he was waiting until I  came. If he felt that if he should^ 
make this point to the Sj>eaker, he would not alfow it, then it is im aspersion. 
If it i? said that his point is weak and therefore, lie was vvaiting for rne, it is sn  
aspersion against me that I wou\i easily yield. In either case it is an iv^peisloa 
again.-t the Chair. I know the hon. Member did not mean anything because
he was referring to this matter in his usua]' humour. He aught not to have
made such references to the Chair. If it is a good point of o:der, it is always- 
open to him to raise it and* submit it to the decision of the Chair.

Shri Earmarkar (Bombay): May I say, Sir, that it was only a courtesy to
the Chair. My hon. friend would have said the same thing if,somebody else 
was in the Chair.

Mr. Beputy-Spea&esr: Let us drop further discussion on this matter.
Shri R. K. Oliaudhilri: Then does it mean that if tliis agreement is not 

completed within March 1950, then this legislation does not take effect or are 
we tx> wait till the 31st Maixjh 1955 for the implementation of that agreement?

Mr. Deputy-Speaker: Let us wait and see. Evidently Government feels 
that there may not be sufficient time for the House to pass this Bill. ' This 
is the Budget session; the Eai'*way Budget will be presented and the General 
Budget will also be presented. The hon. Minister evidently thinks that thera 
may not be siifficient time for introduction, discussion and pa.̂ êing of this BiU- 
Therefore, he has come in advance— n̂ot too much in advance.

Shri ISeogyt It may be t^at my hon. friend apprehends that supposing the 
agreement does not materialize, why should we in anticipation give leg'stative 
cover to an agreement which may not materialize. Now the Act which I am 
seeking to continue by this amending measui*e provides in section 9(1) ample, 
powers for the Central Gt)vernment in a M’ay to repeal the Act. It ?&y<3:
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“ The Central Grovernment may, by notrficfttion in the official Gazette, declare thê  
Committee to be dissolved and on the date of tJie pnbli(»tion of any such liotification the 
Committee shall stand dissolved and this Act shall be d e fied  to be repealed.'*

Shri B. K, C^audlluri: I find myself rather confused. This Bill of 1950 
which is before, us says as follows: '

 ̂ Amendment of section 1, Act VIII  of 1938.̂ —In section i  of the Indian Tea Gontrbl 
A c t /1938 (hereinafter referred to as the said Act),—

(i) in sub-section (2) the words and letter ‘except Part B States’ shall be omitted t
and . ,

(ii) in sub-section (4), for the figures ‘1950* the figures ‘1955’ shall be substitiite4-‘ ’

So far as sub-clausfe (i) ie concerned I do not find any reference to ‘Part B  
States* in the Act of 1938.

Shri Neogy: There have been subsequeift- amendments and adapt^ation oidor^ 
have been passed. '



Slui R. X . O told ht^ : I have also before me the Bill of 1948, the ameridi£§ 
Act oi 1948 and the amending Act of 1949. I do not fin# re ferees-fo  
“ Part B States”  in any of these Acts. ’

Shri Neogy: That only indicates that my hon, friend’s study is not quite 
up-to-date. ‘ "

Shri R. K. Chaudhuri: I  want to be up-to-date. I want to know from the 
iiOn. Minister. .

Sliri Neogy ; 1 will.

Shri B. K. Chaiidliuri: Such a confusion is quite natural. The hon. Minist^ 
did not refer at til in his speech about this appropriation, I cannot see why 
this appropriation, this change has been made. If the words “ expact Part B 
States”  can be introduced without bringing a legislation on the subject, then 
wh'it was the object of introducing an amending clause to that effect in this 
Bill. That is what I want to know. ^

Sim  Neogy: 1 see.
m a lR ,  K . Cliaudlinri; I will give time to the hon. Minister to explain,
Shri Neogy: I  will explain the whole position when I reply.
The House then adjourned for Lunch till Half Past Two of the Clock.
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T/ie House re-assembled after Lunch at Half Past Two of the Clocli.
[Mb. Speaker in the Chair.

Shri R. K. Chaudhuri: My hon. friend the Minister has complained to the 
House that I stm not up-to-date. It is quite a patent fact from my appearance 
that I am not an up-to-date man. I came to this House and. am still in this House 
to acquire knowledge and not to display it. The only thing that I would cavil 
against the hon. Minister is this that being an old friend of mine, he. should not 
have exposed me as an old fool before the new hon. Members' of this House. 
While.you were not here I had made a grievance that the :Statement of Objects 
and iieasons. was no^u lly  illuminating and as a matter of fact it was deficient 
in certain imporfcint particulars. Since then the hon. Minister has been pleased 
to place on our Table during LuBch a fuller explanation of those clauses which 
wa5 not incorporated in the main Statement of Objects and lieasionB and I am 
thankful to the Minister for having done so because it will enable the Meanbers 
ot the House to understand the scope of the present BUI properly.

I think my hon. friend will not say that it is difficult to rouse a man who is 
not sleeping actually— t̂hat is not the fact in my case! I really do not under­
stand the full implication of clauses 9 and 10 and I do not know whether the 
amendment proposed really improves the position of the Indian Tea Planters 
or not. 1 am not holding a brief for any class of planters in this country. 1 
might make a candid confession in this House that I am not interested in tea, 
either its manufaeture or its plantation excepting to the extent that I consume 
about half-a-dozen cups of tea every day and that keeps me in the spirit in 
whi3h the House secs me to-day and that is a point to convince the non-tea 
drinkii jg Members of this House tiat if they only follow my example, they might 
be able to keep as strong as I am in my present age. This I say particularly 
as on a previous oecasion when tea was discussed in this House several lean- and 
thin Members came up before the House and said that it is better not to X>a.y 
inor© attention to the expansion of tea because tea is really bad for the health. 
Tbi^t w"as a mistake and has to be corrected,^ Once again, although i  hold no 
brief to my friend on my left, I should naake it clear thfit the drinking of 
tis really beneficial for > the health of the people.. : >



S on. Membeffs; No.

Shri &. K. Ohandbuxi: Here in clause 9 sub-clause (ii) it says:

"for the words ‘five per cent.’ the words ‘two per cent.’ shall be substituted.”

The original Section is Section 26 of the Act which says:
“ So long as this Act remains in force, no one shall plant tea in any land which was not 

planted with tea on the 31st day of March 1938, save jn pursuance of a written permission 
granted by or on behalf of the Committee :

Provided that tWs section shall apply to the replacing of tea areas by planting new 
areas, but nothing in this section shall prohibit the in-filling of or supplying of vacancies 
on land planted with tea at the 31st day of March, 1933, or the replanting of tea upon—

(a) land planted with t^a at the 31st day of March, 1933, from which the original
bushes have been uprooted, or

(b) land planted with tea at the 31st day of March, 1931, from winch the original
bushes have been uprooted.”

Here I do not find 5 per cent, at a ’l. I want to know w’hether it is in a sub- 
«pquei't amendment of 1948?

Shii #eogy: Yes. There, is sub-clause (b) to the proviso.

Sliri R. K. Ohaudlmri: There it was 5 per cent. The explanation given is:
“ The proposed amendment seeks to facilitate the infilling of t ^  and also replanting 

on old lands including those planted upto 1948, that is even two years before.”

That I unde^-stand. Then it says;
" 'i ’he proposed artvendment is because the International Tea Agreement for 1950-55 will 

};rovide for replacement of tea area upto two per cent, per annum of permissible acreage on 
■31 ht Mai'ch 19W as against five per cent, per annum under the 1948-50 Agreement.”

1 wanted to know from the hon. Minister as w'el] as other Members who have 
studied the subject whether this change proposed now is going to act in the 
interest of the Indian Tea Planters. The House is aware that the Indian Tea 
Planters were at a ĝ ’eat disadvantage when the British control was in the 
-country. A«s a matter of fact they had a herculean task to keep their concerns 
going. This amendment, if I underst-and it correctly, is going to interfere with 
the interests of the Indian Tea Planters who had not got sufficient quota of 
7>l«ntation in their vacant s])aces in the tea gardens. I submit that the Amend- 
njent of 1948 was rather conducive to tlieir interests arid the present Amendment 
which p^haps is the ra«u1t of the Agreement^—will not be in their interests. I 
also draw the attention of the House to clause 10 of the Bill which says that:

“ In snb-seotions (1) and (2) of section 27 of the said Act, f o ^ i ^  words ‘four per cent.*, 
wherever they occur, the words ‘ five per cent.’ shall be substSfiilCw. *̂

This increase of one per cent, may be interpreted ^  be an advantage over
the existing Act but I  submit that this is not an advantage. Rather the old 
provision in 1948 Act was to the advantage of the Indian Tea Planters. The 
lion. Minister will remember that when he wa?* framing the last Aot there was 
^ Select Committee and in that various interests— the Indian Tea Planters and 
«lso experts in tea Blatters, and Indians,— ĥad been represented and as a result 
of consultation ,and compromise the Act of 194^‘ was passed. These two 
’amendments to which I ŵ ant to draw the point-ed attention of the House, I 
submit, tend to injure the interests of Indian planters rather than improve " 

■them. I submit this overall complaint I have on this matter, namely, that we 
must not anticipate matters nor leave the entire control with the Government. 
We must be in a position to know or at least have an idea of what this Inter­
national Trade Agreement is which is expected to be finalised next March or 
it may not b# in a liw i in one year or more. We do not know what may liappoD
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[Bhri E. K. Giaurliuri]
in the meantime. Things move very slowly nowadays in every sphere oi‘ life' 
that it is very difficult to say for certain that agreement Avill be reached in 
March next.

Therefore 1 would rather be not a party to a piece oi legislation whijh is 
really being enacted in anticipation of certain events wliicii Uiay not at all take 
place. Hence I caution the House and the hon. Minist-er that they should 
i-ather proceed cautiously in this matter. Supposing, as he anticipates, the 
agreement is concluded in March, there is no harm in thiji piece of legislatiou 
corning up before us in March. We can then finisii this Bill just as expeditiously 
as we are prepared'to do to-day. Therefore, aft^r all is said and done, I 
would most respectfully request the Minifster to consider that phase of the 
matter and see whether it is not possible, without detriment to the interests 
of the country, to defer the <jonsideratk)n of the Bill till after the agreement 
has bften finally concluded, so that the House may have some idea as to wMat 
the agreement will be.

Sbli Ch^Uilia: I  should like to view this motion from the point of view 
whether it will advance t4ie cause of Indian planters or it will benefit the. coi:i- 
mercial comnmnity in tea w”hich is non-Indian. In fact, the Commerce 
Ministry has fallen into the trap of the British int-ereists. It is a Britis4i legacy 
which the hon. Minister has inherited fwm the past and has not been able to- 
get over it.

Somehow or other the composition of the, Tea BoiU*d and the Tea Licensing 
Committee is so arranged that the Eu!K)pean interests prevail and the voice of 
Indian interests finds no place in them. The other day Mr. Poonacha said that 
he wanted to represent the cause of the poor growers, when they wanted to
jbake off a certain percentage from their export quota, but the bigger interests^
the European interests wanted to cut the export quota of the poorer growers 
by one per cent, and increase their own. A certain gentleman—representing 
certain big Indian planters went against the interests of Indians. He may be 
an Indian but for certain reasons* he had to support Europe^in interests. If 
that is the case, and the few Members of Parliament who are on the Boa.rd 
confess their weakness that they have failed to influence them, it is time for- 
the Commerce Ministry to change the gear so as to advance the interests of
Indian planters and not of foreign investors.

It is hardly known to hon. Members that 84 per cent, of the tea estates  ̂
an-4 tea production is with the British. Whenever an agreeme^it is entered 
into their interests are advanced .

Let us see what the composition of the Inteirnational Committee is. There- 
is only one Indian who represents the bigger interests and he does not r*are for 
the interests of the poor people. We have the land. Seventy-five per cent, 
of the land if3 in Assam and the rest _in Bengal and otlie.r places. The labour 
is contributed by us. But you look only to the investrhent by capital. You 
forget the sweat and toil of labour which contributes to the production of tea,. 
The Europeans come with a suave tongue and engaging manners. You Jose 
TOurseU in their flatterv  ̂ and in that atmosphere where you find that you are 
‘'espected so much. You should gear your policy in Buch a way that Indian 
i/itereats are advanced but I do not find it in the?e.international agreements.

Let us see how' the International Tea Cornmitt^ee is composed. The Chair- 
isan is Mr. K. G. Brooks and the Deputy Chairman M.r. A. N. Stuart. Then 
«hete Is Mr. M. 1 . Desai who is ignorant about |ee, except the theoreticaJ 
study of tea i‘eports^ etc. These I.C.S. people indulge themselves in the*
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belief that thevy' know so mucb of everything that there is hnrclly any other
person who can teach them anything. Then ttere are Mr. A. X, Stuart,
Mr. J3. €, Ghose, Mr. W. B. Bryans and Mr. \V. G. Lel̂ N Mr. Ghose may
be a big pleader but can hardly influence or contribute to the. discussions of 
the Tnteniational Tea Committee. I’robably he had been in the Tea Board 
or the L ’cejising Committee. You can well imagine how well he can represent 
our interest or how we'l he will advance our cau '̂e. I do not find fault with 
his intentions: he. may he very ]jrogressive and sympathetic. But this i^vrlia- 
ment f^hould have more representation in the Tea Board and the Licensing 
Committee and the International Boarrl. so that their whole mental outlook 
might change. I suggest that in the International Committee we shou'd have 
inore representation not by acpital invested but according to population, land, 
land revenue, production and export. If there is such representation in the 
International Committee in London +hen you will be able to do something for 
you.r couiitrymen. We shall then be able to expand more our plantation, 
expoi't more and we will be able to do things bettea-.

. I have very great respect for the hon. Commerce Minist-er and I do say tliat 
he has the best of intentions. But he is in the chitches of these I.C.S. men 
who will -point out to him the little snag here and the other small snag else­
where, and be falls a prey into their hands.

Shri Keogy: I shaJl be grateful to the hon. Member if he can givt* any 
ymictical suggestion by which the European planters could be reduced from 
^  per cent.— I thought it was 8()— ĥow the composition of the various bodies 
could be improved and^jro what extent. That would conduce to the interest 
of the Indian tea industry.

Shri GhaUha: I am vei*y grateful to tlxe hon. Minister for his suggestion. 
It would be of interest to the House how the 86 per cent, could be reduced to 
14 pe- cent. We should fee how it should be done. W'e sbalj contribute, our 
intelligence and knowledge to the extent possible. But it ;s a long range 
view. From the way things are done, export licences gnmt^d and many 
othe.r little things are done, so long as that continues he will not be able to 
chang(.‘ the atmosphere. . Your mental outlook should be such that you 
sympathise with yotn- own poor, down-trodden and oppressed people. It 
shotild not be your function to find excuses or legal loopholes and stress them. 
But yoi: must encourage our people so that they may get more I'epresentation. 
1 say that from th\s House we should send some representative to the Inter­
national Committee. It may be said that a Member of Parliament does not 
know much about tei- but his presence has a wholesome effect on the Committee. 
Even the views of expert̂  ̂ change with the i^resencei of Members of Parliament. 
Thev shotild be also on the Tea Boarrl and the Licensing Committee if the 
welfare of the prcclncers of our own coimtry is to be served didy.

Let us see whethei- tliis Agreement is in any way advantiigeons for ns in 
regard to export. We hnd thai our pr^uction in 1940 was 572 million lbs. It 
was 394 million lbs, in lOfil, But then one fact ought to be tiiken note of^and 
that is in 1914 or near about our consumption was only 19 million lbs. That 
has now gone up to 16*̂  million lbs, (including Pakistan) or about 125 million 
lbs, excluding Pakistan. 7'hot is to say, we. are consuming more and moro.. As 
compared to 1914 the consimiption has increased to 165 .million Ib.s. and we 
will be consuming more and more. If we are to exporti feeti, tlien it is essentiallv 
necessary that we should plant more lands with tea to meet the home and 
external demands Put you have not amended section 28 so that we may have 
^̂ ome advantage in extending the tea est̂ i-tes of Indian tea owners. Unless an 
amendment is brought to 9B I do not think it Will be possible. But you
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have Dot brought any aruenclmeiit to section 28. And it CAtinot be incoiporated 
in section 27—probably it will not fit in properly. Therefore 1 wouJd suggest 
that the hon. Minister in charge of Commerce be pleased to bring an amend­
ment to the Act so that it is possible for the Indian tea owners to extend their 
tea estates.

Extension of one or two per cent, of the acreage will not improve veiy 
much. If it is allowed at all it v̂ *ill be advantageous only to the ncn Indian 
interests. One per cent, extension means that for a hundred acres it will be 
the addition cf one acre only. But those who have got 20,(KX) &cres will be 
able to extend the t»ereage by 200 acres. Therefore, even in the distribution 
you should not go mechanically in the way that was being done, but the 
small growers—people who have less area—should be given gi*eater advantage 
over the others possessing larger acreages. It should be so arranged £'.nd so 
distributed that the Indian growers get a greater advantage. And peo]»le who 
have g'Jt 500 or 1,000 acres should not be allowed to extend the acreage at all.

Having looked at the matter from that point of view, my opinion is that 
this International' Agreement has not improved the lot of the Indian t^a 
planters. I  do not say that it is absolutely wrong to have the Agreement 
because we want dollars very mucii and this A^eement; to that extent may 
be helpful. But the Agreement was not so contrived as to advance the cause 
of the Indian tea planters. As such I give t-o this measure a qualified supj)ort—■ 
not a hearty support. For, we could not press our point- of view that our 
acreage should be (-.xtended or our export should be increased. We have not 
been able io do so.

Another thing. Indonesia which exported about 173 million lbs. in 1931' 
exported only 10 million lbs. in 1948. Have we been able to take advantage 
of that? Who has taken advantage of that? Why could not our representatives 
on the International Tea Committee press that the advantage should come to 
us? We should have pressed that to get the advantage, and I think our 
representatives failed to impress on the International Committee that the 
advantage should come to uŝ  Therefore my submission is that your 
representation on the Cominitt-ees is not such as to justify your praises. I 
think they ought to have pressed that tliis expoj*t quota should come to us. 
And how has the quota gone? I find from page 21 of the booklet which has 
been supplied to me very kindly by the hon. Minister that this export quota 
has been distributed to other people. And our export remains almost static—  
I do not say static but it has not advanced to the extent that it should have. 
Our export is 376 million lbs. in 1948, whereas as early as in 1931 the figure 
was 345 million lbs.

Shri Heogy: W'ould it helj) my hon. friend if I were to tell him that the 
export which was allowed to India was not fully availed of? Why does
my hon. rrl^Rji assume that it is beciause of these restrictions that India could 
not exiport more?

Shri l^agi; Because the prices paid were low under the H. M. G, Agree­
ment.

Shri Ghaliha: It is like this. The Indians were never allowed to extend 
their plantation lud th< whole thing comes in a vicious circle. If yon had 
allowed them, they would have probably done their best and tried to do a 
little more. Java, containing as it does British interests, is more British 

.̂Kan Dutch. Therefore their interest was not to allow the export quota to us
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in spite of the fact that the Indonesian export fell to 19 million lbs. as againsfc 
170 niilliou lbs. in 1931 and 1982. If you had allowed the Indian growers to 
extend the acreage and asked the Intemat^ional Tea Committee to allow an 
extension, probably the charge that we have not beep ablei to ^  lb i
extent that we should have done would not have arisen. But I  do not find 
fault with you. You have the British legacy, you have fallen into that trap 
which you have not been abln to see through. What I  would urge is that it 
should be so managed tliat more tea is grown by Indians and more tea is 
exported by Indiun interests. And it should be so handled that our Secretaries 
under the Commerce Ministry should not fall into the trap of the British way 
of dealing with these things. It should be so arranged that we should derive 
greater advantage than others.

Shri Neogy: May 1 give my hon. friend some facts? Up to 1948 only small 
estates were allowed to apply for extiension—r‘smaU estates’ meaning 1 ^  acres 
in the case of proprietorial gardens and 350 acres in the case of companies. I 
take it that the Indian interests which he represents, or rather for which he 
is the spokesman, fall within thig category. This was the favour shown to 
them—] will give the other figures later in my reply— and they never availed 
of that opportunity. Tht areas allowed to them were not planted.

Shri Chaliha: That is a very interesting point, and I  should thank my hon. 
friend for giving the same. The areas have been restricted in the past and 
as soon as tlû  war was over their finance has gone, their labour has gone. If 
you had allowed them during the war it would have been possible for them 
to extend the areas. Put of course you were not responsible during the war. 
It is only now that they have the incapacity, because their finance has dried 
up. It is not only they, but even this Government have not been able to 
raise proper finance and loans for their projects. Then why find fault with 
private owners'? So, the private owners who cannot raise funds should not 
be found fault with. Formerly the bankers used to advance the tnoney. If 

n the Government of India cannot raise money for itself, is it possible
* for private owners to do so? I  think they are suffering from the 

Bame diflBculty which this Government is suffering from now. We find that 
whatever project is taken up it is handicapped for want of finance. That explains 
matters in ^ e  case of these piiva^ owners also. But there is nothing to be 
very joyful about in their misery. You shoulii hsve more sympathy for them.

On the whole, in spite of certain delects in the Bill, I generally and in a 
qualified way support this agreement, with the observation that the Commerce 
Ministry- should change its angle of vision and angle of consideration from 
v?hat it has been doing so far. With these words, I  support the Bill.

Shri Biiragohain (Assam): The hon. Minister has given the House a reviev/ 
of the circumstances ^hich necessitated the sponsoring of the present Bill, 
The only question for the decision of the House is whether or not we should 
prticipate in the international collaboration of the four nai^ns for the regulated 
production and export of tea. That appears to me to be the only question 
that has been raised by this Bill. ‘

Thenj as regards other matters, the question of giving preferential treat­
ment to the smaiier growers of tea is a matter of domestic concerns which is
outside the scope of the International Tea Agreement.
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This industry is of very great importance to tbis countirj\ The hon. Minister 
poirited out that it is only second to jute. From the figures that liave been 
®ii»eufeted, we find that we in this country produce 60 per cent, of the world’s 
production of tea. Of this, my own State of Assam accounts for about 60 
per cent, of our productioi.. In fact, the economy of thut part of India is very 
in.viuat<ily bound up with the fortunes of the-tea industi*\\ Out of the total 
production of tea in this country, I believe four-fifths are exported out of the 
country bringing in a considt'rable sum of money into this countr\\ In niy 
own State, I  believe as much as Es. 22 crores are distributed in the form of 
wages to the labourers wJio are about a million souls. These million souls are 
not. of indigenous origin— they belong to Bihar, Orissa, Madhya Pradesh and 
Madras. Anyway, a part of this sum of Rs. 22 crores passes into the hands 
of indigenous labourers and cultivators of my State and therefore, their economic 
condition is very much dependent on the tea industry. Looking back on the 
dreadful slump which came upon this industry two decades ago, we can now 
thank the Government for coming to the rescue of this industry and thereby 
saving the economy of that part of India.

It is tame tiiat four-fifths of the capital invested in tea is British. It is also
true that Great Britain and Ireland are our biggest buyers; I believe together 
they absorb about 75 per cent, of India's prod\iction. Therefore, we may not 
have much to complain against the British growers in this country. The only 
point is that the export quota rights to the tune of about KX) million lbs. 
and the production rights of al)out 82,000 acres, arising as a result of the 
present agreement, should be distributed to the less economic producers, namely 
the indigenous producers. J am very glad to find that the hon. Minister has 
given an assurance to the House that it will be his concern to look to the 
interests of these indigenous growers who at present are carrying on in these 
difficult days, in a very uneconomic manner. In view of this assurance. I 
have no hesitation to commend the measure that the hon. Minister has 
presented l^fore the House.

Shri PoOnacha (Coorg); The hon. Minister of Commerce while moving this 
Bill made certain observations relating to the overall production of tea of the 
participatino: countrios and also the production in the non-participating countries 
of the world. In givii^ his explanation, he tried to justify that those countries 
which have not come in into the International Tea Agreement, do not seriously 
affect the overall ^ ôsition of the t-ea industry in our own country. I am afraid 
I cannot agree with Itim in that respect. Fii*st of all, if we trace the history 
of this International Tea Agreement which originated some time in 1933, we 
find that the tea-producing interests belonging to India. Ceylon and Indonesia 
met at a conference in I.ondou and then, to protect their own iajterests, they 
conceived the idea of bringing about this International Tea Agreement. In 
my opinion, thexi is very little of internationalism behind this agreement. It 
is purely an agreement between the interested parties belonging to the three 
chief countries, namely India, Ceylon and Indonesia—now of course I*akistan 
is also there. Apart from these, the other producing countries never parti­
cipated in this agreement. As pointed out by my hon. friend, Mr. Venkataraman, 
earlier in the day, this fact of not including all the tea^prodiicing countries 
in this internatioiial agreement, in my opinion, brings about or rrn’ght bring 
about a situation wherehi India’s tea-producing interests. India’s monopoly, 
if r say so, so far as tea production is concerned, would be very seriously 
jeopardised in a few years. R ’om the booklet that has heen circulated 
to Members by thfe Commei'ce Ministry, it could he seen that the East African
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territories of Uganda, Kenya, Tanganyika, Nya€aland and otJiers have n<^
only been progressivoiy extending their area of tea cultivation but also increas­
ing I’heir tea production. ,

From the figures that have been supplied, we can see that the area in 
these countriefi has risen coiisid^ably. From 12,000 acres in Kenya it has 
^one up to 10,000 acres. From 1,000 acres in Uganda, it has gone up to 
-5,000 acres. lu Tanganyika, what was 2,000 acres is now about 7,500 acres. 
In Nyasaland, what was 13,000 acres is now 20,000 acres. This is the increase 
that has occurred between the years 1983 and 1947. This progressive increase 
in the cultivation of tea by the non-participant countries will ultimately mean 
potential competitors to India. I want to know what precautionary steps 
“Government have tiJkeii to prevent such a situation arising in the near future, 
which may very well je<ipardize or threaten the existence of the tea industry 
in thi.s country" Tea is f>ne of our major industries, next to jut^, which we 
have lost now. Tea occupies the first rank as a money crop. We export not 
less than Ks. 60 to 70 crores worth of tea annually. This commodity, w'hich 
is one of the dollar earners, should be treaty very carefully and every pre­
caution must be taken to maintain the present position of India in so far a« 
world tea production is concerned.

It is suggested that even the permissible quota allotted to India has not 
been adequately met. The hon. Minister raised this point in the course of the 
debate just now Now, the reasons for this could be very many. This very 
fact itself \\iil go to prove conclusively liow this policy of prohibiting further 
cultivatioii of tea in this country is going to jeopardise our interests. We 
have progressively restricted the cultivation from 1988 onwards. Now, a 
situation has arisen when we could have t^ken advantage of tlie serious 
shortage of tea in the world, but we find oinselves completely handicapped 
because we have put restrictions on our own selves and thereby we have not 
been able to produce sufficiently to meet the world demand which ha« risen 
«o much in recent times. I refer particularly to the war years. It is known 
to every one that on account of civil war, Indonesia’s production went down 
considerably. Where she was producing 163 million lbs., she could hardly 
produce anything over 19 million Ifee, Under the new regime, Indonesia is 
expected to produce about 45 million lbs., but even then it will take a long 
time to reach thc; piv-war level. By tiiat time, if we do not seize the oppor-  ̂
tunity and develop our t-ea industry, what would happen to our interests? 
We have failed completely in this respect, and we are still going on with the 
same old policy of placing this unfortunate restriction on oin* own selves in the 
name of an International Trade Agreement. If we examine the question

intim&*fcely, it w;il be seen that this so-called Intemataonal Tea Agieemeni
has been drawn up only, to the advantage of a few vested interests. It might 
not be. a story if I were to tell tbe Hbuse that the ver\' interest*s which are 
engaged in tea production in this country, having secuJ'ed t-his prohibitdon of 
further extension of tea cultivation here in India, are now opening estates in 
East African colonies and thereby they are entrenching themselves in other 
countries. In a few years, th«y are going to by-pass India and march ahead. 
The United Kingdom, the principal buyer of Indian Tea, will hereafter 
naturally look to the Bi'itish East African colonies for her tea requinnnents 
and. no more to India. India mil be thrown out of the IT. K. market if we 
pursue the present policy. This matter must be taken seriously. I  wonder 
^'hat the Government have done in this regard to look ahead and prevent such 
ft situation arisiiig.
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As was rightly pointed out by my hon. friend Mr. Venkatiiraman, it is rather 

amusing to see the non-participant countJ*ies taking full advantage of the 
International Tea Market Expansion Eoard. They are not bound by these 
restrictions. Thej are fi*ee to open out new estates to any extent. At the 
same time, t<hey are free to take full advantage of the propaganda that is being 
consistently and successfully carried on by the International Tea Market 
Expansion Board, to which we contribute about 50 per cent, of the costs from 
our pocket-!?, at the same time, suffer from these restrictions. I am really- 
amused to see that even in such circumstances the hon. Minister felt it quite- 
safe to continue this Agreement for another five years.

If we look into the Bulletins and circulars issued by the Int-ernational Tea 
Market Expansion Board from time to tiiue, we find that world consumption 
of tea has gone up considerably, and consequently the demand for t-ea has 
risen. At the same time, production has been deliberately sealed at a parti­
cular level bj' the interested parties in the countries of Ceylon, India and 
Indonesia. Whereub the export quotas allotted to participating countries are 
generally fixed every year and are always restricted, the non-participating 
countries are trying to produce more and take advantage of the increased 
demand in the world market. My point is, when there is such a j)rospectiv& 
and prosperous future for Indian tea in the world market, why should not our 
Government try to see that more tea is produced and exported to foreign 
countries? Tea is one of the industries that could be harnessed to bring in 
more foreign exchange, of which we are so badly in need.

Apart from that, what about the internal market itself? When putting 
on these restrictionB, have we thought of the Indian consumer of tea? The
annual consumption in our country ig round about 150 million lbs., whereas in 
a small country like England, the same quantity is consumed. What I sujjiiest 
is that sufficient propaganda in India itself should be done, so that we can 
develop a potential home market for Indian tea. On the other hand, we are 
placing restrictions on the production of tea, thus making tea exorbitantly 
costly and thereby putting the indigenous .consumer of tea under a great* 
handicap. Thig is not fair. J would very much like to know whether the 
Government have taken ample precautions and then investigated into the 
cost of production of Indian 1»ea. I  am afraid from the consumers’ point of 
view thĉ  cost of tea is going very high and there is somebody somewhere 
taking away a huge chunk of the profits. That is why Indian tea wliich i& 
sold in the Indian markets is becoming very costly day by day. This acts a» 
a sort of deterrent for the further consumption of tea in India it̂ self. If this 
matter is investigated into and Government) institutes a t-horough inquiry 
into the cost of production and then finds out what is the reasonable cost of 
production that is involved in producing tea and fixes up a fair price so far as 
internal market is concerned and thus try to develop tlie internal market, I 
am sure the consumption of tea in India would go up to anything above 200 
million rounds. Therefore, there need be no fear of a slump in tea. It could 
be seen from facts that the world market also is improving steadily and that 
we have a very potential internal market too. With these possibilities before 
us wha  ̂ is the justifiction, what is the reason, that there should be sucK 
restrictions placed on the production of tea in India?

Coming to the constitution of the Indian Tea Board, my hon. friend Mr. 
Kuladhar Ohaliha 6bserved as to how this industry has been handled by the 
British interests to the detriment of the small Indian grow'ers. It is true that
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in the Tea Control Board the majority of members belong to the European,
interests. Thereby it is very difficult to secure a fair deal.

Shri Neogy: Majority of the total number of members?

Shri PcKMiaclia: No.

Slxri Heogy: Then what* do you mean?

Shri Poonaoha: I am coming to that. The majority of the interests con­
cerned ai’e the British interests. There is no doubt about it. In the (TOTem- 
ing Body too it is the British interests that play a greater part. To quote an 
instance’ 1 may tell the House that even in the"..........

Mr. Speaker: Order, order. I am afraid we are going into points whicli 
may he only remotely relevant. We need not enter into the constitution of 
the Board at all. I wanted to know* what Mr. Chaliha had to say. E-ot I 
must frankly say that whati he referred to ŵ as not directly relevant to the 
issue before the House. He has mentioned it and I think that should be- 
sufficient.

Shri Poonacha: What I wanted to say was that the industry which is 
mainly in the hands of British interests in this country is taking a very un­
realistic view of tilings and they are not alive to the situation as such. It was 
mentioned in the hon. Minister’s speech that before bringing up this amending 
Bill the interests concenied, as also the Tea Control Board were consulted. 
But ^\hereas the International Tea Market Expansion Board itself suggested' 
new extensions of per cent, and repla<iements of 10 per cent., the Indian Tea. 
Board recommended that it shall be half of that. They were not even prepared 
to go as far as the International Tea Market Expansion Board and were more 
conservative than the Inteniational Board. It is from that aspect I want to 
b l^ g  to the notice of the hon. Minister that in certain aspects the Indian Tea. 
Boftrtl is not Hcting up to the situation and are not alive to the interests of 
tile industry as a whole.

The hon. Minister while interrupting Mr. Chaliha asked as to how’ this 
situation could be improved. If he meant it very seriously, I am prepared to 
give a suggestion. As a matter of fact, the industi’v is fully under the control 
of the British vested interests, with the result that the Tea Board is alsa 
under their influence. From that point of view, I would suggest to the hon. 
Minister that more representation than two members could be given to this 
fiouse the Indian Parliament; same representation could also be given to the 
small tea grower^ in this country, whetiier by nomination or by election, what­
ever proeedui’e the Government is pleased to adopt. Increased representation 
both for the small grower as well as the consumer will secure a fair deal to 
everyone. With these remarks. Sir, I feel that the Government should institute 
a thorough enquiry into the whole industry and see that every tea producing 
country in the world does participate in this Agreement. Until that is done^ 
it would not be quite advisable for us to commit ourselves to this Intiemational 
Te& Agreement.

Thakur Krii^na Singh (Uttar Pradesh): I have my objections to the 
restrictive clauses re^mrding expansion and replacement* of tea gardens in 
India and other participating countries. Sir, the tea industry is one of the 
most imj)ort‘ant industries of India and it brings us plenty of sterling and 
dollars. Sir, this industry has been mostly in the hands of the foreigner©^
It was in the hands of foreigners and even tod^y the big estates are in the 
hands of foreigners. Mrhen the Father of t̂ lie Nation started the “ Quit India•*"
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nioveinejat the owners of the big estates, who were mostly foreigners, had 
great fears in their minds. Their fear was that they were likely to lose these 
estates sooner or later. That fear may ha-ve been unfounded, but the fear was 
there all the same. Their second fear was potential oompeti^on from the 
«mall Indian pi&nters who had started ilieir ertates,

Whon they h id these fears, they stai*ted some of their industries in other 
■parts of the world. From 1929-32 there was a slump in the tea industry, and 
to safeguard the interests of the tea planters, a central organisation was formed 
iby the name of Intfrnational Tea Commit4jee which wtvs set) up in London i»s 
given in this iioie. I he members of this body were and are still foreigners, r.ud 
it is possible that the clauses relating to restrictions of extension and replace­
ment of tea gardens had been put there purposely so that the non-participating 
•countries where big tea gardens had been started by these planters, could 
•extend and replace their tea gardens as much as they liked, v.hereas India,

‘ 'Ceylon, Pakistan and Indonesia could not extend or replace their tea gardens 
to the extent that it was possible. Sir, the control of exports, after that shimp 
hi tha market, was advisable, but these resta-ictive clauses were Mot at all 
necessary. A slump in prices would have naturally dissuaded the growers from 
^xt-ending their gardens, but to restrict the extension and r^?pla(*enu'nt is 
-definitely harmful to this country and to the Indian t-ea planters. Provincial 
iand laws are further hampering this industry, I am told that around these 
tea gardens there are vacant plot« of land which the t«a garden owners are 
finding it difficult to acquire for extension of tea. That is my information. I 
may be wrong, but if that is so, then it is hampering the tea industry. Secondly, 
I  am told that the forests attached to the tea gardens which used to supply 
fuel to the tea gui-dei; factories are proi>osed to be taken away, and this will 
further aggravate? the difficulties of the tea industry. If tliese things are
-fchere in the provincial laws, then 1 would submit that the provincial Govern­
ments should be instructed to see that the tea industry does not suffer in any 
fray. ’ *

I  w'ould submit that the clauses relating to restrictions in extension and 
Teplacement should be deleted from this International Agreement. The hon. 
'Minister of Commerce in his statement said that the non-participating coimtries 
liave not been able to increase their acreage and production beyond a certain 
^rcentage and that the participating coimtries are not therefore at a dis­
advantage. The hon. Minister thereby means that natural factors and difficulties 

'do not allow the non-participating countries to make extensions and increiise 
their production beyond certain limits. If natural factors and difficulties 
have suca effects, then why not allow those nat îral factors and difficulties 
regulate the extension and increase of production in these pai-ticipating countries 
also? Therefore I w'ould request the hon. Minister of Commerce not to allow 
these restrictive clauses to be incorporated in the said Agreement. They are 
definitely harmful to the participating countries and especially to the small 

-tea planters of India. Hon. (Members have given facts and figures to prove 
Hbhat non parlicipatmg countries will in future control the world market if these 
restrictive clauses are allowed to remain in that Agreement.

Shri Tyagi: I wish to offer my support to the Bill with only a few
reservations. My first resen^iition is that while we pa«s this Bill, the hon. 
Minister might be pleased to give a promise to this House that according to this 
Atst, whatever quantity of tea is exported outside, will not be sold to the 
Britishers alone. The difficulty is that accca'ding to this Act, when our export 
is  limited to the extent that it is propos^, i.e., 348 million lbs., 300 million lbs., 
will, be sold in bulk to the United Kingdom Government. When oiit of these
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^48 million lbs,, 300 million lbs. go straight off to H . M. G. at a veiy cheap rate, 
there is little left tor us to make a profit from. In fact, the remark escaped 
from the hon. Minister that although the export quota was big, the export v as 
not up to that quota. The reason is obvioufi. The price of tea in IiKlia is miidi 
higher than the price of the exported quantitY.

Sbri Keogy: No. no. It is the other wny about. The Indian p ĵices are 
‘Cheaper than the export prices. "

Sliri Tyagi: By exjtort price I mean the ] r̂ice at which tea is sold in bulk 
to H. M. G. If you t«ke into account the prices at which we sell to America 
;and other countries, those prices are decidedly higher. But the price which has 
been agreed upon for bulk selling to H. M. G. is verj  ̂ much lower than the 
Indian price. Lately tea has been selling at Rs. 2 a pound in the Indian market, 
-whereas under the agreement w ith Ihe II. K., the price at which we sell them— 
I believe I am not WTong; I will stand corrected if I am wrong—is Ke. 1 /7 /­
per lb. I shall really be glad if the hon. Minister comes out \iith the new good 
news and says that I  am wrong. My information is tliat we get only Be. 1 /7 /­
per lb. from H. M. G. I submit that the regulation of the export trade from 
this country according to this Act has been reallv of great benefit to us. I 
■come from Dehra Dun where there are many tea gardens, and I know the plight 
in which they were. They w ^e going to ruin before this enactment was ]ia??ed. 
*8 0 , I support this Bill because before the quota system came, the tea g« r̂dens 
^eve being practically wiped out. This quotha system came and it rehabilitated 
them. So I support i», but the real difficulty is that the bulk of our exports will 

,^0 to H  M. G. Till recently our own Ttea Controller was a representative of 
H . M. G. He was our agent as well as theirs. So, my request is that, after 
"vve become a party to t\iis Agreement, we should not arrive at another agr^- 
ment with H. M, G. to sell our tea ko cheap.

I w^uld like to monticn one other })ointi. We get Re. 1/7 per lb. from H. 
M. G., M'hereas the Government of Pakistan gets much more than what we ai-e 
getting. This Pakistan tea is inferior to our tea in quality, but their price is 
iigher. Because the Pakistan Government have not devaluated, they get more 
■money, more rupees on their tea and the same quantity fetches us less amount. 
Inferior quality of t^a according to the same agreement sent from the other 
side brings more money than the t«a sent fmm here, although our tea is much 
superior. So I submit that while arriving at an agreement with the H. M. G. 
^ e  should ertter ir̂ to an agreement which 'vvill enable us to get an increase of 
40 per cent, in the price. Last time, therefore, I had proposed that even if we 
could im])ose an expoit duty of 4 anuavS a lb. we should ga,in to the tune of 

30 millions of rupees, in our budget. We had only 4 annas per Ib. duty whereas 
in America this tea, if il- were to be sold openly, would fetch Ê s. 4-32-0 per lb. 
Actually H.M.(r. pays us only Re. 1-7-0. For entering into a further agreement 
the representatives of H. *M. G. have already come to India in advance and I 
do not know whether the negotiations ai*e already in hand or whether the terms 
"have already been agreed unon but it seems to me that we are mostly controlled 
l»y the will of H. M. G. and if the agreement is arnved at, we shall suffer. As 
a margin of profit which H. M. G. derives out of our trade, if we could get 4 
annas per lb. as our export duty, our Budget would get the benefit of at least 

26 or 26 millions of rupees per year. I may be wrong in my calculations but 
these figures I  collected during these days and I have ventured to jrive them 
out in the hope that there will be some favourable comment coming from the 
lion. Minister and then I  shall stand corrected.

Shii K«ogy: Poor H. M. G. has nothing to do with this BUll
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S M  Tj^agi: The difficulty is that this Bill limits our exports. We caxt 
export 348 million lbs. of tea. Immediately after the passing of the Bill o r  
before the passing of the Bill we have arrived at a commitment with 
H, M. O. to sell them 300 million lbs. out of 348 million lbs. by exports. The 
whole of our export- goes to a cheaper market. That is my difficulty, Sir.

Hie Minister of State lor Pailiamentary Aflaira (Shri Satya Narayaa Sinlia)r
I beg to move:

“ That the question be now put.”

Mr. SpealEer: The question is:
“ I'bat the question be now put.”

The motion was adopted.

Shri Keogy: Much of what has been said by my hon. friends is not quite 
relevant to the issue before us and I sympathize with my hon. frietid Shri 
Buragohain in his unsuccessful attempt to restore a sense of proportion in the- 
discussion of the present measure.

I shall begin with my hon. friend, Shri Venkataraman. He as also 
Mr. Poonacha put forward the proposition that either we should be in a 
position to compel the countries which are not participants in the present 
agreement to join tl>e agreement or we should have nothing to do with it. *

I have not quite understood the procedure that we could follow in compell­
ing half a dozen foreign countries including the Soviet Russia into this agree­
ment but I may t^l! the House that it is not true to suggest that the different 
countries, excluding U. S. S. R., were not at any time parties to some of the 
restrictive clauses of the agreement.

[SiiRiM ATi D itr g a b a i in the Chair ]
For several years some of the East African countries had adopted some of 

the restrict! >ns of this agreement without being a party to all the provisions 
of the restrictive clauses. I do not at least know what the presient position is 
but that was the position till at least March 1947, namely, the various, 
restrictions of the nature that are included in this agreement were partly in 
operation in most of these countries excluding the U. S. S. R.

Shii Poonacha: Was it in resperjt of extension of tea cultivation?
Shri Neogy: Yes, yes. For instance, here I will read:
“ Even during the currency of the general agreement the Governments and the different 

producers in the British East African territories, Kenya, Uganda, Tanganyika, Nyaaaland 
and also in Malaya agreed to support this scheme. At this stage their participation only 
extended to a limitation of planted ai’eas in accordance with the special circumstances of 
each country. Then something happened during the second term of the agreement and so 
on.”  .

I' say without being full participant in the agreement, somt of the 
restrictions were in W ee by their own laws.

Shri Sivan Pillay (Travacore-Cochin): On a point of information, may I ask 
whether a conscientious attempt was made to get any of these parties also into 
thas agreement?

Shri Keogy: Unfortunately, I cannot make this report over to my hon. 
friend, because it is marked ‘ private and confidentiar. There is an indication 
that now and agai-i e v ^  attempt was made to get in as many of these -other 
countries into the ambit of the agreement as possible and this particular booklet 
indicates ths measure of success which was attained by these efforts.
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I  wae somewhat amused— t̂hat was the word used by my non. friend, Mr* 
Poonacsha with reference to something I had said, but I may thprefore be 
pardoned for using that word— at the suggestion that we had a very strong 
l>argaining counter with the help of which we could have compelled these 
unwilling countries to come within the purview of the agreement and that was 
membership of the International Tea Market Expan&ion Eoajrd. It was pointed 
out that these other oountries were benefiting by tiie activities of the litter- 
national Tea Market Expansion Board and wfe should have refused them 
the facility of membership of that body unless they had agreed to become 
members of the other body as well and accepted the restrictions t*f the agree­
ment in full measure. It was admitted by my hon. friend Mr. Vonkataraman 
himself that the propaganda that the International Tea Market Expansion 
Board carries on is in favour of tea as tea and not as tea grown in India, Ceylon 
•or NyasaJani or Tanganyika or anywhere else. Now assuming we were to turn 
out those peoj)le, the East African comitries and others who contribute to the 
fund of this particular body which carries on propaganda in favour of tea as 
te;i and not tea as produced by any particular country, how* would that benefit 
us? Assmning we had done that and confined the members*:ip and ?>ub- 
scription to these four participating countries, namely, India, Pakistan. 
Indonesia and Ceylon and if that body were to continue to go on currying 
propaganda in favour of tea as tea, would that propaganda also not have helped 
the other countries which are not participantB in this agreement?

Stai Bbarati (Madras): Supposing they carry on the propagajida onlj- for 
tea for these four countries^

Shri Neogy: That is not so. They came to an understanding, that is to 
say they did not want to undertake propaganda on behalf of each single country 
which is a party <̂o the agieement, but their idea was that the actual exports trade 
should be left to the enterprise of each country, but so far as the general pro­
paganda is concerned, which would ensure an ever increasing market for tea

a drink, well, it should be left to them to do that.
Ŝ .' long as that condition continues whether the other countries are allowed 

to subscribe to the funds of this body or not, they are going to benefit in any 
case. Therefore I do not think it is right to comphiin that Government have 
not done all that they could have done for the purpose of compelling those 
other countnes to fall in line with us.

Shri B. K. C&audhiui: Sir, tea has already been defined in the Tea Control 
order as CameUia Thea (Linn). There should be no misimderstanding tbat tea 
has something to do with camel. The new definition is Thea sinenais for tea.

Shri Neogy; I do not knoŵ  what bearing that has with what I  have been 
•saying. We drink it as tea and not as something associated with camels.

Mr. Chaliha delivered what I consider to be somewhat a political speech. 
It was rather unusual on his part to bring in arguments of prejudice. Though 
he is very familiar with the co»ditions of the tea industry particularly in his 
part of the country, I think the House has a right to complain against him in 
ihat he has not thrown as much light as he could have on the merits of the 
present pr0],'0sal.

I have already <;tated that we have not succeeded in taking advantage of 
ihe expansion in acreage that is allowed to us under the Agreement. Secondly 
that we have not succeeded in reaching the permissible export quota which 
was avaihible for ns to export. I have got figures to indicate how the per­
formance ill these countries has always fallen short of the availabilities. I 
^o not think ] should take u|) any more time of the House hy giving  ̂ more
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dettuied %ureb. 1 have already stated tlralt so iar as the smaller t-ea gardens 
are concerned, they, at any rate, have no cause for compluint about the 
manner in which the control has been operated. 1 already pointed out that 
extension was coufint^ only to the smaller units right upto 1046. It is onJy 
uiider the aniendnitnt of 1\)48 that the larger estates i.e., estates in excess o l  
150 acres in area in the case of proprietory gardens, and in excJess of f5(H) acres 
iu the case of conipivn}-owned gardens, that is to say, these categories, which 
may be termed larger estates but many of which are of the middle size, these 
did not qxialify for any extension till under the Amendment of 2943 and I  have 
figures to indicate that the smaller estates which were given this opportunity 
have not taken fullest advantage of that opportunity. Much of the area made 
available to them is yet available. As a matter of fact 1 would read out a few 
figures which would indicate our programme. Let us think in terms of the 
future rather than of -the past. Now the permissible acreage on the 31st March
1948 was in round figures, 776,000 acres. If you add 4 per cent, allowed 
for extension for the two years following 1948 amendment, that gives you 
31,0*10 acres, Tlie total is 807,040 acres. Now the arê i. authorized upto 81st 
Mar,ih 1948 is 775,889 acres. Additional allotment for small estates alone 
indicate 11,374 acres. Now a special allotment has recently been made in 
favour of a small tea garden amountipg tf) 66 actres. Now the balai)ce that 
we have been able to i-eserve for new-comers viz., who have not been registered 
so far or who may even start new concerns, for those we have ,1697 aci*es so 
that it is not merely that we are planning t-o meet all the legitimate demands- 
for expansion in the case of the smaller gardens in particular but we are in a 
position ti> allot 1,()00 and odd acres for absolute new concerns, if nec-'jssary. 
That is the proposition before the House and I maintain that there is sufficient 
margin yet left \̂ith us for enabling û  to meet increased demands from foreign 
countries as also increased demand for internal consumption. So far as internal 
eonsnmption goes, a point was made tliat there will not be sufficient tea left 
for internal consum])tion. Now there again I have got figures to indicate that 
that is not a correct proposition. Actually our consumjition has never exceeded 
2o pe.* ceat of the total production; it has varied between 20 and *25 per cent, 
and iu some years we have got mucli more than that available l>ecause o f  
reduced exports, lilven in recent years that is the position.

Now I think it was Mr. Chaliha w'ho made the complaint that Indians were 
not allowed to export. My hon. friend knows it very well, if anybody in this 
House knows at all, that in the case of smaller units who have r»ever exported 
any tea outside under the Tea Control Act, 'they have been given export quotas, 
which export quotas were not availed of by them directly but they were per­
mitted to sell these export quot«as and which brought them at least 2 or 3 annas 
per lb. from fietitiouh sort of exports. This is a special form of help which th& 
smaller concems have got and my hon. friend knows that recently on ettempt 
was made to revise what is called the crop basis, so. that the fictitiou'? chrmwter 
of these traij8a<jtion8 could be removed and th#se export quotas could be fixed 
definitely in relation to facts, that is to say. such gardeiis alone would be able 
to utilize the quetas which had anything to export and then it would not be 
on the basis of fictitious calculation that this would be done. 1 want to tell 
this Honse that as a result, particularly of representation made by my hon. 
fiiend Mr. Chaliha, T have stoppe-l the fidoption of this revision and it is my 
intention to examine the matter further and J can give the assurance to my hon. 
friend that nothing will be done which will prejudicially affect the legitimate 
interest of the smaller growers of tea.

Bome reference was made to the composition of the Central Tea Board. 
Although it is not quite relevant-in this connection, I should like to point cut 
that the constitution ô  the Central Tea Board was passed by this House and
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under that (,'oiistitiition— I have just gone through the list of members—out 
of a total cjf 85, ouly 11 are non-Jiiclians. It does not lie in the mouth of niy 
hon. iriend Mr. Poonacha to say that this body is dominated by Europeans,

Shri Pooa»^ha: May I draw the attention of the hon ̂  Minister as to whether 
the Governniunt liominees in the Board are actually present at the time of the 
meetings and may I ask actually who forms the majority there?

Shri Weogy: Eleven out of thirty-five leaves a very ample mai^in, even if a 
few nominared oPiu-iaJi? absent themselves; it should make no difference.

Shri Yenkataraman: It does: it happens in ever\̂  one of these meetings*
Shri Keogy: That I do not know.
Then again reference was jnade to the composition of the Licensing Boaid. 

The latest infornjation may not be available to the House and so I may tell 
th<- hon. Member that there again the Licensing Board, us it is now 

4 p. M. bei))g (constituted, contains a majority of Indians. That i)erhaps 
was not the positicn in the past.

As far as the International Tea Committee is concerned I have already stated 
to the Hou^e that v» hatever its decision may be, the voting rights are exercised. 
by a Governmeat official, that is . to say, an Indian officer who represents the 
OovernmL'nt of India, and India enjoys the largest number of votes and tiiere-
fore it is he and he alone that casts that number of votes in favour of India.
In practice therefore whoever there may be otherwise, as representing the trade 
and the industry, are virtually advisers of that officer. So far as the voting 
right goes it belongs to an officer of the Govemment of India, an Indian officer.

I should not like to deal with the other jjoints, moat of which, I think,,
liave no relevance to the present issue. As I said in my opening speech, much
of the detailed administration of the present measure will be determined by 
the ruins that are to be framed by the Government and it is my desire that in 
the framing of those ruleg we viill take into account the special interests, if 
any. of th.» smaller units and the Indian unit-s in particular. More than this I  
cannot say. As a matter of fact, as my hon. friends have already stated, this 
industry is yet in the hands of the Europeans to the extent of tSO per cent, if 
not more. Therefore you cannot possibly help having some representation or 
voice granted to the non-Indian interests. I should remind the House that it 
is the non-lndiaj's whc were ])ioneers in this line and some credit should be  ̂
given to them for havings shown the way, which has been followed by many 
enterprising Indians and quite successfully too. It is not right that theV 
should be brought up for criticism in season and out of season and suggestions 
should be thrown out that their interests perhaps should be—sliall I say?— 
expropriated. That is a word which has not been used by anybody but if what 
my hon. friends sa.v is to be translated into action it would definitely amotmt 
to expropriation and, as the House is aware, ac^cording to the declaration of 
our industrial policy as made by the Jjon. Prime Minister we are not entitled 
to discriminate between Indian interests and non-Indian interests in so far as 
they are already established in this couritrv.

Shri Barman fWrs<, Bengal): I would like to ask the hon. Minister one- 
tpiestion, in the interest of the small growers. Under section 27 of the Act 
the maximum acreage limit is 800 in the case of public companies and 150 in 
the case of private companies. Since the cost of production has gone high will 
the ho;v. Minister consider raising the maxima?

Shri Haogy: I shall certainly consider the question. I  may fiirther give 
the assurance that those hon. Members of this House who are directly in<^«sted'
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[Shri Neogy ]
in the tea industry will be informally consulted by me before I take any action 
in regard to the various points of substance) that have been raised and which 
iiaye no relevance to the present measure.

Sbri Tyagi: What is the policy of the Government with regard to the tea 
^export? Will this b\ilk purchase by the U. K. Government be continued?

Shri Neogy: The scheme of bulk purchase of tea to which my hon. friend 
Tefers has not the least connectdon with the measure under consideration. If 
jny hon. friend wants to know the position he might put down a question. But 
I  may  ̂ even if irrelevant, point out to him that under the present negotiations 
we have definitely Qsked for an increase in price that would be payable under 
the bulk purchase system and we have agreed to allow that system to operate 
only on the basis of a reduced quantity. I may further tell my hon. friend 
that a considerable section of the tea interests in India, if not the whole of it, 
welcomes the bulk purchase system.

Shii Tyagi; Madam, I want to correct one figure. I said that 25 crores 
w’ill be the gain if we were prepared to sell at the rate at which America is 
prepared to buy.

Shri Neogy: My hon. friend thinks that by imposing an export duty on tea 
we will be promoting our export to America. As a matter of fact vie have 
been trying our b<?si to expand our market in America and wc have not been 
iuUy successful. Much of the success of any attempt to increase our expoi-t 
to  tlie American market depends on the price of tlie commodity. My hon. 
friend thinks that if we were to make it dearer to the extent of the export 
•duty there will be a greater chance of our being able to capture the market m 
America. •

Shri Tyagi: My oiily point was that the losg that we are fncurring in selling 
our tea to the V. K. is to the extent of 25 crores of rupees. If we sell it in 
the open market, if wc were to sell it at the rate at which Pakistan is selling 
or impose a duty to that extent will get eleven crores. -

fflufi Neogy: I have already said that we were inci'easing our prices.
Mr. ChairmaB: The question is:
' ‘That the Bill further to amend the Indian Tea Control Act, 1938, be taken into 

•consideration."

The motion was adopted.

Mr. ChainnaD: A.? there are no amendments to the Pill I will put all the
dclauses together. The question is:

“ That clauses 1 to 10 stand part of the Bill.”

The motion was adopted.

Clauses 1 to 10 were added to the Bill.

Mr. CQuiirmaii; The question is:
•“ That the Title and the Enacting Formula stand part of the BilJ.”
The motion was adopted.

The Title and the Enactivg Formula were added to the Bill.
Shri Neogy: I beg to move:

-That the BiU be passed.”



K r. Ohidrman: The question is;
“ That th& Bill be passed.”

The motion was adopted.
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ADMINISTRATION OF EVACUEE PROPERTY B ILL— Contd.

Mr. Oh&jtmazi: The House will now proceed with the further consideration 
of the motion moved by the hon. Shri Mohan Lai Saksena on the 18th February, 
namely, tiiat the Bill to provide for the administration of evacuee property 
aud for certain matters connected therewith, be taken into consideration.

Shri Easanta Kumar Das will now continue his unfinished speech.

Shri B. E . Das (West Bengal): When I was on my legs the other day I 
was submitting to this House that when legislating about the evacuee property 
we should keep in view the property that is left in East Bengal. 1 was trying 
to impress upon this House that the condition in East Bengal is a little different 
from that in West Pakistan. There has been no violation of agreement on 
the part ô  Pakistan regarding the property in East Bengal, and as matters 
stand now displaced persons from East Bengal have to maintain connections 
with their relations in East Bengal who have been left there. There are some 
even amongst our government employees who have their families left there. 
There are many amongst the twenty lakhs of people who came to West Bengal 
who have th^ir relations left in East Bengal with whom they have to keep 
pecuniary connections. As the agreement that was reached between Pakistan 
and India regarding property in East Bengal is still maintained we should see 
that no bar is placed against that agreement being maintained. Tiie property 
left in Eait Bengal may be valued at more than Rs. 1,0G0 (jrores, and as I 
said the other day, as the situation is developing it will not be a strange thing 
if that swells into a thousand crore of rupees more or even grt'ater than that. 
Therefore I was impi’essing on this House that if we were going to take any 
legislative measuies wt should take care that Pakistan may not find any pre­
text for breaking that agreement. I am aware, and very painfully aware, that 
Pakistan can break the agreement at any moment when it will suit them to , 
do so. They will not wait for our provocation. Still, when we are within the 
bounds of legislative measures we should be fair, reasonable and judicious. 
Opinions have be«n expressed in this House, and very rightly so, that in the 
face of the desparate condition, in the face of the flagrant violation of the 
agreement in W’est Pakistan, very stringent provisions should be made so lihat. 
persons who have been maintaining pecuniary connections with West Pakistan 
may not be able to do so. But in the face of the situation that I have already 
explained I plead for consideration of the case of West Bengal displaced persons 
also. I am at one with our friends from West Pakistan who are so bitter, 
who are feeling a sort of despair that there is no chance and no hope of any 
solution about the pioperty that they have left in West Pakistan. To my mind, 
if anything has to be done, we have to take some extra legislativemeasures. 
If we" try to remember the condition that is at present prevailing in East Hen gal, 
when property, life and honour is not respect^, when almost a fire is bui^iing 
in that part of the country, it is very fair and very necessary that this House 
should consider some urgent and immediate steps. I should think that those 
steps are not limited within the bounds of any legislation. The other day 
this House had to give consent to some measure like that in order lo rectifj 
the wrong done to us in respect of our jute. If todaj' in a rnatter which is 
very grave, thousand times more grave than that in respect of jute, we think 
of any measure that would be appropriate to meet a situation like that, if
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tShri B. K  Das] .
£i'om this House which represents thirty-three erores of people a waruing goes 
to Pakistan tliat Pakistan cannot play with life and property and the bcnGtir 
of women, 1 think Pakistan has to listen to that warning.

Shri B. Das (Orissa): Question,
Shfi B. K. Das: I do not think that this House is so powerless, so effeminate, 

that a W arning from this House will not be heard. I do not say that we should 
indulge in i^mpty threaus. I say, and very deliberately say, that that Avaming 
should have the force of the voice and the strength of thirty-three erores of 
p^ple. We must be ready to implement that warning with action, and I feel 
that we havo not become such a cowardly people that we have not the pov/r;r 
to* utter that wiu’niug. I would rather request my hon. friend Mr. P-. Das 
that he should not think that this Government which has the sup])ort of 
Ihirty-tlii^ erores of people, which has the support of this House and which 
represents those thirty-three erores of people, will say something empty, some­
thing which has no power behind.

Shri B. Das: On a point of personal explanatiou, I did not question that 
this House has the power or oui* Government has the power.. My doubts are 
that Pakistan has not sufficient gentlemanlineas and honour to honour o«r 
request from this House.

Shri B, K. Dap: 1 am glad that M r. Das has come out with an explanation. 
I am glad that he shares with me the feeling that I was just expressing. How­
ever, one assurance I would like to give to our friends from the Poiniab. Very 
strojig e?-i)ressions were given vent to by them the other day and us I have 
already stated they are rather despaired of any solution of the problem. My 
assurance is this: though today I am pleading the case of my friends of Bengal. 
I sympathise and am at one with my friends from the Punjab û hen they" feel 
that this question cannot be solved within the bounds of legislative measures. 
We in Bengal are bleeding from deep wounds, as deep as they have been 
bleeding from, and I can say with confidence—I hope the voice of Bengal and 
of the rei)resentatives of Bengal is with me here—4>hat we are at one with 
them to find a solution, a solution which may not be possible by enacting 
legislative measures. I need not dilate more on this point. All that I am 
saying is that considering the situation which prevails at present wuth regard 
to evaeuoe projierty, when we are enacting a piece of legislation like this we 
must be fair and judicious. Therefore, the suggestion that was made tl^s 
House tlie other day that the clause relatmg to intendii^ evacuees should he 
more stringent, phquld be coiisidered with great care. The other day I pointed 
out that there are loopholes in the measure. Probably in the past there has 
been such action on the part of certain people as to niake us suspicious W'hether 
in the future something may not be done, using these loojAoles which may be 
found in our dffinition of “ intending evacuee” , that will not be quite coitducive 
to our interests. Therefore, if elaborate and stritigent n ^ s  are'provided, I 
thmk that difliculiy can be overeomei/

As regards the other provisions, under the rule-mfikii^ powers Government 
should frame such elaborate rules that they may not be misused by the 
Custodian in whost' hands so much power has been vested.

Seveinl amendment-s have been tabled bv the hoit. Minister in otdcr to 
improve the provisions of the Bill. I  do not think I  need say anything alx)at 
them at this stage—when thie proper time comes, we shall be able to deal with 
them more elaborately. With these vrords, I  support flie motion.

Shti Hossftlii Imam rose—'
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Hr. C&airmsn: Befott! 1 ask the hon. Member to sijeak, may I infoiTa tae 
House that today' is practically the third da-y of discussio/i on the general 
consideratie^u of this Bill. I still find there are a large number of Members 
vviio are desirous of speaking on the motion. Therefore, I  would rtquest hon. 
Members to be as brief as they can and accommodate other hon. Members 
who'iire desb-ous of speaking. ,

Elui Eosssin Iinam (Bihar): The Bill before the House is of such great 
im^rtanoe that it is meet and proper that it should be proi^erly considered and 
deliberated upon. Some Members of this House have pointed out that this 
is a Bill to deal with evacuee property and as such it has no conncetion v\nth 
the rehabilitation of the displaced persons. I beg to differ. It is only the 
e^rstenoe of the displaced persons Avith their miseries that justifies this House 
in passing a measure of this nature. Otherwise, a measure of this nature 
would not be justified.

Pandit Kri^ma Ohaikdra Sbanna (Uttar Pradesh): But there is no such 
refc-rence in the Biil?

Shri HoS^in Imam: Everything is not necessary to be mentioned. We all 
know what is the background. We are all aware of the strenuous efforts made 
by our Ministry to come to a settlement just’ and proper to all concerned. The 
brochure on evacuee property is an exhaustive document showing very clearly 
the efforts made by the Government of India to settle this question in a 
proper manne . I think it is wrong of us accusing the Government for any 
lack of appreciation or lack of effort. They did their best and if things have 
not turned out as we wished, it is no fault of theirs.

J.et us look at the baclv^und. More than a crore of people crossed the 
frontiers of India and Pakistan in the West. They came without—and thi'y 
could net come with—their immovable properties. They had to leave behind 
their inainovable properties. It was under these circumstances that tlie two 
Governments, by agi'eement with each other, passed the first evacuee ordinances 
of September, 1947, so that the properties may not be destroyed by inter­
lopers. That step was taken really to safeguard the property of both the sides. 
In t«his regard, we must not lose sight of th« fact that the case of Bengal, as 
against th^ case of Bunjab, is in a different category. W^hereas the disjjlaeed 
persons in Bengal have not been deprived of their proj)erty and are still enjoy­
ing it, tho people who have come from the West have lost their all except 
perhaps their movables.

It is Lecesnry that we should also consider the consequences of otir action. 
No amouat of sympathy would act as a balm on the wounds of the disi.ilaced 
persons from Westeiii Pakistan. What is necessary is to translate your 
promises into action. Unless their wounds are healed and tinless they are 
provided with at least part of their lost property, they will not be content.
A suggestion was made by my friend, Mr. Syamanandan j?ahaya thai the d"'s- 
placed 1 2?rsons shonld be given a part of their claims. I 'W'ould suggest that 
just as hi liquidation proceedbgs an interim dividend is declared by means of 
which pfirtial payment is made without waiving thereby the right "to receive 
the .total payment, similarly it is necessary that these people who h ive lost 
their all she aid get: a part of their property back in the inverse ratio of the 
quantiun of their property. What I suggest is this. ITiose who had io 't  a 
small sui \, or whose capital was small, should get as large a proportion of their 
income ot property as possible, whereas those _ who had big properties should 
get a smriiier pRymentv .

In this conne(ition, I would remind the House ot the legislation passed iu 
U. P. and Bihav, where zamindari is being abolished, and those of us w-lio were, 
in th( olden days, i«»rtunate enough to have large holdings are getting token 
payments.
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Siiri A. P. Jain (Uttar Tradesh): Not token, but substantial.
Shri Hossain Imam: I, for my part, would consider that as a good model 

and would suggest that compensation be paid to the landed proprietors who 
have come over from Western Palcistan in the same manner. In the case of 
small cullivatGrs, they should be provided with ag much land us ])0&sible. 
The brochure on evacuee property mentions that the displaced jjersons have 
left in Western Punjab nearly double of what is available in Eastern Punjab. 
That show's that< we can provide ahnost fully for those who had an economic 
holding, and in the case of those who had more than an economic holding, the 
allotment should be prooressi vely reduced. ’

Industrialists who have come over from Western Pakistan have already been 
provided for and should continue to be provided for by issue of special licences 
for import and ex])ort. It is a very good substitute for what they have lost. 
Although it will net compensate them fully, it will materiallv lessen their 
troubles. "

Now, I should like to point out a fact which has been lost sight of by many 
of our friends, namely, that, even today in Western Pakistan Dalmias, Birlas, 
Shri Earns etc. are holding large properties.

ShTi B. Dast Are they? 
Shri HoGsain Imam: Yes..

Slui B. Das: What is the total value of their capital?
Sim Hossain Imam: I  do not know. I know this much, lhat tlie biggest 

factory in Northern India for manufacture of textiles is situated in Western 
Pakistan, owned by Birlas and is still in their possession.

Sidhva (Madhya Pradesh): And the largest cement factory is in Karachi, 
owned by Dalmias. ‘

Shii B. Das: May I enquire if the Indian Managers of those concerns are 
treated well?

Shri Hossain Imam: I know' only this much, that Sir Shanker Lai has gone 
to see his factory in Lyallpur only this morning.

Shri B. Das: How' do you know? Are you in league with him?
Shri Hossain Imam: He told me only yesterday afternoon, and both you 

and 1 w'ere present. " "  ̂ "
It is also, ]»f*rhapf-, not known to people that the biggest factory in A&ia 

for production of sugar is owned by a Hindu gentleman and it is still in 
N.W .F.P. I think it is not still complet<e, it is being completed.

Pandit Thakur Das Bhargava (Punjab); I hope the hon. Member is aware, 
it is owned by the husband of the sister of the wife of Mr. T^a(|uat Ali Khan.

Shii Hossain imam: May be the husband of the sister of the wife of some­
body, but what I am. tilling you are the facts. ‘

Dr. B. S. Singh (Bihar): Is the hon. Member tr^nng to evade the case of 
refugees by referring to zamindars and capitalists?

Mr. Chairman: I  would ask the hon. Members to alloŵ  the speaker to go on 
uninterrupted.

SSiTl Hofisain Imam: l  was mentioning those facts to point out that things 
are not as black as they have been made out by some friends. Th6y are dark 
enough, and our displaced persons have incurred tremendous losses, tut I  am
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simply telling you that there are certain things of which jou  must t?ke care, 
BO that our actions may not give a handle to the other side to take over even 
those tilings which are left over today.

Shri Bhiurati (Madras): The Dalmia Factory has already been taken over.
Shri HoSgain Imam: The position of Bengal must also not be lost sight cf. 

In Eastern Bengal, the Evacuee Act of Pakistan does not apply. People are in 
enjoyment of their property, and they have still the right of sale and of le- 
mitting money.

Shrimati SuCheta Kr̂ Mlaiii (Uttar Pradesh): Do not say "enjoyment'.
Enjoyme^it is a wrong word to use at this juncture.

Shri Hossain Imam: It is a matter of relativity. We are living in the days 
of Einstein, and we have to look at relative values, not absolute values.

ShrimS'ti Sucheta Kripalani: It is neither relative, nor absolute..

Shri Hossain Imam: As far as this legislation is concerned, the background 
and justification is that Pakistan has not carried out the Agreements aiid 
decisions arrived at in various Conferences. Also, certain parts of the country 
are still suffering fiom the ravages of evacuee legislation. Now, I do wieir 
that everj'tliing possible should be done for displaced persons, but in doicg 
that  ̂ v/e should not create another problem for us. Legislation and executive 
aotion difftjr materially. Legislation has to be specific, clear and understand­
able, whereas executive action may be dictated by momentary im})ulses or 
necessities. It is for this reason that we have been pressing* for sepanition of 
the judiciary from the executive. We should not give undue discretion or 
power to the executive, because this being a peculiar and special legislation, 
we cannoti have everything examined by the ordinary court-. As we have hot 
provided for appeals to civil 'courts hi" many cases  ̂ it is necessary that the 
powers of the executive should be clear, unambiguous and cut and.dried.

The basic points of this legislation are two: evacuees and intending
evacuees. The whole of the edifice is built on these two pillars. “ Evacuee”  
has been described as a person who is guilty of certain actions which are so 
pronouficedly, so palpably, so evidently, against the interests of displaced 
persons that there Cuii be no two opinions on the subject of his oeiug declared 
80. ‘ Intending ev&cuee”  is, like ,Section 304, guilty of culprxble homicide
not amounting to murder.,

An Hon. Member: They are intending murderers!

Shri Hossain Imam: So, I say there are sections 302 and 304 and further­
more, section 34. I am particularly refe l̂ring to aclaons encouraged by 
Government. I'fike, for instance, exchange of property. This was h thing 
agreed to at the Karachi Conference in Januarj  ̂ 1^49. If a person a ct^  under 
it, can you say he is an intending evacuee? He did exactly the snme thing 
you T̂ >anted him to do. You did not put any estoppel on transfer of funds from 
India to Pakistan or from Pakistan to India. Those who did that thing, did 
it under .the unpression that it was unexceptionable. Therefore, it would be 
wT*ong to declare those who had sent some money to Pakistan as intending 
evacuees now. I, therefore, claim that while I am as anxious as anybody 
else to serve the interests of displaced persons, I do not, wish to create a class 
of people who will be unable to leave India but. will have t=o stiarve because 
all theii* property will be taken over by the Custodian. By all means punish 
all those whose actions are to the disadvantage of the displaced persons, but 
if there are other.  ̂ who have done no harm to the displaced persons they should 
not be made liable to punishment.
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In this connection,/V should also invite the attention of the Oovemment to 
a snaall class of persons —I refer to those who came back to India from Pakistan 
before the permit system was started with the intention of settling down here. 
There have also come about 10,000 people from Pakistan with perm.its for 
permanent set^tlement. Are they after coming here going to be subject to 
these rigours or, are they going to be absolved? I say, ^ t  they should be 
absolved, because they have come under amnesty.

Shri B. HBa: But have they come witii permits from the Government of 
India or the High C'ommissioner?

Siffi Hossain Imam: They have come with valid permits for permanent 
settlement. I ask that they should be completely exonerated for all past 
action. Once you bring them you should treat them as free men.

Shri B. l>as: They might have brought transmitters to transmit news as 
detected at Saharanpiir.

Slui Sossaiii Imam: Then it was wrong of the GoyeTwuitmi/ to have allowed 
them to come here.

I  would also ask the Government to clearly indicate theii' policy abouti 
these intending evacuees. Under wl at circumstances are their properties to 
be treated as evacuee properties?)

Fandit Thakur Das Bhargava: What is the posi^n of those who have come 
without any permits?

Sbri Hofisain Imam: The definition of “ evacuee”  in sub-clause (d) of clause 
$ is “ any person who on account of the setting up of the Dominions of India 
^ d  Piikistan or on account of civil disturbances or fear of such disturbances, 
leaves an̂ p place in a Province for any place outside the t«rritories now? forming 
part of India." I know of cases in which the fact o f leaving a place and 
remaining in India was construed as making a man an evacuee. As long as 
the thing had not gone too far, Government did not enforce any permit system. 
It was only when large numbers of people be^an coming that the Government 
thought of" imposing a permit system. The permit system haa been in force 
for nearly only a yea*; and a half. It was only for about dght rionths that 
you had "free ingress into and egress from Pakistan, It was the 19t]i of 
July 1048 that the permit system was introduced.

In this connection I was surprised that nobody, l̂ot even the hon. Minister, 
had a vord to say about Ordinance No. V which was pi^mulgated on the 19th 
of Jain îary. It showr very clearly Govemmeat’s intention to find out correct' 
facts about the property left behind by the displaced persons. [  welcome that 
ordinance and I hope that, very shortly the hon. Minister in charge of 
Behftbilitation will either bring forward by means of a resolution or a piece of 
legislation to give effect to it.

In this connectioti I was reminded of a remark of my hon. friend— it was 
Master Nand I>al who made it— that the Rehabilitation Department will never 
allow the displaced persons to settle doM^ permanently, because it v;ill finish 
^en- career. I do not go so far as that. But I do feel that some kind of a 
settlement is very necessfiry. I am very anxious not because I am making a 
^ o w  pi it, but because I fed  that until they are contented, our own jjositioii 
w5Il alwavs remain doiibtf\il and dangerous in this country. It is mt>re or less 
from self-interest that I  \irge that the displaced persons should he settled 
Anally and given something which they can tftagibly call their own.

Art Hoa, Memhei: But how ? By words*
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Stul BbSBam Imam: Befwe I  conclude, I  should like to mention two ^ ia ts- 
I  for one have advocated foi- the past twent-y yews in the Ceutrsa L c g is la i^  
that kws should be Bpecific. We can arm the Executive ° " 'y  
of cturyiug out our intentions, and we camiot make theni absolute judges li
t l k  Act maov thi»gs have to be F«8 ‘=ribed bi;^rules. I. 
the rules should be laid on the Table o£ the House and should be o p ^  M
discussbu. as is the practice in the House of Commons. 
independent PaiUanient it is only proper that when we
by which I mean the Ministry— with power we should not co m p le .^  ante* 
ourselves of power ul superintendence over them. IJe procedure, “  ^

^  that ru l^  framed under an Act of Parhament are M  on the 
Table of the House and if within fifteen days no d.scussion is ^
House ths'rulcs arc taken to be approved. It is not necessary to ^ ^ 8  f  • _
a specinc resolution approving the rules; simply laying them on the Table 
BHfficient.

Shri S l^ v a : But who initiates discussion?

a i i l  Imam: .Vnv Member of Parliament. Just as v e  have get tiro
F ndays-for raising a debate on

W rior^cause it is an EngUsh precedent should we blindly accept it. But 
; j a c f e  ^  the House of Commons appears to me a good and I. there- 

fora request the House to adopt rt-

holes lo r  all things to be done under the garb of correct methods.

Pandit Maitta (West Bengal); I am indeed grateful to you for gijnng me a
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[Pandit Maiiirei ]
Prime Minister w .s pleased to give an assurance that the matter was eiiga^Jng 
the serious attention of the OoTernment of India and that they were taking 
up the matter with the Pakistan Government and that he was taking a very 
senons view of the whole thing at a governmental level. I  did not proceed 
further, but may 1 teU you that during my absence from this city during the 
last three days, I have had shoals of telegrams and letters naiTating the out­
rages, the harrowing situations, the pandemonium that is being cwjated there.
I am not going to trouble the House with the details of these telegrams. There 
are a few here, but there are sheafs of letters and telegrams with me, and as 
I was listening to the si>eech of hon. friend, Mr. H ossain  Imam, I was 
wondering whether we were taking a realistic view of the things that are 
shaping today. Now you are in the midst of a gathering storm and let me 
give this warning to the Ministers here that if they do not take action just now, 
action betimes, this gathering storm will overwhelm and break up the whole 
country and there w i j  be no escai>e for any part of it. I will read an abstract 
of one or two telegrams which will give you an idea of what is. happening in 
Eastern Pakistan. The whole attention of the country seems to be engrossed 
at the moment with the developments in Calcutta. Wherever I go, my friends 
ask, “ What is the position of Calcutt^i? ^ a t  is the position of Calcutta?’
I  am surprised that we are so ignorant of the things that are leaking place in. 
Eastern Pakistan. What aiter all has happened in Calcutta? The trouble 
started first in Khulna and Barisal districts of Eastern Pakistan. You know 
that already in the citv of Calcutta thei*e are twenty lakhs of refugees. Naturally 
when they heard of the terrible things that were happening in East Bengal, 
passions were inflamed. I do not justify that. There were certain repurcussions 
in Calcutta but they ŵ ere magnified beyond aU proportion. We'Were asked to 
take all possible precautions to bring this under conti’ol, to put a stop to that.
I  am glad that it has been done, but what is necessar^  ̂ to rememl^r hi this 
connection is that it originally started in Eastern Pakistan. Now, while tiie 
situatioi- in Calcutta h*as subsided, things have flared up all over Eastern 
Bengal, in the cities, towns, villages, the countryside, none excepted. Now, 
yesterday evening 1 received - a telegi*ani which will give you an idea of the 
things happening there.

Mr dtaiiman; May I know whether the hon. Member is speaking within the 
scope of this Bill ?

B^ndii Haitra: My remarks become relevant in this ŵ ay that the Bill is 
prematu e and that the whole thing will have to* be reconsidei-ed in the light 
of the incidents that I am talking about, in the light of the situation that is 
developing in Eastern Bengal, because the present definition of evacuee will 
have to be recast in an entirely different way. I hope that you will allow me 
to continue. The telegram reads; .

"‘Extensive burnin? looting stabbing Barisal Town 12 to 14 Feljnitry aaa Nimerpift 
persons murdered aaa "Very few Hindu houses spared aaa Ho.spitala overcrowded aaa Injured 
Ivine in lawns aaa Hundreds of women committed suicide by jumping into river and ta ^ s  
i - .  :^1J Hindu p a s s e n g e r s  travelling Barisal Express plying between Dacca and ^ n s a l 
lv.n night slaughtered aaa Dead bodies thrown into river aaa Situation awful aaa Worse 
in Chiitaffong, Feni Town and rur^ areas aaa Thousands of Hindus sheltered ra few t o ^  
crntres without food for davs aaa No food arranged by Government aaa Immediately arrra^ 
sJ  tbat Hindus be allowed by Pakistan Government to travel by tram and come ^ t  to 
India aaa Their safety can only be assured if all trains are escorted by military aaa Please 
kt?ep iW'onnants name confidential aaa.”

Siixl Sidliva: From where has the telegram been setit?
P^dlt Maltra; This is about Barisal distnct. There are telegrams regarding 

Chitttgong, Chandpur, Faridpur, Agartala, Noakhfi’H, Dacca and
°  *** other places, I 'can assure you that feere «re heaps of them giving

the position in Eastern Pakistan. -
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llr. Cliaiimaii: May I know whether the hoa. Member will require rnor® 
time? It is akeady 5 o'clock.

pandit Maitm: If the House would extend to me the indulgence for a few 
mmutes more, I will conclude my speech today, because I am going away on 
public duty tomorrow morning. Only a few remarks more.

Shri Syanmaaidan Sah^a (Bihar): I think the matter is of great importance 
and the hon. Member should be allowed 15 minutes time as nothing would be 
lost if the House sits for 15 minutes more.

Pandit Maitra: May I continue, Madani?

Hr. Obalrman: The hon. Member may proceed. The House has agreed.

Pandit Maitra: I  am deeply grateful to this House for this. After all the 
fate of our own kith and kin, numbering «rt)out a crore is hanging in the balance. 
I know the tremendous sympathy that has been evinced by my friends in the 
House and outside and from different parts of India about the Hindus of this 
ill-fated Pi’ovince of Eastern Bengal. I know that at any time and every time 
whenever I had occasion to raise this matter before this House, I  had super­
abundance of sympathy, not only from my friends, from the Punjab, Sind 
and N.-W. Frontier, where the people have also shared the ssune fate as we 
have now been undergoing but also from all other Provinces.

I was just pointing out that from the analysis of the shoals of telegrams 
and lett-ers, one fact becomes clear that it is a pre-meditated sort of thing that 
has been let loose in Eastern Pakistan, that it is all a planned business. The 
burnt *of the attack in the first exodus was 17 or 18 lakhs of sturdy Scheduled 
Cla«s peoples, known as Kama Sudras. They are stubborn fighters and slarong 
men. The Pakistan Government at first wanted to eliminate the intelligentsia, 
the educated people; they have successfully done that by reckless requisitaoning 
all their property, by economic strangulation, by all manner of pin-prioks, by 
harassment, by molestation and insult to women-folk. Those that remained 
were mainly the tillers of the soil, who had their sust-enance from the soil. They 
were there and they were determined to be there listening to the appeals issued 
by the Prime Minister of India that they should not leave their place but settle 
there. They fondly hoped, that they would be allowed to live there in ih& 
normal way, but Pakistan thought it otiierwise. The PaJdstanis were dewier- 
mined and they planned to exterminate, to drive out t^ese sturdy Nama Sudras 
and this is how the Khulnw trouble started. After iiiis the reik)rte of Calcutta 
happenings which were of a very minor nature were circulated and published 
in such a manner that all the districts of Eastern Pakistan flared up and in 
this way communal frenzy, commimal riots!

The Minister ol State for BehabUitatixm (Shri Mohaa Lai Saksena): May I
submit that what the hon. Member is speaking about is no<» relevant to th« 
issue under discussion?

Pandtt Miitra: It is not releTant Ho m y  hon. friend.
Shxi Mdum Lai Sakteaa: It is certainly a veiy important matter. It eould 

have been raised by a motion of adjournment. In any case it is not relevant 
to this Bill.

Paadlt Maitra: Madam, my suggestion is that the wiiole Bill should be
shelved. This is not the time go on with the Bill.

Mr. Ohainnan: I do feel that what the hon. Member is making is not strictly 
relevant to the Bill under consideration.
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^  ^yaomaiidaa Salu^: Ihe hon. KinisHw himself in introduoing tfais BP
took tiiree quarters of tlie tune that he devoted on his apee(^ on disousaing the 
refugee problem. Is it not open to us now to refute the points which he ha* 
made. As it is, the Bill ig good to nobodj.

Mr. QhfliniiiUi; The question is not with regard to the time taken hy the 
hon. Mmister but with regard to the speech of the hon. Member who is now 
«peaJdng. '

FSBndlt ICaitia: I  do not want to refer to the time thia Member or that
Member takes or of Members who would speak In season and out of season 
and ad ruiuseum. When I  speak I  want to be heard. The point before the 
House t^ a y  is whether or not the Evacuee Property Bill which is sought to be 
enacted into law, whether this Bill is appropriate, whether the Bill is opportune. 
I  say / ‘No” , for the simple reason ^ a t  at the moment, you have in your 
Bill, excluded West Bengal, you have excluded Assam, you have excluded 
Cooch-Bihar, Manipur, Tripura etc. Up to the time when this Bill was in 
the stage of an Ordinance, we did not mind becausia things were not so bad 
in Eastern Pakistan. Now a situation has developed, and suddenly developed, 
and fast developing further and nobody knows what its end would be. If such 
a contingency arises making evacuation imperative, lakhs and laWis of people 
would be coming from Eastern PaJristan to India. How are you going to 
rehabilitate them. Where is the evacuee property? Your own conception of 
evacuee property will have to be changed and we will have to mould it in a 
diffrent way.

An Hon. Member: Another Bill.
Pandit Maitra: I therefore say that in connection with these Bills, when you 

go clause by clause, you have to bear in mind the facts that I am stating before 
this House, facts, appalling facts which may not be palatable to my hon. friend, 
Mr. Mohan Lai Saksena. I do not know why he resents them. No other 
Member in the House resented it. Does he fear because he hsis done so little 
for rehabilitation? I  am not afraid of interruptions, but I know my hon. friend’s 
record with regard to rehabilitation in my Province. Therefore, I know that he 
should be naturally nervous, when I raise this question. The Government of 
India will have to face it or will have to go. There is no question about that. 
There is no shilly-shallyiTig or dilly-daUying with tiiis problem any further. The 
question therefore is that these lal^s and lakhs of people will be coming, as they 
have started coming, for the moment they are marooned, their communications 
are cut off by the Pakistan Government, planes are full, but trains are coming 
enip6/ and where are you going to shelter them? Where is the property or 
land or house? Where are you p in g  to house them. Certainly, these are 
considerations which must weigh with the hon. Members here before they discuss 
the Evacuee Property Bill. It is not a question of simply defining ‘ ’ intending 
evacuees” . No. This is a question of far more importance, far more gravity 
and these things would have to be looked into and it is no use taking shelter 
behind technicSitieB and say that this is not within the scope of the Bill and 
to say bring an adjournment motion. My hon, friend knows ae anybody in 
this House knows how adjournment motions are dealt with in tins House, where 
there is only one pai-ty Government. We have got to face facts. Is it the time 
for anyone of us to shirk responsibility and ignore facts? That is the question 
which I want to ask. Is not this House going to face this enormous problem? 
This problem unless properly solved and tackled firmly now will mean death of 
our own Eepublic. I  want every one of you to look at it from that point of 
view and from that aspect. Do not go on talring a light or technical view of 
thinga. These matters must be carefuUy gone into, pondered, find suitable 
action devised. I  give you a warning, about the situation that is developing.
I  had ran to Calcutta a tew days ago and I am again running down to Calcutta.

PABUAMBNTARI DEBATES 195Q



I  cannot have peace and though many people may h&ve peace, I  cannot h»v« 
because after all in our battle for freedom, the Punjab, the Frontier and Bengal 
have all suffered beyond all measure. Therefore, it is all very well for my hon. 
friend hon. Shri Mohan Lai Saksena sitting here to say that this is all irrelevant 
and the Hoiise should not discuss all these things. I  say he has not felt what 
partition meant for the Punjab, what partition meant for Bengal. We in 
Bengal have suffered the 'direct action’ of the Muslim League, and their rule 
for 15 years and we have seen the partition and the after-math of partition 
just as the Punjab has faced. Therefore I  would ask him in all earnestness to be 
attentive to what I  say, and to ponder over the situation which is developing 
and to advise his Government, M em bm  of the Cabinet to plan out some definite 
scheme of action by which this tragedy may be averted. I t  is really a tragedy. 
I tell you that this Government . in dealing with this evacuee property will have 
to face problems of such tremendous nature that it will baffle all sduiaon. 
Therefore, I appeal again to my hon. friend, the Rehabilitation Minister, to 
consider even now whether he should withdraw the Bill at this stage. As the 
present Ordinance is due to expire on the 30th of April 1950, I  suggest it might 
be taken up at a la t^  stage of l^ s  session and not now.

In the course of a month or so they will be exactly in a position to know 
the shape of things to come. Then and then alone you could define ‘ evacuee’ 
in terms that would be justified by the situation then existing. IVcan all these 
considerations, I suggest that this is not the time for the passage of this Bill. 
I  know enough sympathy has been shown by the sufferers from West Punjab and 
other places who have not sought to tighten the provisions of the Evacuee 
Property Bill for the simple reason that it would have tremendous repercussionB 
in Eastern Pakistan. My hon. friend Mr. Hossain Imam was glibly speaking 
of bow the Hindus were ‘ enjoying' property in Eastern Pakistan. H e has now 
disappeared. Does he know how people are ‘enjoying’ the property there? I  
have lai’ge number of my relatives and friends in Eastern Pakistan and I  know 
how they are enjoying property, how the people have been made short shrift of. 
They have been thrown into the streets and they have trekked into West B e n ^ . 
Tenants do not pay rent to the zamindars. Thousands of zamindaris are being 
sold for one rupee or two rupees. No Hindu is having anj business worth the 
name. These gentlemen come here and plead here for the relaxation of this 
or tJinfe provision and the tragedy is that on formal grounds a factual statement 
is resented by the Minister ^ o  sponsors this Bill.

T will close. I*know you are looking at the clock and I  know your difficulty 
SB well as that of my friends. I think I have done my duty and before I  close 
I  want to tell this House that Pakistan has been carrying on an «moimt of 
propaganda in Dawn—^which you will do weU to read. It will demonstrate to 
you that it is part of a preconceived plan, and what have we done? W e imme­
diately sent our Maidana Ssiheb to Calcutta to pacify our Muslim friends 
there, and what was the report. He clearly admitted that the magnitude of 
the disturbances was v e ^  small but could we not send one single Hindu 
Minister? Did it not strike one Hindu Minister to go and assure the refugees 
who had come from Eastern Pakistan that we shall do something for them. 
Have we no duty for these IJ crores of people?

Slui Sftmath (Uttar Pradesh): Ours is a Secular State.
Pandit Haltrft: Yes, ‘Seculw' with a vengeance. Your State will founder 

on this secularism unless you look to the interest of every sectton. I  do not 
want to be hard on particuiar communities but if we try to be generous to others 
at the cost of justice to our own kith and kin, that policy will end the^tate.

Madam, this is a very serious matter. My hon, friend Mr. Gopalaswami 
Ayyangar was here and probably he listened to a part of my speech. I  hope
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the warning that i  have given, the picture that I  have drawn Before you out 
of the material and data that have been supplied to me by telegrams and letters 
may reach him. There may be exaggerations, nobody can verify them; there 
ig complete black-out c i  news from Pakistan. Press Correspondenta have been 
put in prison and n otin g  can come out without censorship. Those who have 
been able to slip into Calcutta by plane have been sending frantic telegrams. Tt 
is worth while for this Government immediately to set up a really vigorous 
enquiry and embark upon a policy that will assuage the feeling* and mak® 
possible an honourable living for our own kith and Idn.

Shri SondJii (Punjab); Only an enquiry is all that you want?
Pandit K a it^ : What I  want is vigorous action based on enquiry. Mere 

Fact Finding Commissions will not help. Before any Commission would go all 
traces would be wiped out. They will tak« jolly good care to see to that. There­
fore, I  say that instead of sending any Commission or discussing this BiH, our 
Gtjvemment could do scHnething to save millions of our kith and kin.

The House then adjourned till a Quarter to Eleven of ths Clock on Tuesday, 
the 21«t February 1950.
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